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LOK SABHA DEBATES

LOK SABHA

Monday, July 26, 1971|Sravana 4,
1893 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE DEPUTY MINISTER IN THE
_ MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
This matter is under consideration.

(b) The amounts, when allotted, will
be for mutually agreed projects,
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SHRI JAGANATH RAO By now
India has given aid to Nepal to the extent
of Rs. 83 crores nearly. May I know whe-
ther any particular amount has beed reques-

ted for by Nepal for the implementation of
their plans ?

SHRI SURENDRA PAL SINGH : It
is true that nearly Rs. 83.50 crores has been
given to Nepal during the period 1951—71 as
aid. As regards the current fourth Five
Year Plan of Nepal, their demand is to the
tune of nearly Rs, 46 crores.
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MR. SPEAKER : That is not a question
which arises out of the main question.
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Setting up of Coal-Based Fertilizer
Factory at Singrauli

*1354. SHRI RANABAHADUR SINGH:
Will the Minjster of PETROLEUM AND
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CHEMICALS be pleased to state whether
Government propose to set up a coal-based
fertilizer factory in Singrauli coal-fields area
to meet the fertilizer requirements of the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
No, sir.

SHRI RANABAHADUR SINGH : I
had expected the hon, Minister to give a
comprehensive reply about this. Looking to
the background of this question—this area
is rich in coal, it has one of the biggest
coal deposits in the country and it is also
rich in generated electricity which is in
surplus—may I ask whether any scheme for
any industry has been under the considera-
tion of Government for this area ?

MR. SPEAKER : The question is only
about a coal-based fertiliser factory, to which
the answer is No. For the other aspects, he
mav table a separate question.

SHRI RANABAHADUR SINGH : 1In
view of the fact that Punjab wants the
Nangal factory to be shifted, would not
this place be the best place for shifting it ?

MR. SPEAKER : That is the only one
they have got. He can get it.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
There is no proposal to shift the Nangal
factory ; neither would it be economical to
do so. As far as Madhya Pradesh is concer-
ned, a coal-based fertiliser factory at Korba
has already been agreed to in principle.
This has been done in consultation with the
Planning Commission.

SHRI RANABAHADUR SINGH :
Have Government under consideration any
plan to give that area, which is wvery back-
ward, any industry, considering the fact
that there are coal deposits and there is
power. . .

MR. SPEAKER : He asked a specific
question about a fertiliser factory to which
a specific reply of ‘No’ was given. He should
not divert it to bring in other matters. For
the other matters, he may table a separate
guestion,
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Suggestion of Pakistani Representative
at Meeting of Afro-Asian Solidarity
Organisation Regarding Bangla
Desh Refugees

4=

*1356. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Afro-Asian Solidarity
Organisation which held its meeting at
Damascus recently avoided censure of
Pakistan in regard to her policy towards
Bangla Desh ; and

(b) whether the Pakistani representa-
tive made a suggestion that India being a
vast country could keep the refugees
permanently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Afro-Asian Solidarity Organisation
considered ““the situation in East Pakistan
and the regrettable problem of refugees™
overruling the objection of the Pakistani
delegation. The text of the Resolution is
placed on the Table of the House.

(b) According to information available
to the Government no such suggestion was
made by the Pakistani representatives. On
the contrary, they cndeavoured without
success to question the cnormous magnitude
of the refugee influx,

Text of the Resolution
No. 102/17/1-B

XTH EXECUTIVE COMMITTEE
SESSION OF AFRO-ASIAN
PEOPLES’ SOLIDARITY
ORGANISATION
DAMASCUS-SYRIA
23/23 JUNE 1971

Political Commitiee
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RESOLUTION ON LAST
PAKISTAN

The Executive Committee of A. A. P.
S. O. in its tenth session held from 23rd to
24th June, 1971, in Damascus having consi-
dered the situation in Enast Pakistan and
the regrettable problem of refugees :

—  Being aware of the significance
of the struggle of the Afro-Asian
peoples against imperialism and
exploitation.

—  Deploring the great human
calamities that colonialism. neo-
calonialism and imperialism are
inflicting to the militant pcoples
of the Third World.

Calls for the realisation of the follow-
ing :

1. That a just and human solution be
found to the problem of refugees so
that they can return to their home-
land as soon as possible in order to
enable the whole people of Pakistan
to fight unitedly against colonialism,
imperialism.

That the Sccretary General of A. A.
P. S. O. be requested to follow up
the development of the situation.

EJ

MR. SPEAKER : This question was
already answered the other day.

SHRI NIHAR LASKAR : Besides the
forum of this non-official organisation, are
any official efforts being made by our
Government to make the Afro-Asian coun-
tries interested in the Bangla Desh issue ?
Has any official been deputed for this
purpose 7

SHRI SURENDRA PAL SINGH
This 1s a private organisation and the
Government of India are not directly con-
cerned with it.
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SHRI "NIHAR LASKAR : 1 asked
whether besides this non-official organisa-
~ tion, any effort has been made by our
Government 1o make these countries interes-
ted in the Bangla Desh issuei’ h

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
We ‘ate in touch with countries both in
Afria' and Asia, here in Delhl through
their representatives and also in the various
capitals.

. SHRI NIHAR LASKAR : Has it come
to the notice of Government—it has appea-
red in the press also—that recently Tengku
Abdul Rahman, former Prime Minister of
Malaysia and now Secretary-General of the
Islamic Secretariat, said in Rawalpindi that
he did not expect the refugees to return
home as long as fighting continued in East

Bengal ? If s0, have Government ascertained
about it and tried to have it imprmed upon
the Pakistan Covernment. .

MR. SPEAKER : From the Afro-
Asian People’s Solidarity Organisation, he
has now gone to Tengku Abdul Rahman.
It is not relevant,

SHRI P. GANGADEB : May 1 know
whether the Government propose to review
India’s policy towards some countries which
supported Pakistan at the Damascus meeting
although they are members of the organisa-
tion?

MR. SPEAKER : I did not follow it,

SHRI P, GANGADEB : Some countries
supportod Pekistan &t that meeting, I
would like td know what steps the Govaru-
meot is going to take in this connection.

L JULY 26, W11

. Ored dwtwere 8

SHRI SURENDRA PAL SINGH : ‘This
was not a conference in which the' govern-
ments of the dountriu aomad parti-
cipated, The participating delegations did

' mot reflect the viewpoints of their Govern-

ments,

Acute Shortage of Houwses in West
Bengal

*1357. SHRI H. N. MUKERJEE :
Will the Minister of WORKS AND
HOUSING be pleasec to state : :

fa) whether housing shortage is acute
in West Benga! particularly in Calcutta and
the surrounding industrial area ;

(b) whether the West Bengal Govern-
ment had submitted any scheme to the
Urban Development and Housing Financc
Corporation for constructing housing estates
and land development in the Greater Cal-
cutta area ;

(¢) if so, the main features of the

Scheme ; and_
(d) whether the Gorporation has
approved the Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir.
(€) A statement is attached.

(d) One of these schemes wz. Kalidaha
Land Acquisition and Devolopment Scheme
has been approved by the Corporation. The
remaining Schemes will be considered by
the Corporation in ‘due course when suffi-
cient funds become’ availablo with them,
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. SHRI H. N. MUKERJEE : Sjr, 1 find
from the statement that the major part of
the scheme refers to acquisition, develop-
ment and sale of the plots. May 1 koow
what steps are being taken to make sure
"that the sale of plots takes place with
relation to the desirable people, that is to
say, where co-operatives are sought to be
brought into the picture, to make spre that
the lands and the buildings do not get i to
the wrong hands and alse that the environ-
mental and other circumstances in regard
to new housing are secured .roperly so
that the disposal of the plots for building
purposes does not produoe the wrong kind
of results 7

SHRI 1. K. GUJIRAL : So far as the
gdetails of the scheme are concerned,
naturally these are left to the local State
Government and the Boards wherever they
exist. They have to work out the details.
While approving the scheme, the Corpora-
tion does review these aspects that fit in
with the concept of the urban development.
Bo far as housing is concerned, I might bring
to the notice of my hon. friend that in the
fourth Five Year Plan, there arc 8 number
of schemes other than the one that has been
referred to the Corporation. For instance,
the Plan provides for Rs. 620 lakhs for
housing in West Bengal, and for urban
dovelopment, another Rs. 66 lakhs. The
CMDA schemes (including basti improve-
ment) also total upio another Rs. 431 lakbs.

SHRI H. N, MUKERJEE : In view of
the Centre being in change of West Bengal,
1 would requirc a closer relationship. Any-
how, my second question is this. The
aoswer on the 23rd July elicited the iaforma-
tion that an organisation like the LIC gives
assistance to the different State Governments
for the construction of houses, but the
figures appear to be very discriminatory.
West Bengal got between Rs. 135 lakhs and
Rs. 175 lakhs, while Maharashta got bet-
ween Ra. 650 lakhs and Rs. 850 lakhs.
Gujarat got between Rs. 820 lakhs and
Rs, 1,010 1akhs. This kind of discximina-
tion appears to be practised. May 1 know,
in view of West Bengal being in charge of
the Centre, and in view of the very difficult
housing . gituation in West Bengal, I aoy
sicps have alrgady been taken or are being
taken to make sure that the lag im housiag
gonstruction in West Bengal is sought to be

ULY 26, 1971

made up as carly as possible and the
discriminatory nllotmnnt frum the Oﬂlm'

‘ceapes 7

SHRI I.K. GUJRAL : 1 share the
anguish of my hon. friend because 1 think
Calcutta particularly Is one of these gities
which causes the maximum concerg to us,
not only from the shortage of houses but
also from the type of houses that are
available. This is the real problem of
Calcutta now. The difficulty is not about
the availability of funds. The difficulty is
the assimilating process of the funds them-
selves. For instance, for the baati improve-
ment scheme for the last year, 1970-71, we
had sanctioned Rs. 150 lakhs. Unforjuna-
toly, only about Rs. 60 lakhs could be
spent. The process of spending of the
money is very difficult because of the circum-
stances prevailing in Calcutta. Our real
concern at the moment is, if funds arc made
available they arc made use of and th
projects take off. 1 can assure my hon.
friend that we will not let Calcutta or West
Bengal down for funds' sake.

DR, RANEN SEN : In the siatement
under the heading ‘schemes outside Cal-
cutta’, there is a scheme, Assansol land
acquisition and development scheme. It is
stajed that the duration of the project is
fifteen yoars, May I know whether this
project has alregdy started operating and if
so what is the date of the operation and
how it is being operated aad which is the
agency for its operation ?

SHRI I. K, GUIRAL : My friend has
not scen the statement carefully. The state-
ment is only abput schemes which have been
submitted to the Corporation and funds that
have been asked for. Asansol scheme is
one such scheme submitted to the Corpora-
tiog for consideration.

Exploration of Petroleum Deposits is
Andamap and Nicobar Istands

*1358. SHRI B. S. MURTHY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(») the efforts made to estimate the
petsolgum deposits in the sea abutting the

-‘Andaman and Nicobar Islands ; and

" (b) if expleration was dons, wl___mher.

L
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any férdign experis were gisodiated and the
countries to which they bélonged ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
() No efforts to explore for petroieum
deposits in the offshore area adjoining the
Andaman and Nicobar Islands bhave been
made so far.

(b) Does not arise.

SHRI B S. MURTHY : Has the
Ministry any idea about the petroleum de-
posits in offshore Andaman ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI) :
As far as Andaman-Nicobar area is con-
cerned, it has been pointed out that no
seismic work has been done ; but as far as
Bombay High is concerned, that is being
done.

SHRI 8. C. SAMANTA : May I know
whether any explorgtory wotk was done
in Andaman and if o with what result ?

SHRI P, C, SETH! : Ouly the geologi-
cal field party of the ONGC has coriducted
some surveys about the rock structure thére.
A study is being done whether this rock
structure is of interest. As far as seismic sur-
vey is concerned, we shall have to do it
either by contract seismic vessel or by
acquiring seismic vessels.

SHRI P. K. DEO : In view of the fact
that in Sumatra there is pienty of oil and
the geeat Nicobar island is only 75 miles
from the tip of Sumatra, may | know
whettier any sédismic survey or aero-mag-
netic survey has beeri done of Nicobar
Islands 7

SHRI . C. SETHI : As I pointed out,
no scismic survey has been done in this
atea. Actdally we want to do seismic sur-
vity of the entire continental sheélf of India,
We thall have to get seismic vessel and we
aré in touch with the parties concerned
to either purchase a selsmic vessel or
hire it,

SHR{ JAGANATH RAO : In view of
oligupolistic téhdencies oh the part of the
big i vorpanles who are rigging the prices
of crude, have the Goverameat thought of

SRAVANA 4, 1893 (SAKA)
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iveifying titeir oforts to explore orude
o# i the: offskore arei &t other pacts of
the counfry ?

SHRI P, C. SETHI : It is certainly our
desire and we are intensifying our search for
~rude in off shore and fand areas where the
deposits are likely to be found, But this
question has to be viewed from the point
of view of our technological know-how and
the resources at our disposal. We are mak-
ing sincerc and honest efforts to do as much
off’ shore work as possible,

Population Growth in Rural Aress of
West Bengal

*1360. SHRI SUBODH HANSDA :
Wiﬂ the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(o) whether population growth in West
Bengal is much more in comparison to other
States ;

(b) whether this growth js in wvery
high percentage in Industrinl belt among
the poorest section of - the mmy in runl
Bengal ; and

{c) what specific sfeps are bcin; taken
to stop such growth 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHEI A, K. KISKU) : (a)
According to 1971 Census Provisional data,
the State of West Bengal had a population
growth rate of 27,249, during 1961—70 and
was cighth highest amongst the Sth{u in
India,

(b) I the absence of detailed figures of
1971 distriet-wis¢ Consus data and other
chatacteristic of ‘population which ate still
awnited, it is too early (o express an opi-
nion id thid wattet,

(c) The programime is being stepped up
through concentration of motivation and
services in populous districts ; setting np
podt-paftum centres, special efforts in or-
ganised and industrial sectors, and by pro-
viding more services and facilitios in rural
dréas,

SHRT SUBODH HANSDA ) B6COR-
darce with the answer given by the hon.
Ministér, the th of popilation in West
Bengal i 27, per cent. 1 would ke to
know whether this rate of growth is pot
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higher than what Government expected with
their . present family.. planning programme,
and whether any study has been made as
to why this rate ofgrowthhm been s0

high.

SHRIA. K. KISKU From theﬁsum
it appears that West Bengal does not figure
very high in growth ' ratc ‘compared to other
States, but in the last three or four years
heatth and family planning centres were the
special targets of attack by the Naxalites.
On the other hand, the organised sector,
especially the Chambers of Commerce in-
creased their activitics to a great extent.
S5, 1 would say that the observation made
by the hon. Member Is not correct,

"'SHRI SUBODH HANSDA : May I
konow whether Government is aware of the
fact that the publicity machinery of family
planning and the mode of publicity are very
weak in Wost Bengal ?

SHRI A. K. KISKU : The publicity
machinery is not at all lagging behind. On
the other- hand, 1 would say that various
steps have been taken for intensifization of
the programme. They include intensive
programme, post-partum: programme, com-
mercial distribution bureaus, which is the
highest in Calcutta, nutrition programme
and immunisation of ‘mothers and children
and setting up of main centres and sub-
centres required according to the pattern in
the rural areas and providing other facitities
for the rural population.

SHRI K. SURYANARAYANA : Fami-
ly planning propaganda is carried on only in
the cities and urban arecas, and there is lack
of propaganda in the labour arcay and in
rural areas, This is true of West Bengal
also. . So, will the Government consider
speeding up their machinery in the. rural
areas and Iabour areas, particularly in West
Bsnal r

- SHRI A K. KISKU : ‘l'hlc suggestion
wHI be bome in mind '

SR_RI M. RAM GOPAL REDDY : The
increase of 2,7 per cent in West Bengal is
very high compared to all-lndia average
which is only 2.4. Iy it on account of the
m!uxofrefupecorls it om  account
of mn-pm:in of tamily phnnin;
'mﬂ:q:ls?

iy -1
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SHRI A, K. KISKU : This refugse.in-
flux has nothing to do with it,. :

. SHRI M. RAM GOPAL REDDY:
There was u‘!‘m influx prevbusly also.

) SHRIAK KISKU : Thuoulpm-
gramme in different sectors of family plan-
ning in West Bengal is in full swing. - :

SHRI D. N. MAHATA : May I know
whether there is any kind of booklet on
family planning in Santhal language to be
distributed among the tribal people 7 .

SHRI A. K. KISKU: So far as
my knowledge goes, there is no such book
published.

SHRI SHYAMANANDAN MISHRA :
How does the expenditure on family plan-
ning in West Bengal compare with the ex-
penditure in other States ? More parti-
cularly, I want the figure of central assis-
tance given to West Bengal as comparcd to
other States,

SHRI A. K. KISKU : 1 do not have
the exact figures apccifically for West Bengal.
If 1 am given notice, | will surely supply the
figure.

National Health Service Scheme

*1362, SHRI C.K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state : ) .

(a) whether the question of introducing
a comprehensive  National Health Service
Scheme in the country has been considered
by Government ; and

(b) if g0, the decision taken thereon ?

'THE, DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. KISKU): (a)
Theze is no pmpml at present, o  intro-
duce 4 National Bulth Service Scheme on
& country-wide basis, . .

' (b) Does not arise.

 SHRY . K. CHANDRAPPAN : May
I know why Bommt s tot canlidcrinu
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$HRIA. K. KISKU: Hoslth f4 primasily
a State subject. But the mpin reason is, it is
difficult 10 take up & nation-wide scheme

beemnofnhom.eoffundsmd man-

SHRI C. K. CHANDRAPPAN: Re-
oontly in one of his spapches, the President
of India himself said there iz need for
taking up such a scheme. In advanced coun-
tries like Great Britgin where the Govern-
ment says that they are committed to socia-
lism, they adopt such schemes, Considering
the importanco of this aspect that the rural
population is not getting any medijcal atten-
tion for all practical purposes, will Govern-
ment consider introducing such a scheme as
carly as possihle 7

SHRI A. K. KISKU : We share the
concern of the hon. member, But I may say
there are a large number of primary health
centres in each block and also sub-centres,
whore medical facilitics are being provided.
We khow there arc some centres where there
are no doctors, but we are taking all steps
30 that doctors and - medicine are available,
At the moment we can say that rural
people are being provided with doctors and
medical facilities.

SHR!I H. N. MUKERJEE : In view
of the minister’s statement that one of the
difficulties in the way of having a compre-
hensive national health scheme is that
heaith is a State subject, may I know if in
the Government's opinion, India being a
Union of States is an obstacle in the way
of having a national health service scheme,
which is an indispensable part of the appa-
ratus of Welfare State, if not a socialist
State 7 In view of that statement, I would-
like to have a clarification as to what
Government intends to do about it.

THE MINISTER OF WORKS &
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : Itis not merely a technical
question of bging s State . subject. As my
colleague has pointed out, it is & question
of funds. The Government of India, through
centrally sponsored  schemes and specially
ear-marked grants, is trying to help, but
there is & limit beyond which it cannot go.
Recently, there has baes & declsion to extend
the CGHS scheme to other places like
Kaapur agd Caleytta, There s also & pro
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pasal,~it is not yet fipalised—to have pilot
scherpas for providing this kind of service
to momGovernment servants. Even in the
CGHS, there is a provision whereby qven
non-Government servants living in that area
can take advantage of it on the psyment of
a smali fee, But on a country wide scale,
it is not possible, ] hape the hon, member
will appreciate this difficulty.

Change in Visa regulations for Travel betwesa
Indian and Pakistan

*1365. SHRI P, K, DEO: WIill the
Minister of EXTERNAL AFFAIRS lle
pleased to state :

(&) whether the Union Gnvernment have
effected any changes in regard to visa regu-
lations for travel between India and Pakis-
tan ; and

(b) if so, the main features thereof apd
the reasons for effecting changes in visa
rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.

SHRI P. K. DEO : In view of the large
influx of refugees from East Bengla, when
the entirc border is thrown open I do dot
think there is any comsistency between the
quostion and answer and the realities.

MR. SPEAKER : Please ask your
supplementary question.

SHRI K. P. DBEO : Then how are the
refugees being permitted to come in such
large numbers ?

SHRI DINEN BHATTACHARYYA :
They are not refugees ; they are freedom
fighters.

SHRI P. K. DEO : They are refugees
in this country.

MR. SPEAKER : It is & suggestion,

SHRI SURENDRA PAL SINGH : As
far as the unmfortunate refugees who are
comiug to Indla from Bangladesh are con-
cerned, they fall into » ssparate categoey
aitogetber. They are il unfortuante  vistme



.ﬁmiutohdintomk shetter. Otherwise,
the. ‘normal visa. mtem is functioning
withhkimn. ' e

"MR. SPEAKER : The question is for
eliciting information, Now even a “No" is
argued and converted. into f'ycs'_' !

. SHRI SAMAR GUHA : May. I know
whether recently the Provisional Govern-
ment of the People's Republic of Bangla-
desh have introduced the visa system for
entry into the liberated area and some of
the foreign journalists have honoured this ?
If s0, may I know whether our government
is going to honour the visa system introdu-
ced by them ? -

. MR. SPEAKER : The question was
about Pakistan. It is only meant for Pakis-
tan. - :

SHRI SAMAR GUHA : Is Bangladesh
not o part of Pakistan 7 Am I to under-
stand . that the Government hawe already
accepted the position that Bungladesh
congtitutionally no longer belongs to Pa-
kistan ?

" MR. SPEAKER : That is why I said
it concerns Pakistan and not Bangladesh.

SHRI SAMAR GUHA : You can say
thu. LA )

MR. SPEAKER : I feel that according
to your wish Bangladesh is a scparate
country, Are you satisfied ?

SHRI SAMAR GUHA : I only wanted
confirmation from the government.

MR. SPEAKER : I am talking about

it to you.

SHRI SAMAR GUHA : I am happy

to know that the Speaker of this country
has said. . .

MR. SPEAKER : I said  that question
relates to Pakisten and not Bangladesh.
Why . do you try 19 import, tpany things.
o t? . i\

JULY 26, 1971 ;-
evcfadlt & st ¥ wron-arfeermr 03 |

ool dpwes D

41366 s gw wr wwr: way
fekm wof g e o T w0 B

(%) ® gWITHT W mrﬁ'ﬁ
¥ wad § 59 aw a7’ fdw F wwei
30 ¥ 1971 & figgem aow’ & g
5 o< gwifaa aarae Wt W R
T g ; AR

(=) ﬂﬁg‘?ﬁmﬂm q&
war sfafeqr § 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARN SINGH) : (a)
Yes, Sir.

(b) Government do not intend to start
a war with Pakistan but hope that foreign
governments and international organisations,
who are in a position (o exert pressure on
Pakistan’s military rulers, will do so and
persuade them to arrive at a political
settlement with the already elected represen-
tatives of the people of East Beagal. This
alone will inspire sufficient confidence in the
refugees to enable their return to their
homes and lands in East Bengal. If, how-
ever, the rulers of Pakistan provoke a war
with India on any excuse we are ready to
defend ourselves.
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SHRI INDER }. MALHOTRA : May
1 know, Sir, whether since this problem of

refugees started there has been any improve-
ment in the situation and, if so, what

improvement ?

SHRI SWARA NSINGH : The military
atrocitics and military action by the West
Pakistan Military regime still continues in
Bangla Desh and there is still the movement
of refugees from Bangla Desh into Indian
territorics.
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SHR1 SWARAN SINGH: On the
question of recognition there was a full-
fledged debate on the non-official resolu-
tion. We have made our position clear on
the question of recoguition.
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SHRI HUKAM CHAND KACH-
WAL : #

- MR. SPEAKER : Will you picssc on
this side advise me what action should I
taken aganist this obstinacy ?

g WY @ Eed § wfiw § IwrE
wF g
Cost Effactivencss of Family Plasaing
Programme

%1367. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
wate ; |

(a) whether his Ministry has made any
study to assess effectiveness of the Family
Planning Programme for the last three years
with particular reference to money spent for
the purpose ; and

~ THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K KISKU) : (a)
Cost cffectiveness of the Family Planning
Progtammie for the country as & whble ha
not been studied on a uniform basis,. Hows
ever, ad-hoc studies and cost-benefit esti-
mates have beem attempted by iadividua-
scholars, Indian and foreign. It is estimated!
that during tho years 1967-68, 1968-69 and
1969-70, 41.74 lakhs birth have been averted.
The total estimated expenditure dn Famrily
Planning Programme for the same perlod
is Rs. 9323.02 Iakhs.

{b) A pradtice estimate of the extent to
which growth of population has been affect-
ed by the programme is not available,
However, the information available (as per
Statewrent) which gives some indication of
the effect of the family planning on the
ratd of growth of population is placed on

{(b) to what extent growth of population the Table of the Sabha,
STATEMENT
Sl. No. State/Union Projected Decennial Census Dccennial
Tearitory population Growth populstion Growth
as on lst Rate 1961 an Ist Rate
April, 1971 census & April, 1971 (percentage)
1971 pro- 1961—71
jocted
population
as on Ist
~ Marsh -
1 2 3 4 s 6
1. Andhra Pradesh 44009167 + 22.06 43394951 + 20.60
2. Assam 160441671 -+ 34.71 15840651 + nN.1e
3 Bihar 58905167 + 26.49 56387296 + 21.38
4, Gujarat 27165167 + 3131 26660929 4+ 29.21
5. Haryana 10332167 4+ 3572 9971165 + 31.36
6. J& K 4093333 + 14,80 4_615t76_ + 29.60
7. Kerala 21782333 + 28.38 21280397 + 2589
8. Madhya Pradesh 41591333 + 28.16 41449729 4 28.04
9.  Maharashtra 51123167 + 28.94 30295081 T4 2196
l_o. Myso_t_a 2990200@ + 26,48 29224046 -+ 2390
** Not recorded. '

t Includes Meghalaya.
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1 2 SRR a4 5 e
‘1, Orissa 22041167 + 5.2 204827  + 249
‘12, Punjed 15155333 + 3571 13472972 + 21.00
13. ' Rajssthan 26895000+ 33.07 25724142 + 2763
14, Madras (T. Nadu) 40101333 + 18:84 41103125 + 22,01
15. - Uttar Pradesh 92583833 ¢ 25.26 88299453 + .73
16.  <West Bengal 45923733 + 3114 44440095 + 27.24
17.. . Nagaland 439311 + 1878 515561 + 39.64
18. . Himachat Pradesh 3699926 + 3121 3424332 + 2176
19, A &N Islands 96141 + 5066 115090 + 8111
20.  Chandigarh 163082 + 35.64 256979 +114.36
21, D & N Haveli 73830 + 27.08 74165 + 2795
2. Deibj 4397609 + 64.59 4044338 + 5212
2.  Gos, Daman & Diu 693673 + 10.%9 887180 + 36.78
24,  L.M. & A Iisods 27993 + 1595 31798 + 3190
25.  Manipur 1153946 + 4732 1069555 + 3742
26. NEFA. 400465 + 1878 444744 + 32.M4
27.  Pondicherry 456661 + 2347 471347 + 211
28.  Tripura 1547660 + 35.12 1576822 + 36.32

Total India 560769297 + 2741 54695545 -+ 24.57

SHRI B. K. DASCHOWDHURY : 1
would like to know correctly whether it is
9,323 or 93.23.

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR

DIKSHIT) : Rs. 93 crores, 23 lakhs in
three years, :

SHRI B. K. DASCHOWDHURY :
This is again thf question of family plann-

ing and if you kindly look into this cost
that the Government has incurred in the
last three years—1967-68, 1968-69, 1969-70—
to avert the possible birth of 41.78 lakhs,
the cost incurred is Rs. 9,323 lakhs, It
comes tonl.93crom.23hkhamdsome-
thing more. - On. an. averige, it seems, for
one lakh persans 227 lakh point something.
That was the Gost incurred by the Depart-
ment, - Or, in other words, to avert jn evety
case of poesible birth, this Government spent
2 lakh 27 thousand and more. In view of
this hige cost, what is the total elfectives
mos ? Wedo not find anything. So, I
would like to know from the Govermnment
why it happensd that Government had not

made any proper study where this money
goes, whether its effectiveness is coming
forth in view of this huge problem of popu-
lation in our country. Why has it not
been done so ?

Secondly, I would also like to know,
whether this Government has any target for
any particular region or State, that within
these thrée years or four years or five years
that should be our target. If so, what was
the target for West Bengal ?

SHRI UMA SHANKAR DIKSHIT : It
is wrong to conclude from the figures given
in the Statement that the expenditure
incurred has ceased to have effect already
or that it wii not have future results, On
the basia of the ocsrlculations made by the
Dépariment, 5.20 million births have been
averted as a result of work done up to the
end of 1969-70—total, not only in the
three years—and in future eventually 22
million births, according to the estimates
made,” will be averted as & resujt of work
done up to 196970, It is not that, as »
result of vasectomy of tubectomy oOperations
onrried in apmhuh: yuu,.m nnl mlb
ape known.
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You have to calculate the future period
also.
of simply teking the fotal expenditure and
total number of .births -averted. . It is not
that kind of muhmtm

SHRI B, K DASCHOWDHURY : I
wanted to know whether there is any parti-
cular target for a specified region. so that
you can work on it effectively. =

SHRI UMA SHANKAR DIKSHIT :
I am not able to give that immediately.
If you give me notice, 1 will give you
detailed information’ about our targets
regionwise.

SHRI B. K DASCHOWDHURY :
May I know whether the hon. Minister will
agrec with me that in cffectiveness of this
huge expenditure iz due to the fact that in
the rural areas no such intensive programme
has been taken up and that only in district
headquarter~ and in capitals big functions
have been organised and whether he will
also agree with me that .in many of the
rural parts, particularly in West Bengal of

which I am very much concerned and I

know about that, not cven a single centre
has been opensd., 1 would like to know
whether the hon. Minister will re-cxamine
the whole thing and will give instructions
to the Department to open more and more
family planning centres in rural arcas.

SHRI UMA SHANKAR DIKSHIT :
As [ have said before in this House, 1 would
like to repeat that the distribution arrange-
ments for Nirodh are exceedingly extensive
and the agencies chosen are those which are
connected with daily use of consumer goods.
Therefore, it has reached the remote corners
of the rural areas so far as conventional
method is concerned.

In regard to other things, as I have said
before, though & cortain amount of stability
has been reached and the progress has beea
slow, ‘our recent experience is that the
scheme of mobile hospitals. particularly
arranged for this has produced very very
encouraging rsuits. 'As 1 said eatlier in
this House, in Kerala, this programme has
been going on for some time. - The original
target for the:last project was 15,000 where
as about 20,000 operations: wers done iand
ifi the current project as sgainst a - target of
20,000 operations, 50,000 operations.: hawe

Therefore, this is not a correct way .

been done, Some very wsemsational results
hava beon achieved, We propose to extend
this method to other States also. But ‘to
have buildings, a kind of infra.structure; a
large number of personnel, all the jest
which has been proposed by foreign experts,
consideriug our present state of economy,
is something unrealistic. But we are conti-
nuosly searching for new modes. -~ As I
explained the other day, and I do mot #mant
0 go into details now, we feel there'fs a
break-through in the matter of conventional
and other methods that we are experiment-
ing with.

SHRI N, K. P. SALVE : We do accept
that there is a break-through and the
expenditure incurred on unborn children
appears to be fairly cheap. But may I
know what is the basis on which with such
precision the number of unborn has been
calculated by the Minpister ?

SHRI UMA SHANKAR DIKSHIT :

These are rough estimates prepared by
experts in the land, There is no such
absolute certainty about it.

SHRI CHAPAL BHATTACHARYYLA:
Will the hon. Minister be pleased to state
as to the relative cost effectiveness of diffe-
rent types of family planning activities that
have been put into effect 7 1 would like
to know specifically to what extent vasec-
tomy has been accepted by the people of
our region in Bihar,

SHRI UMA SHANKAR DIKSHIT :
I require notice to give that detail.
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Natlonal Ayurvedic Pharmacy in Ranlkhet
in U. P, and Ayurvedic Research
Institute at Kerala

*1368. SHRI NARENDRA SINGH :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) the progress made so far in setting
up the units for Survey of Medicinal Plant
at Ranikhet and Ayurvedic Research Institute
at Trichur, Kerala ; and

(b) the time to be taken for their
cumpletion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : (a) The Survey of  Medicinal
Plants Unit at Ranikhet (U.P.) has becn
functioning since July, 1964, The' Central
Research Institute at Trichur (Ken!al was
started on 21st June, 1971,

(b) The establishment of the Central
Research Institute at Trichur (Kerala) is
expected to be completed during this year,

SHRI NARENDRA SINGH : I want
to know whether it is a fact that a sum of
Rs. 150 lakhs have been provided in the
Pourth Five Year Plan under the Centrally
sponsored schemes for the development of
the Ayurvedic system of medicines in the
country and under these schemes whether
there is any proposal for providing more
for phirmacy aad research cen‘res in the
country. Where are these to be located ?

- " SHRI D. 'P. CHATTOPADHYAYA :
In several places we have started undertaking
research works. Units for survey of the
medicinal plants have also boen undertaken
in . Himachal Pradesh, Uttar Pradesh,
Rajasthan, Kerala, Gujarat, Assam, Jammu,
Bibar, - Tamil Nadu, Anihra Pradesh;
Orhn.lllmn West Bengal and Madhya
Pradesh. It bas boen already poimea out

n wmn ﬂa main qu-tion .3
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Central Rmh Institute at Trichur has
been established and it . will . be complﬂed
‘this year.

Mulatlnn in respect of Lease-Hold
Y houses - Neu Delhl‘

#1370, SHRI N. S. BISHT WS!J the
Minister of WORKS AND HOUSING be
pleascd to stalc :

(a) whether the Land and Develop-
ment Office, New Delhi has been given
discretion to refuse mutation in respect of
lease-hold houses, the sale-deeds of which
are registered after obtaining the sale-per-
mission of the President of India ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SBHRI I K.GUJRAL) : (a8) No, Sir. In
accordance with a prescribed procedure,
mutation i; allowed by the Land and
Development Office. Sometimes, delay occurs
when there is some flaw in the saledeed or
some additional information or document is
required from the lessce or the purchaser.

() Does not arise,
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SHRI L. K. GUJRAL : I am in symps-
thy with the contention of my friend,
Recently, we have set up a committee on
land management to go through all these
and see how and what should be done to
make the procedure expeditious and Jess
irksome. All these points will be kept in
mind.

Shortage of Insulin in the Country

*1371, SHRI HARI SINGH : Will the
Minister of PETROLEUM AND CHEM]-
CALS be pleased to state :

(8) whether there 'is s !hoﬂaae of‘
Ipsully in, the couatry; .



3t Oral . Augwers

~ () if so, tho resscns therefor ; and
{c) the steps' Government have taken
to remove it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF A PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir for certain types and brands.

(b) The indigenous production is not
adequate to meet fully the increasing demand
for this dtug.

{c) Arrangements have been made for
the import of plain insulin crystals through
the State Trading Corporstion. Both Iasulin
Lente and Isophane have been included in
the list of essential drugs in the Import
Trade Gontrul Policy for 1971-72 30 that these
could be imported by Established Importers
in ampaules or vidled form apart from the
import. of the bulk by the actual users,
Firms manufacturing formulations of Insulin
are also being assisted to import insulin
particularly, the types which are in shost
supply.
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Stock at Nirods Pactory

*1374. SHIRI GANGA REDDY : Wil
the Minister of HEALTH AND FAMILY
Planning be pleased to state :

(8) whether there are laege: m

piled up at the Nirodh factors’ Hhidusten
Latex Limited of Telvendrum ; sad. -

(b) ¥ o, the action takep in the
matter ?

THEB MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHETTOPA-
DHYAYA): (a) The stock of Nirodh
with the factory at Trivandrum is about 17
million pieces which is the normal .inven-
tory level for a factory of this size. The
factory is at present fully occupied in execu-
ting orders already placed on it.

(b) Does not arise,

SHR1 GANGA REDDY : May I know
whether it is a fact, as reported in the news-
papers that Government want to increase
the production when there is & huge stock of
Nirodh there ?

SHRI D. P. CHATTOPADHYAYA :
No, Sir. Having taken the demand into
account and the projected demand in view,
the order that has been placed on the
factory is not excessive.

SHRI GANGA REDDY : Is it a fact
that the factory is situated at Trivandrum
but its head officc is in Delhi and the
general manager is a retired officer who is
physically handicapped and unfit, and this
piling up of huge stocks is due to mis-

management ?

SHRI D, P. CHATTOPADHYAYA:
The reported personal handicap of the
manager is something which has not been
reported to us. . However, it will be looked
into whether it has any bearing upon the
supply of the pieces of Nirodh,
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¥ ot O & cuforg oy firdw gy ey
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Sl-llll D. P, CHATTOPADHYAYA :
I have already said that the stock is not
piling up. The stock is absolutely necessary
in-view of the pattern of demand and the
pattera of the supply. “So farias the use bf
‘Nirodh 6y a particolar section of 'the com-
munily in the 'coumtry is concerned, it has
been already reported, and I would tike to
report it to the House, that the figares
available with Government do mot indicate
that it is being wutilised by a particolar
community and not being: utilised' by another
community. This discriminatory asd un-
even consumption of Nirddh is reported but
not true.

o gER T wgaw : AW F a9
TET HF THR §F yA AT T FHA

& aew aff 03, ww Fiww sw ®
wift gt @ 1 sEwr gur ad o

SHRI S B. GIRI : We know that in
this country there are some communities
which do not adopt family planning whereas
other communities have been adopting
family planning. We also know that there
is legislation in this country under which
a person belonging to a particular commu-
nity, is allowed 1o marry more than two
wives and up to four wives. May I know
whether the Government is considering to
bring forward a legisiation to remove this
discrimination in the present law for
effective implementation of family planning
by. all the communities ?

MR. SPEAKER : This question is com-
pletely off the main question the main ques-
tion is whether there is some sccumulation of
stocks at the factory. But now the -hon.
Member has gone on to a debate on the
megits of famil;’ planning. I am sorry I have
to. paas on to the next question.

SHRI ‘M. RAM GOPAL REDDY:
What the ‘hen, ‘'member -moans ‘to ask is
that since some communities are not using
Nirodh, will. Government introduce .some

mqpuumlowu?
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" MR, ‘SPEAKER i No, ‘no. ‘I do mot
allow thc quesuon

-

Report-of the Stady - made by World'
: MMNWW
' sm

#1399, SHRI C. CHITTIBABU : Will
the Miaister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to the news report appedring in the
Times of Inhia dited the iita July, 1971
‘regarding the fleld swdy made by the
‘World'Bank Mission headed by Mr, Poter
Cargill during its fact-finding tour of Bast
Bengal ;

(b) whether a copy of the repirt has
been obtained by India ; and

(c) if so, whether the report will ba laid
on the Table 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) A.copy of the report has been given
on a confidential basis by the Bank to all
Fﬁ:;cul.ive Directors  including that for
ndia. .

(¢) In view of the answer (b) above, the
question does not arise,

SHRI C, CHITTIBABU : Even though
the report is stated to be a confidential
documeni, since India has an Executive
Director in the Bank, could we know the
broad features of the report, whether our
stand is ‘appreciated or not in it ?

THE MINISTER OF EXIERNAL
AFFAIRS (SHRI SWARAN SINGH) : The
document has been circulated as a confiden-
tial document. We know what are the
contents of it, but we would feel embarrased
if we are asked to disclose its contents.

SHKI C, CHITTIBABU : Is our stand
appreciated or not in the document ?

SHRI SWARAN SINGH : I do not
think the document has anything to do with
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Study made by the British M.Ps. Re :
Problems of Bangla Desh

«351, SHRI PILOO MODY: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether srveral British Members of
Pacliamont belonging to various pofitical
parties recently visited Bangla Detb and the
refugee camps in India ;

. {b)’ whethusﬂsthdrmuudy of the
situatiori, they had talks with the Govern-
ment of India in New Delbi ; and

m‘fﬁ,!ﬂl‘

mmm 3
{c)whnmthhmt oftlln'

M? Haus
mnnmnmmmm

MINISTRY OF EXTERNAL mam

(SHR1 SURENDRA PAL SINGH) (a)
YﬂrSit

- (®) Yes, Sir

(] mmmappdkdbywhﬂ
thoy saw in. Esst Bengal and heard from the
rofugees in the refugee camps - in India. - In
EBast Bengal, they saw many dJevastated
villages, and the prevailing: atmosphere there
was described by one of them as “one of
disquiet, = apprehension and fear'. The
delegation had no hesitation - in stating that

- “things are not normal in Pakistan. There

can  be no normalcy as long as there is
military sule”. They were of the view that
the Pakistan army had pursued a reign of
terror in East Bengal completely alienating
the people from the military regime. This
was why more than 6,7 million peopie had
left their homes and hearths to take tem-
porary refuge in India. These people had
undergone terrible experiences at the hands
of the military authoritics in East Bengal.
The delegation had been overwhelmed by
the plight of the refugees and the gigantic
burden which had been foisted on India.
They felt that India was doing a remarkable
job under tremendous stress and strain.
They further said that peace in East Bengal
could only be brought about through a
political settlement which must be worked
out by the elected representatives of East
Bengal led by Sheikh Mujibur Rehman.

Alleged arrest and Detention of Bangla
Desh Refugoes by India

*1385, SHRI S. M. BANERJEE @ Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Pakistan has started new
propaganda against Indie that the Pakistani
Nationais, who were compelied to cross over
to Iadia ' from Bangla Desh, haw bnn
arrested and detained in Jail ;. -

(b) if so, what ateps have lmnﬁkeuto
counteract this malicious propagands ;

{c) whether this has .also bes brought

‘%o the notice of the United Nations ; and:

(d)wmumﬁmotﬂ»ww

:'mum 2o
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MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir. The Pakistanis have sought to
make propagands out of the detention of
some Weat Pakistanis who hld entered India
ﬂlill])" .

(b) to (d). Government do not under-
stand why the Pakistan Government should
exhibit special solicitude " for a handful of
people when they have forced 7 million
people to flee East Bengal,

It is all the more strange that Pakistan
should seck to make propaganda sbout 8
bandful of her nationals when she has failed
to provide information about let alone

release, a very large number of Indian.

nationals in her jails.

These facts are well-knowa to our
missions and arc used for countering
Pakistani propaganda.

Sino-Indian Contacts on People-to-people
level

*1359. SHRI R.R. SINGH D¥EO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to-a report in the Indian
Express of the 28th June, 1971 stating that
Peking has sent fresh instructions to its
diplomats to develop contacts with *helpful”
Indians on people-to-people level ;

(b) whether Government have reccived
any report in this regard from its Mission
in Peking ; and

(c). if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The Government has seen the report of
the Hong Kong correspondent of the Indian
Express dated June 27 from Hong Kong.
The Government i8 nbt aware If ‘any such
instructions to have been sent out by Peking,
but Chinese diplomats and representatives
are adopting a norsal and correct attitude
to inost foreigners including Tndians in recent
months, The Governméit has not received
any 1cport from Peking in - this regard but
our Coirnission in’ Hm xm hns mted
4o 48 on this m
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Acute Scarcity of Drinking Water in
*136l. PROF.  NARAIN CHAND

PARASHAR : Will the Minister of
HEALTH AND FAMILY PLANNING be
pleased to state :

(2) whother & team of Engineers visited
recently a few villages of Hamirpur Tehsil in
Himachal Pradesh where there is an acute
scarcity of drinking water, to condunct a
survey ; and

(b) if so, the findings of the team
according to its report 7

THE MINISTER OF WORKS AND
HBOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) A statement containing the findings
of the team is enclosed.

- Starement

The main findings in the Draft Report
of the Working Groups for Development of
Himglayan Region for Drinking Water
Supply, Irrigation, Roads and Power for
Hamirpur and Sarkaghat Tohsils of Hima-
chal Pradesh arc as follows : :

1. There are no wells in the arca and
people are facing great inconve-
nience in procuring drinking water.

2. At present surface run off water
from the hills is- intercepted and
coliected in Khatties (underground
matcha water storage tanks). The
water stored in Khatties contains
insects and is hardly fit for human
consumption:

3. A sxcheme for tapping the spring
witer ‘known as Bouroo, costing
Rs. 42 lakhs which will also cover
17 villages in this problem area in
Hamirpur, has already boen
sanctioned by the Government of
Himachal Pradesh. Ramaining

. villages of the Hamirpur side of
‘Khad will have to be covered under
a separate scheme based on supply
of water from Beas which isithe:

~ only reliable source of drinking
water in the area, .

4 Amuitiple stago puiring fohens

will ‘have to be ‘iavestigated in
detail to aapplrmtom



villages. in.. Sarkeghat aree from
Beas river which 4s nearly ecight
miles from highest point in the
area near, Awa Devi, -
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 Retrenchment ol!‘nyhmworkh;
hGenmlltm Eagineer Force

*1364. SHRIMATI BIBHA GHOSH :
Will the Minister o{DE.FBNCE be pleased
to state :

(=) whether & large number of employees,
who were working m the General Research
Engineer Foice, have been retrenched during
the month of April, 1¥71 ; and

() if so, thcmooml’w dnmm
retrenchment 7

THE MINISIER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b).

' Jm 26.4 ,‘m Poects

The_information, ts being cottected and wil!
be inid mmfr-mam Sa.hha

Wd&ﬂ mw

*1369. SHRI RAJDEO SINGH : .Will -

' the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(8) whether the Burmah Oil Company
has-50 per cent sharesmtheOullndh
Limited ;

(b) if so, whether there is an agree-
meminthiarmrdaudthcdaheofito
expiry. ; and,

(¢) whether om expiry, Government
propose to have majority shares and also
progressively move towards 100 per cemt
shares ?

THE MINISTER OF PETROLEUM
CHEMICALS (SHRI P. C. SETHI) : (a)
to (). Yes, Sir. The agreement is a for-
mation agreement constituting the company
called Oil India Limited regisiered in India
under the Companies Act, 1956 in which
the Goverament of India and The B, O. C.
are equal equity holders. This agreement
has no time limit.

Appointment of Government Agency to

*]1372. SHRI MULKI RAJ SAINI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state :

(s) whether any Government Agency
was appionted to look Into the working
conditions of the Store Organisations of the
Centsally sdministered hospitals in Delhi to
improve efficiency ;

(t) i so, what were thé recommen-
dations of that Agency ; and

(¢) whether Government have imple-

THE. MINISTER OF WORKS: AND.
HOUS.;NG AND HEALTH AND FAMILY
PLANNING (SHRI. UMA SHANKAR
DIKSHIT) : (a) No_Government Agency
way appointed . :peciﬁﬂlly to look into the
working of the Stores Organisations in the
Centrally administered hospitals in Delhi,
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#1373, SHRJ BHUVARAHAN will
the Minjster of WORKS AND HOUBING
be pleased to state :

{2) the places being developed in Delhi
and peighbouring arcas for the past three
years ; and

(b) on what basis the aHotment of

plots, flats and bungalows are being
done ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K. GUJRAL) : (a) Statement is
attached,

(b) No bungalow is being constructed
by the Delhi Development Authority, Flats
are being copstructed for allotment to per-
sons in the low and middle income. groups,
by draw of lots on cash down or hire pur-
chase basis. The intending purchasers of
flats are required to get themselves regi:tered
with the Authority under the ‘Advance
Registration Scheme.’

As a matter of policy developed plots
are to be disposed of by auction. However,
residential plots are also allotted by draw
of lots to persons in . the low and middle
income groups at predetermined rates, Per-
sons whose lands are acquired for the plan-
ned development of Delhi, are- also.allotted
alternative plots at predetermined rates.

Statenient

List of Areas being developed for various
purposes by D.D,A.

Residential
1. Wazirpur,
Shalimar Bagh.
Near Punjabi Bagh on Rohtak

Lol o

Naraina.

East of Kailash,

Friends Celony, -«

7. - Manjid Moth, '
Safdarjang.

Pankha Rosd,

R

o g
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. 10.. Jbilmillia.
11. North of Mehrauli Badarpur -
Road,
12, Sheikh Sarai,
13, Prusad Nagar,
4. Bodella,
15, Zono H-5 asd H4,
16. Zooe G-17.’
17. In Zone G-8 near Rajouri Garden,
18. Keshopur.
19. Near Shankar Road.

Industrial :

G.T. Road, near Azadpur,
Wazirpur,

Near Rewari Railway.
Rampura,

Jhilmila.

Naraina.

Okhla.

Kirti Nagar (for Ware Housing
and Mineral Siding).

BN S it ol o

Miscellaneous :

I. Truck Terminal near Chandrawal
Water Works.

South of Eang, College.
Distt, Centre Kalkaji,
Distt, Centre Pusa.

Distt. Centre Karampura,’

v

Goodwill visits by Indian Navy Ships to
Foreign Countries

*1375. SHRI S. RADHAKRISHNAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the ships belonging to the
lodisn Navy were allowed to pay goodwill
visits to fortign countries.; and

(b) if so, the countries of visit durlng'-
the yur 1970917

- ‘THE MINBTER OF DBFBNCE{SHR!'
JAGJIVAN RAM): (a) and (b). Duriag
the year 1970-21,. nine ships of the ladian
Navy.paid goedwill  visits to foreign coun-
tries. . The countries visited. wers - Malaysia,.
Singapore, Thailand,  Indenesia, l‘hilﬁpima
Japan, Australia, Ceylm. Btlmin,
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habi, South Yemen, Bthiopia, &llh.omm
and Maldive Isiends. Jo additios, one ship
aleo visiting Hong Kong.

Raising of Basgla Desh Iusue in UN.O.
by Cansda

*137%6. SHRI PRABHUDAS PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Canada Ins decided  to
raise the Bangla Desh que at the United
Nations ; and

(b) if so, whether lndsa has agreed to
this proposal ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Government are not aware of any decision
by the Goverament of Canada to raise
the Bangla Desh question at the United
Nations,

(b) Does not arise,

Internatiomn! Council of Social
Welfare's Sympathy for Bangla
Desh Refugees

#1377. SHRI M. M. HASHIM : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether the lmcmmonal Council of
Social Welfare has expfgssed shock and
anguish on the plight étEut Bengal re-
fugees and expressed its muputhy for thue
victims of wide-spread bloodlhed . '

(b) whether the Council !uuexunded
any  assistance 1o alleviate .the situation ;
(c) if so, the nature thereof 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir. The regional meeting of this or-

ganisation met {n Singaporejm. June this.

year and issued a siatement expressing

mmamhhmthvﬁabt dufw
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appeal 16 ull' its sational - committecs fn
Asia snd Westetti Pacific for uﬂumw_
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Admistion of Schedsled Casles o' Modicsl
~ Colleges in Delhi

*1378. SHR! DARBARA B!NGH
Will the Minister of HEALTH AND
FAMILY PLANN]NG be pleased to
ING

(a) whether there is any proposal to
admit to MBBS classes all those Scheduled
Caste candidates who secured 45 per cent
and sbove marks in Pre-Media! exami-
nation held in Delhi ;

(b) whether any representation has been
received in this respect from the Scheduled
Castes organisation in Delhi ; and

(c) if so, the action taken by Govem-
ment in the matter ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The minimum reguirement
for admission to Medical Colleges affiliated
to Delhi University is 55 per cent marks in
agregate in English, Physics, Chemistry and
Biology (50% mark in case of candidates
belonging to Schediiled Castes and Scheduled
Tribes). 26 scats in Lady Hardinge Medi-
cal College and Hospital and 36 seats in
Maulana Azad Medical College, New Dethi,
are reserved for Scheduled Castes and
Scheduled Stibes candidates. In All India
Institute of Medical Sciences, 10 seats (7 for
Scheduled Castes and 3 for Scheduled
Tribes) are resorved. The candidates are
allowed to appear in the entrance exami-
pation only if they have obtained 50 per
cent marks.

(b) Yes, Sir. A represeniation has been
received in this regard from the Scheduled
Caste Bocial Welfare Organisation ' of India,
New Delhi. -

(c) This matter had beea previously
also taken up by Goveroment ; but in
this context, it is the affilisting - University
which is the ultimate authority.

Mam to Employees of Assam
Oil Company, Dighel
*13%0. SHRI  BISWANARAYAN
SHASTRI : Will the: Mioister of 'PETRO-
LEUM AND CHWIGM.S bowlmodw
mu ‘. .
@) wlmbertbc Assam. oil Compm_'_
Di;boi lmnothua mlutdeq“ubmu _
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40" the. employees since last year. and also
proposes to pay tholowntenedttluthe
current year ;

()] Ifw.thlm therefor ;

(s) whether he is aware that ' the' em-
‘ployecs of the Assam Ofl Company have
given notice or are ‘going to give notice
for going on strike on the issue of bonus ;
M i '

(@ if so, the action taken in the
matter ? '

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRi P, C. SETHI) :
(a) and (b), On the basis of trading
results and in accordance with the provi-
sions of Payment of bonus Act,
1965, only minimum bonus (4%) was
payable by the Assam Oil Company for
accounting year 1969. As this was not
acceptable to the employees, the matter has
been referred by the Government of India to
Industrial Tribunal for adjudication. On the
question of boous for year 1970, the Assam
Oil Company and the Assam Petroleum
Mazdoor Union have recently started bila-
teral negotiations.

(c) On 5th August, 1970, the Assam
Petroleum Mazdoor Union served a strike
noticc which was subsoquently withdrawn in
a Conciliation meoting held on the 12th
August, 1970,

(d) Does not arise,

Issue of Licence to M. P. lndustrial

Development Corporation for
manufacture of Nylon Yarn

5882. SHRI G. C. DIXIT : Will the
Minister of PETROLEUM AND CHEMI-
CALS be picased to refar 10 the reply given
te Unstarred question No. 819 on the 3lst
'May, 1971 and state :

(a) whether Government have since taken
a decision for the grant of & licence to
Madhya Pradesh Audyogic Yikas Nigam
(Madhya Pradesh Industrial Development
Corporation) for setting up a plant' for
manufacture of nylon yarn ia the public
sector ; snd i

(b) if 5o, the pmkmnwz '

mnzrmummmms
MINISTRY OF PETROLEUM AND

CHEMIGALS (SHRI DALBIR SINGH) :

Websen Awwors  SRAVANA 4 1098 (SAKA) . Wriktes dnswers 4§

(s)mlppihdonhumunder congidera-
tion,
b Doelnotuue

Expansion ulCuuelb of Fertilizer

5883, SHRI DEVINDER 'SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether there is ~'a scheme: under
consideration of Goverament to expand
some of the existing fertilizer factories ;

(b) if so, whether expansion programme
would be started in all the existing factories
simultancously ;

(c) if so, the estimated total cost on the
expansion programme ; and

(d) the period in which this expansion
programme would be completed ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(®) Yes, Sir. The following proposals for
expansion of existing fertilizer factories are
under consideration of Government :

Public Sector
(i) Nangal Expansion Scheme,

(ii) Debottlenecking Pmcmnme in
Gorakhpur,

(iii) Sindri Modernisation scheme,

Private Sector
(i) Coromandel Phase Il Expansion.
(i) Kota Expansion.
(iii) Varanasi Expansion.
(b) No, Sir.

{c) The approximate cost of these pro-

Jocts is estimated as under :—

“ Name of project Cost (Rs.]
crores)
1 2
Public Sector
(i) Nangal Expaasion -
Scheme _ 86.30
(1) Debottlenecking Pro-
gramme in Goukhmr 1230
i) Si:dﬁ e
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Private ‘Sector o
L ' RS L T h 2
@) Coromande! Phase II
c1 o vREPROSOA, . . <3838
(ii) Kota Expansion 8.70
(ﬂi) Vumui.Expmslon , 49.80

(@) The time-schedale lor mmﬂeliou
has not yet been finalised.

British Parlismentary - Delegation’s
views Re: Roteen of Bangla: Desh .
Refugees

5884, SHRI DEVINDER SINGH
-GARCHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to'state :

{a) whether the attention of Govern-
meat has been drawn 10 -a press report “in
which British -Parliamentary Delegation
which visited East Bengal and Refugees
Camps in Eastern India has remarked that
Bangla Desh refugees would not be able to
return to their homes witnin six months as
anticipated by the Indian Government ;
and

(b) if so, the reaction of Gowvernment
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA "PAL SINGH): (a)
Yes, Sir. The British Parliamentary Dele-
gation’s impression is based upon the “really
shocking and horrible” things they saw in
East Bengal and the situation prevailing

(b) India is keeping these refugees in
trust for the inter-national community
whose responsibility they are; As already
stated by Government, the refugees must go
back as soon as possible. To this end, it is
the duty of the international commumity to
engure that political conditions are ‘created
in East Bengal which would enable the
refagees to return in dignity and security,

Setting up of New Pertillzer
: ‘Factorles

5885. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
-llate

- (a) whulm thtre is a scheme under
comsideration’ nfGommenttout up new
Sortilizer faciories.; and

(8):and.(b),
setting up new . fertilizer factories at the-
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(b)ino,mhsmuh théh "néw’ hc--
“torige Wi Be set up ? o _

THE : MINISTER "OF PETRGLEUM
AND CHEMICALS (SHRIP. C. SH’I‘HI)
Yes, Sir. Proposals. :

following locations are, at present, under
consideration of Government ;-—

w

Name of the State Location
Public Sector
1. Madhya Pradesh Korba
2. West Bengal Haldia
Private Sector
1. Maharashtra (a) Kampiee
(b) Kolaba
Distt.
2. Gujarat Mithapur
3. Haryana Panipat
4. Punjab Bhatinda
5. Uttar Pradesh Mirzapur
6. Bihar Hazaribagh
7. ‘West Beogal Ondal

Material used in the Construction of
2-Roomed Fiats in Naraina,
New Delhi

5886. SHRI MUHAMMED SHERIFF:
Will the Minister of WORKS AND
HOUSING be pleased to state :

{a) whether in the construction of
2.roomed flats for Low Income Group in
Naraina, New Dethi the material has been
used in the ratio of 1:18 instead of 1:3
which was actually sanctioned ;

(b) whether the doors to one of thgy
rooms for the above fiats have not been
provided by Deihi ‘Development Authority
though it had approved sanction ; and .

(¢) whether any enquiry was held in this
regazd ;. if so, the findings thereof ?

THE MINISTER OF STATE . IN THB
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIRAL) : (a) The work has
been done 28 per specifications which are

Mfwﬂtﬁl‘m items of work.

gwmmmmmmu
w dtwin.ﬂ aad doors have
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been provided wherever shown in the draw-
ings.
(¢) Does not arise,

Maiintenasce of Tin-Murti House,
New Delhi

3887. SHRI AMBESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the market value of the Tin-Murti
House, New Dethi apart from its book
value ; and

(b) the expenditure incurred annually
on its maintenance in last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1, K. GUJRAL): (a) The market
value of Tin Murti House is Rs. 2,46,25,882/-
and its book value is Rs, 22,92,369/-.

(b) Year-wise expenditure on mainte-
nance is as follows -—

Rs.
1968-69 1,85,893/-
1969-70 1,87,337/-,
1970-71 2,56,733/-.

Allotment of Quarters to Class IV
Employees, Delhi/New Delhi

5888. SHRI AMBESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether class IV Employees when
they reach at the basic pay of Ru. 110 are
allotted type II quarters, if they had Type I
quarters previously;

(b) whether the officers entitled for
Type IlI quariers are occupying Type II
quarters in Delhi/New Delhi ; and

() whether by this policy Government
servants entitled for Type II quarters are
facing difficulties of accommodation ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K, GUJRAL) : (a) The Govern-
ment employees who are in occupstion of
Type-l accommodation become eligible for
allotment of Type-1I accommodation from

moﬁmnlpool ‘when they start drawing
ments of R, 175/~ p. m. (basic pay
mplem

pl-dm pey), Whem such
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apply for allotment of accommodation of
Type 1l, their uamu ‘are cotered in the
r:leunt waiting list on the basis of their
date of priority and they are allotted acco-
mmodation as and when their turn comes,

(b) Yes, Sir,

() According to the provisions contai-
ned ia the Allotment Rules, the Govern-
ment servants, who are in occupation of
lower type accommodation, can refuse the
allotment of the entitled type accommoda-
tion but such empioyees, while retaining the
lower type accommodation, arc required to
pay the licence fee for the higher type or
the type which is in their occupation,
whichever is higher, for a period of six
months. This rule is applicable to accommo-
dation of all tppes in the general pool,
Some of the employees, who are at present
entitled to type II, are in occupation of
type I also. In the case of type-ll accommo-
dation the date of priority covered is 9.7.1953
whereas in type III the date of priority
covered is 15.7,1946,

Allotment of Quarters to Scheduled
Castes/Scheduled Tribes in New

Delhi/Delhi
5889. SHRI AMBESH : Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) the number of Types I, Il and I
quarters completed after November, 1969,
in New Delhi/Delhi arca, locality-wise ;

(b) the number of Types I and II
quarters allotted to Scheduled Caste/Sche-
duled Tribe employees out of the above
quarters ;

(c) whether S per cent reservation has
been completed in the allotment ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL): (8) The number
of quarters completed for allotment in the
general pool in Delhi/New. Delhi, after

November, 1969, in types I to III, locality-
wise, is as under :—
Type I-D. 1. Z. area = 64
Type lI—R, K. Puram =320 .
Type MI-R.K, Puram w224
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{b) o (d). All the 64 type I quarters
were allotted as accommodation
to the allotices of quemters in Punchkuin
Road which were required for demolition
apd as such the question of allotting 5%
unite against these to the Scheduled Caste/
Scheduled Tribe employees does not arise.
- Qut. of 460 quarters in type 11 in Timarpur,
200 quarters wero utilised for shifting the
allotiees of the old type H quarters in
Timarpur which were required for demoli-
tion and 80 type 1l quarters in R. K, Puram
wete also required for shifting the allottees
of single-room Chummeries (type II in Lodi
Road), which were required for remodeling.
Out of the remaeining, 440 type Il units,
which had come up fo: allotment, 22 units,
which is 5%, of these quarters, were allotted
to the Scheduled Caste/Scheduled Tribe
cmployees.

The 5% reservation for Scheduled Caste)
Scheduled Tribe employees is in the resul-
tant vacancies and whenever the newly
constructed quarters are required for giving
as alternative accommodation to the allottees
of the accommodation, which is required
for demolition, the question of allowing
5% reservation in such quarters does not
arise,

Sth Short Service Commission
(Technical) Course

5890. SHRI PRAVINSINH SOLANKI :
Will the Minister of DEFENCE be pleased
state :

(a) whether the 5th Short Service Com-
-mission (Technical) course is to comithence
in October, 1971 at the QOfficers’ Tralfting
School, Madras ; .

(b) whether the minimum educational
qualifications prescribed for the above
course is Degree/Deploma (equivalent to
Degres). in various engineering ocourses ;
and

'(c) whether Government propose to
accept Diploma holders in Automobile
Engincering of this course ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) Yes, Sir, except that, in  certain
specialitics, post-graduate  qualification in
Physica with required special mhiecl’s Is also
accepted.

() Diplomp iﬂ Mﬁﬂmw an
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from Madras Institute of Technology,
Madras, only is accepted, dinco this is a
3.year course after Degree level, -

Central Grants for Shum Clearance o
Assam State

5891, SHRI ROBIN KAKOTI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Assam Government had
submitted any schemes for slum clearance
and requested grants for this purpose during
the last three years ; and

(b) if so, the amount granted for imple
mentation of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUIRAL): (a)
and (b). The Slum Clearance/Improve-
ment Scheme was a Centrally sponsored
scheme upto the 3ist March, 1969, During
the year 1968-69, the Assam Government
did not ask for any financial assistance
for execution of projects under the
scheme,

Since 1st April, 1969 this Scheme is in
the State Secctor, Central assistance for all
the State Sector Schemes is now being
provided in the form of ‘Block loans® and
‘Block grants’ without its being tied to any
specific scheme or head of development,
The State Governments can, at their discre-
tion, utilise the Central assistance to the
extent conmsidered neccssary by them, for
any State Sector programme according to
their own priorities and requirements,

Appolntment of local youths by Oil I dia

5892, SHRI ROBIN KAKOTI: Will
the MINISTER OF PETROLEUM AND
CHEMICALS be pleased to state :

() whether the Assam Chief Minister
recently visited Duliajan, Headquarters of
the Oil India and discussed with the autho-
rities concerned the policy for appointment
of local youths by the Company ; and

{5}?3‘10. the decision taken in this

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(®) and (b). Dmiu his' recent . viait to
Dulinn, the Chief Minister of Amam
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wqumtnd h.lmulf with the working of
0.1, L.inclmling the recruitment of staff.
There was an exchange of views in general
and the question of taking any decision
does not arise.

Theft of military Hardware and other
spares from Mhow Cantonment

5803. SHRI DEVINDER SINGH
GARCHA : Will the Minister of
DEFENCE be pleased to state :

(2) whether huge quantities of military
hardware including places chains and other
spares of tanks have been stolen from
Mhow Cantonment ;

(b) if so, the estimated loss thereof ;

and

(c) whether any arrest has been
made ?

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a)to (c). No
military stores have been stolen from Mhow
Cantonment. Some scraps of condemned
and derelict tanks blown away during target
practice, were stolen from the Ficld Firing
Ranges near Mhow.

The civil police recovered a truck-load
of scrap at Hema Range ncar Mhow and
arrested four persons. After their interroga-~
tion, more truck-loads of scrap were recove-
red at Indore. The civil police are making
further investigations.

Production capucity of chemical fertilizer
factories in Keraln

5894, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the annual production capacity of
chemical fertilizer factories in the State of
Kerala ;

(b) whether various types of chemical
fertilizers are still pot made available to
meet the requirements of the farmers ;
and ) _

(c) if so, whether Government propose
to set up more chemical fertilizer factories
inthoStte 7 . .

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETH)) :
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(A)" The Uw Unit of the Fertili-
zers & Chemicals Travancore Ltd. in Kerala
which is in production, has the following
capacities :—

Name of product Capacity tonnes

per aunum
1. Ammonium Sulphate 200,000
2. Ammonium Phosphate 135,000
3. Ammonium Chloride 25,000
4. Super Phosphate 44,000

The other unit at Cochin with a capacity
of 330,000 tonmes per annum of urea is
expected to be  commissioned shortly.

(b) The domestic production of fertili-
zers still falls short of requirements and the
gap is made up by imports.

(c) Government have approved the ex-
pansion of the Cochin Fertilizer Factory for
the manufacture of 4,85,000 tonnmes per
annum of granulated NPK. No other pro-
posal to sct up a new fertilizer fwmy in
Kerala is under consideration,

Criteria for allotment of jeeps to Family
Pianning Centres in Kerala

5895, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of HEALTH
AND PAMILY PLANNING be plelled to
state :

(a) the number of joops given to the
State of Kerala out of the joeps received
from UNICEF during the last three years ;
and

(b): whether those jeeps have not . been
allotted to the concerned. Family Planning
Centres or Primary Health Centres and
there are several centres not provided with
jeeps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU): (a)
and (b). During the last three yoars 566,
vehicles were allotted by the UNICEF for
use at the Primary Health Coatres in the
country. Of those, 5 vehicles were -allotted.
to Kerals bringing the total pumber of.
vehicies at the Primary Health Confres in
Kerala State 10 104. There are 162 P:im._"
Health Centres in thie m of whiuh i};m,
without vehicles, :
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Primery Health Centres in Development
Blocks In Kbeala |

5896. SHRIMATI BHARGAVI THAN-
KAPPAN ; Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state the number of such Development
Blocks in the State of Kerala where Govern-
ment intend 1o open the Primary Health
Centre cach ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
There are 144 Development Blocks in
Kerala and each one has a Primary Health
Centre,

Grants for Works, Heusing and Urban
Development Programaes in Kevals

5897, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether on the recommendations of
the Main Working Group on Health and
Urban Development, @8 huge sum had
been allocated in the Fourth Plan for giving
loans assistance to the State Governments
for setting up revolving fuads for acquisi-
tion and development of land and for
expansion ;

(b) if so, the amount aliocated to the
State of Kerala and its distribution, district-
wise ; and

() the principles on which district-wise
allocations wes made ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI 1. K. GUIRAL):
(8) to (c). The Fourth Five Year Plan does
not specify any amount(s) to be given as
loan/assistance by the Centre to the State
Governments for setting up revolving funds
for acquisition and development of land and
for expansion. From the begianing of the
Fourth Five Year Plan, Central financial
assistance to State Governments, including
Kerala, is given in' the shape of “block
loans’ and ‘block grants’ for all the State
Sector schemes taken ~ together. The
amount is detérmined each year after taking
into account tlie size of the annual Plan,
availability of resources etc, No amount
of the Central block - Assistance is relatable’
wlnvwecincachmeur hndof davﬂop-
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ment, The State Governments are free to
allocate the block Tentral assistance to
various schemes and projects included in
their Plan on the basis of their own
requirements and priorities. In addition,
loans from the Life Insurance Corporation
of India are also made available to the
State Governments every year which can be
utilised for acquisition and development of
laad and also for housing in urban
areas,

Allocation of funds for utilisation in
various Districts of State is the conoern of
the State Governments.

Japanese knowing officers in Indian
Embassy ino Japan

5898. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state

{a) whether all the Class I officers of
the Indian Embassy in Japan are proficient
in Japanose language ;

(b) if so, the number thereof ; and

(¢) if not, the arrangements made by
Government for teaching them Japanese
language ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Out of 10 Class I officars posted by
this Ministry two are proficient and three
aro Jearning the Japaneso language,

(c) Other officers are encouraged to
acquire at least & working knowledge of the
Japanese language. They make their own
arrangements for this purpose e. g. lingua-
phone recards, private lessons etc,

Mass Family Planaing Camps in Punjad

3899. SHRI TEJA SINGH SWA-
TANTRA : Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) the names of places where mass
family planning . camps were am,nud in
Punjab in April, 1971 ;

(b) the number of those who were -

operated upon, malo and female npmly
in cuh ﬂll:llb 3
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(¢) the number of those who died after
their operations jn these mass camps ; and

(d) whether any inquiry was beld for
the deaths, together with action taken
against the officer who was responsible for
such deaths ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA): (a) to (d). The infor-
mation bas been asked for from the State
Government and will be laid on the Table
of the House as soon as it is received.

Officers sent Abroad for Training im
Family Planping, Health and
Medical from Punjab

5900. SHRI B, S. BHAURA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the names of officers of medical
services from Punjab State who were deput-
ed/loaned to foreign countries for training
in family planning, health or medical in the
year 1967-68 to 1970-71 ;

(b} the number and names of officers
who applied for the above referred training ;
(¢) the criteria for sclecting them ; and

(d) the amount spent by Punjab and
the Central Government for their training ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPA-
DHYAYA): (a)to (d). The information
is being cvllected and will be laid on the
Table of the Sabha.

Refugees

5901, SHRI SAMAR GUHA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether about 1300 Bangla Desh
refugees died as a result of Cholera in
Meghalaya arca as reported by Caloutta
press ;

(b) the number of Bangla Desh refugees
who siffered ‘Cholera attack and the num-
ber of the cases which proved fatal in
States of West Bengal, Assam, Meghalaya
lﬂ!'mpun as also in Mapa and ofber
canps soparaiely ; and
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(c) the steps taken by Government to
deal with the problem pf out-break of
Cholera cpidemic among the Bangla Desh
refugees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K, KISKU): (a)
Noﬂ

(b) The available information

is as
follows :
Name of No. of No. of
State cases deaths
West Bengal 36,389 4,741
{Among evacyess (upto 20.7.71)
in Hospitsls and
Health Centres)
Assam 269 23
(upto 10.7.71)
Meghalaya Nil Nil
Tripura Information 1
not (reported on
available 18.7.71)
Madhya 38 5
Pradesh (upto 25,6.71)
(Mana Camp)

The figures given in respect of West
Bengal include cases and deaths due to
gastro-enteritls also.

(c) The salient steps so far taken are as
follows :

(i) All refugees in Camps and local
population are being given anti-
cholera inoculation.

(ii) A special mass anti-cholera im-
munization drive has been
started in cities and major towns
in the States bordering Bangla
Desh and the placcs where new
refuges camps are being opened.

(iii) Necessary preventive — measures
to combat the spread of Cholera
such as diginfection of water
supplies, isolation of cases etc.
arc being taken. Sanitation
facilities are being improved,

(iv) Adequate stocks of anti-cholera
vaccine, disinfectants, dw;utc
.have been supplied.

(v) Two epidemiolagical teams Imve
besn set up at Calcuita and
Gauhati for . emergency investi-

. llﬁﬂllcf casen of out-break.
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5902. SHRI N TOMBI SINGH :
Will the Minister of DEFENCE be pleascd
to state :

. {8) the amount so far paid to the Border
Roads Organisation for the construction of
the Imphal-Cachar Road ;

(b) whether the amount has exceeded
the amount agreed upon in the beginning
of the contract ; and

(c)' if s0, the reasons therefor ?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM) : (a) At present the
Border Roads Organisation are developing
only the sector Jiribam-Impha! of new
Cachar road. Funds are being provided
partly by the Manipur Government and
partly by the Border Roads Development
Board. Upto the end of March 1971, an
amount of Rs. 259 lakhs had been debited
against the Manipur Government and
another Rs. 178 lakhs had been met from
the funds of the Border Roads Organisation,
making a total of Rs. 437 lakhs,

(b) the works are being executed by the
Border Roads Organisation departmentally
and not through contracts. The amount of
Rs. 437 lakhs does not exceed the initial
assessment of the cost of works.

(c) Does not arise.

Construction of Couch-Bebar-Fuibari
Ramgpur Road by Border Roads
Orpanisation

5903. SHRI B, K. DASCHOW-
DHURY : Wil the Minister of DEFENCE
be pleased 1o state :

(a) whether Cooch-Behar-Fulbari Rangpur
Road viz Dinhats in the district of Cooch-
Behar, West Bengal, is an important border
road and defence materials are often times
carried on head-loads for protection of the
i;:::er. being the same an unmetalled

N ' '

(b) whether his Ministry has received &
representation to construct this road a
permanent and metalled one under Border
Roads Organisation ; and

{c) if s0, the reaction of Government
and when ‘the same rogd will be taken up
~ by the Border Roads Orpniu!km 7
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THE MINISTER OF DEFENGE (SHM
JAGIIVAN RAM) : (a) to (c). Govern-
ment have received a representation for the
construction of the road &« a permanent
metalled road by the Border Roads Organl-
sation. From the defence point of view the
existing road communications in the Cooch--
Behar Sector are adequate,

Employment of Local Labour for Construc- '
tion of Imphal-Cachar Road by Border
Roads Organisations

5904, SHRI N. TOMBI SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the Border Roads Organisa-
tion employed local labour in the construc-
tion of the Imphal-Cachar Road ; and

(b) if s0, the number of umskilled and
skilled labour employed, category-wise ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (u) Imphal-Jiribam
section of the Imphal-Cachar road is being
constructed by the Border Roads Organisa-
tion. Some local labour is employed on
this sector,

(by The average number of Iccal un-
skilled labour (i.e. Mazdoors) employed in
last 3 months is 156. No skilled labour is
employed on this road.

Tnvitations to Forelgn Parliamentary Dele-

pations to Visit Bangla Desh Refugee
Camps in India

5905. SHR1I SAMAR GUHA : will
the Minister of EXTERNAL AFPRAIRS be
pieased to state :

(a) wnether different nations of the
World have . been imvited to send their
representatives to visit Bangla Desh refugee
camps In India to have first-hand facts
about the atrocities of Pakistan army ;

(b) if so, the responses reccived so far ;
and

(c) if not, whether Government are
sending iavitations to all World Governs
ments for sending Parliamentary Delega-
tiomwvhllmhmhm‘mumpu?

THE DEPUTY MINISTER IN THE

" MINISTRY OF EXTERNAL AFFAIRY

(SHRI ' SURENDRA _PAL SINGH) : (a)
and (b). WG bave invited l'uliumtafhm,
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diplomatic repfaonnﬂvu and other impor

tant persons from all countries of the world
to visit the Bangla Desh refugoc camps in
order to have first-hand knowledge of the
Tacts.. Parliamentarians from the USA,
U.K., Canada, West Germany, Ireland and
Australia, besides Ambassadors and other
officials of diplomatic missions located in
New Delhi, have visited the camps on our
invitation. Representatives of the U.N,
agencies concerned with relief measures and
of a number of foreign humanitarian orga-
nisations have also visited them.

() In view of the facts given above, it
is not necessary to send formal iavitations
to all Governments and send Parliamentary
Delegations to visit Bangla Desh refugee
camps.

Camps organised by Pakistan for return
of Bangla Desh Refugees

5906. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(8) whether Pakistan Government or-
ganised a few temporary camps in the
border areas with local people with a view
to mislead U.N.O. Relief Commissioner by
suggesting that Bangla Desh refogees have
started going back to their homeland ;

(b) if so, whether the attention of the
U.N.O. Relief Commissioner has been
drawn to such mischievous made by Paki-
stan ; and

(c) if so, reaction of U. N. O, Relief
Commissioner thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
{c). During his discussions here, the U, N.
High Commissioner for Refugees informed
us that he had seen two of the camps which
Pakistan claims to have set up for so-called
retorning refugees.

The fact that the influx of nﬁwimo
India continues and that, even since the
U.N. High Commissioner’s visit to. Dacca
in the second week of June, 1971, more
than twelve lakhs of fresh refugoes have
come into India, clearly shows that the
so-called reception centres were & propa-
saoda stunt and  will adliwemthin" until

. 4n acceptable pﬂitieul tolutipn - §¥tive
“”i o
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The facts of the continuing influx of
refugoes into - India are well known to the
U.N. High Commissioner for Refugees, to
other International bodies and to foreign
governments. On the 23rd June, 1971, the
U.N. High Commissioner for Refugees is
reported to have stated in New York that
what could bring people back was a politi-
cal solution and that he was certain that
Pakistan would also agree that this was the
case. He further stated that the political
solution would have to be one which gave
confidence and faith in the future and that
this was the only real incentive for the re-
turn of refugees.

Preparation of Brochure regarding Mass
Killing of Teachers in Bangia Desh

5907. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have prepared
any brochure about mass killing of Univer-
sity, College and School teachers, artists,
literate and other intellectuals of Bangla
Desh by the Pakistani army, for cifculation
among the Universities of the Werld and
for sending to UNESCO ;

(b) if not, whether Government will set
up a commitiee with the help of refugee
intellectuals from Bangla Desh, for prepar-
ing a factual brochure on Pakistan savagery
on Bangla Desh intellectuals : and

(c) if so, the steps proposed to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (¢). A brochure called ‘*The Issue-Rule
by Ballot—The Asnswer : Reign of Terror'
produced by the Permanent Mission of
India to the United Nations which, among
other things, describes in a very poignant

‘manuer the massacre of intellectuals in East
‘Bengal, has been widely circulated.

A Indian
thinkm and writers too have circulated
their “‘Appeal to the Conscience  of the
World on the Amy of Bangla Desh”
to. universities of the ' World and: to
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5908. SHRI SAMAR GUHA : Will
the Miaister of EXTERNAL AFFAIRS be
pleased to state :

(8) whether Government have sent any
note to different Universities of the World
for drawing their attention to the barbarities
committed on intelicctuadis of Bangia Desh ;
and

(b) if not, whether any such step is
proposed  to be undertaken by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (). Indian thinkers and writers have
already circulated their “Appeal to the Con-
science of the World on the Agony of
Bangla Desh™ to the universities of the
world drawing their attention to the barbari-
ties committed vn the intellectuals in East
Bengel. In view of this Government do
not propose to send & note to universitics of
the world.
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Black Marketing In Biood in Delbi .
9, SHRI  BALATHANDAYY-
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" SHRf RAMAVATAR
“ SHASYRI:
. ;sm;ug R.$INGH DEO :
will the Minister of HEALTH AND
FAMILY PLANNING be picased to state :

(a) whether Delhi hes. .a flourishing
black market in blood ;

(b) whether the Blood shops masquerad-
ing under the respectable title of “blood
banks” fram thé core of the blood tm!e in
the Capital ;

(c) whether these blood shops remve
blood at the rate of Rs, 3.50 to Rs. 4 per
unit and sell it for a price ranging bstween
Rs. 65 and Rs. 200 ; and

(d) If so, thd steps Governmént have
taken ta put a stop to blask-marketing in
blood in the capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a) Government's attention
has been drawn io a mews-item on this
subje :t,

(b) The major hospitals in Delhi have
their own blood banks. Accoeding to in-
formation furnished by the Delhi Adminis-
tration there are two blood-banks run by
private doctors in Delhi.

(c) As far as is kmown, the private
blood banks pay Ry, 20/« per unit of blood
of 300 mls, on an average. In case of an
RH negative Blood donor, it may be upto
Rs. 100/~ per unit. They charge Rs. 30/-
from poor patients, Rs. 45/ from Geoéral
Ward patients of Hospitals and Rs, 65/-
from Nursing Homes.

(@) Undér the Drugs and Cosmetics
Acts sod rules thersunder, there s ao pro-
vision to oontrd! the prices chsrged by
private institutions.

arltet &9 ¥ et wneew ¥
5912, it yrwrr wat : Ay wwren
site afcare Faitor wﬁqm&ﬁ
wr w0 fe '
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'Setting up of Fertilizer Piant based on Coal
In SIdhi District (M.P.)

5913 SHM RANABAHADUR SINGH:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state  whether a
fm‘billty study has been made for, setting
up of a fertilizer plant based on. coal in
Sidhi district of Madhya Pradesh 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C, SETRI) :
No, Sir. However, Government have
decided,  im prisciple, to establish a coal-
based fertilizer plant at Korba (Bih.spur
'Dimiﬂ) of Madhya Pradesh.

mms-xeorma-mhmm
- ' by-Sagar Factorles -

5914. SHRI GANGA REDDY :

i 'SHRI'D K. PANDA :

. : Will. the Minister of PETROLEUM
,AND CHBM!CALS be p!eued to state :

(a) whether it fias been decided to set
up -an Expert Commiittee to ccamine to
ralie. the. present  controlled price of
mhm ‘and o .

(b) whether Government want to reviow
{he decision. 10 - aliow. the sugar factories
“'to sell 20 per cent of gheir production of
motuiulmhe rwmrm :

“THE DEPUTY MINISTER.IN THE
MINISTRY OF HETROLEUM AND
CHEMICALS BIR SINGH) :

wgnd ;b) u(ﬁuwuﬁuw s 9p

. JURY 26, 1971,

vmm “

mﬁmﬁmpm into twter
alia the price of molasses, ~ The question of -
allowing 209, free sale o otherwise will
l.hobedacﬁed lfmr thelforuald mmi-
nation

nﬁa‘ti m!ﬂl&t !ﬂﬂ!’it"ﬂlﬂ
mmw
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(ﬂ)mmqﬁsw s far
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Wlﬂtwﬂ« wowaR A T

wlt (ot wrfo o yuwerw) : (%) ¥
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mw‘(wi’rmmﬁi 8

) Dbmm&nr Fum-lum
State Trading Corporation regar-
dhghpmhiudm

5916. SHRI P. GANGADEB
. SHRI NIHAR: LASKA&

Will the Ministe: of PBTR.OLEUM
AND CHEMICALS be pleased to state :
" (&) whethée a dispite betwetn Sugar
Factories and State Trading . Corptmﬁm
Mmrmrdiwtboexponpdu“
imolasges ;

(h) whether mlﬂhn ?!'Id-h Gom

nnplhuﬂkmupthahdqﬂu and

mmwmﬁmb “discifis
&ﬂhu; ;

{o) mmmﬁm%
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THE MINISTER OF STATE IN THE
~ MINISTRY OF. PETROLEUM -AND
'GHEMICALS (S.H&I DALBIR SINGH) :
(@) to (c). The Government of Andhra

Pradesh informed the Government -of India
in “‘May- IQ?IM “some ‘of the sugar
factoriea have a'gricvance that they are
niof getting fair price from the State Trading
Corporation in- respect of the molasses’
released for export outside the oountry
Price paid by them ia stated to'be less than
the open market price prevailing in the
country.” As requested by them, this
matter was included In the subjects for
discussion’ by the Central Molasses Board in
June 1971. On examination it was noted
that if Swate Trading Corporation can
reduce intermedidry costs, such as transport,
shortage, inspection etc., it cquld offer
better prices to sugar factories. =~

Produttion of Moinsses by Cooperative
Sugar Industries

5917. SHR1 D. K. PANDA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the total
quantity of molasses produced by the Co-
operative Sugar Industries in India last year
State-wise 7

THT DEPUTY MINISTER IN THE
MINISTRY OF  PETROLEUM AND
CHEMICALS : (SHRI DALBIR SINGH) :
The production of molasses by the Coopera-
tive Sugar Industrics jn the country during
the sugar séason 1969-70 is given below :

" Nritibnal Tevel Schemo In | »

5918, SHRI K. C. PANDEY : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to stats :

(8) whether it is & fact that the Nmrh
tional level of ah average Indian compares
far unsatisfactory with Pakistan, Auntralis;
U.S.A, Japan US.S.R, and UK. ; and

(b) whether any spociﬁq nchpme ia likely
to be introduced to mmse the humﬂond‘
level in India. -

THE DBPUTY M!NISTB& I.N
THE MINISTRY OF HEALTH AND ’
FAMILY = PLANNING (SHRI. A: K.
KISKU) : (8) The information ‘on the per
capita per day ‘availability of calories and
protein as compared to that of  ather
counyries referred to is as follows :—

““Country . - Year to Per capita.per day
which date a.va.ihbility
Telate
Calories Protdg
- (numbm) {Ounﬂ
1. US.A 1968 3240 961’
2 USS.R. 196466 3150 9L
3, UK. 1968-69 3180 = 880 .
4, Japan® 1968 2460 Y
S. Pakistan ~ ‘1967-68 2230 - - S0\6.7
6. India 1969 1963 307

e—

Name of the State Quantity

LA o * (i tonnes)
Andhra Pradesh . 56,000
Assam slm
' Bihar 1,000
Gujarat - 49,000

Kerala 8,0007 -
Maharastiira 2,72,000
Mysore 51,000
Orissa Tlm

.o i Rejasthen 1,000 .
;.«.Mil!hdu .ol T _51,000

- Lttaet Pugluh ty - 4L000 - .

s i mi T AR0000 ;.

. ek

(b) More food is the ﬁm step wwmh
better nurrition. - Nation-wilo eadedavour to
develop agricugture aiongwith animal hus-
bandry and: fisherics must be regarded as
the base of all efforts in nutrition. .. The
rapid appleation of modern scicuce and
technology for the development and popus
larisation of subsidiary, . supplem«nmx and
protective food schemes such - as * production
of bahhlr weaning food, fortification of

Isolate and
soed flours etc. inlthud br the Government
of India envisage a gradual mvﬂ of
nuuhiu:ll ddmew in !ndu. '

im’hl mﬁmﬂim :
mtmmw
fafrasiioq -
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Factory :
$520, SHRI ERASMO DBSEQUEIR.\
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state <
(%) the ppice st which land was pur-
for setting \p the fictity “of "Mossrs
m:m-cnmnﬁm:mmmmme
of Sancoale in Goa with the my
pﬂo:mlonufﬁm%mmt
(b) ‘the price of -other land hﬂn sfne
mpnmhnndu
.“m m?utthaume.ﬁm by

ALY 2,

FHE : MINIFTER - OF W%&N
ANDCHW n!?.C,SI!THI)
(a) Accaording tp the Surpivhed
by M/s, Zeari Agro-Chemgicals -Ltd. 499.95
Hacteres of land had with the approval of
the Gos Administration boem previously
obtained on perpetugl lease by Ms. Biga
Gwalior Pvt. Ltd,, from Sapcogle Comuui-
dade.  Subsequently Mj/s. Zuari Agre
Chemicals Lid. ebtained free hold rights on
this jand on payment of Rs. 10.32 lakhs,
being 20 years’ rental therefor.

(b) Following pieces of lands forming
pockets in the total area and essential Tor
the factory comstruction were negotiated and
purchased by M/s. Zuari Agro Chemicals
Ltd. for prices shown against each, including
compensation for compound wn,lls. staading
crops, and trecs etc.

Area (hoctares) Consideration
Rs,
5.2352 52,352
4,6980 91,380
1.9916 19,916
4.35%90 65,385
13,9530 2,10,578
22.7348 2,95,552

Pm“omnmmbyrm
Oil Companies

3921, SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(#) whether Government prapese to ban
the temunitances by the foreign all com-
paniss ia the form of fwehnm
and

(k) if not, the reasons lbﬂl‘efm'?

‘_THE MINISTER OF meuu
ANDCHEMICALS (SHRL-P, C.SETHI) :
(») =nd (®). While it is .met propesed to
ban rémittances by the foreign i) companies,
Government roserves the right 1o look into
the propexiety of Mamﬁ dllmudfu

.:m
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' morcmcu

. '$923, “SHIRI N; K, SANGHI : Will the
Minister of PETROLEUM  AND CHEML.

CALS beé plesasd 10 state :
mummmmw
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._W(ﬂrgn Answers 74

pmom using cooking. ges manufactured by
a particular Oil Company, whon transferred
to another State or Region where that Oil
Company has no distribution agency are
put to great inconvenience and harasement
due to refusal by the dealers of other Gas
Companies to supply gas unless such persons
purchase stoves from the dealers operating
in that State or Region ;

(b) whether Government consider it
advisabie to issue instructions to the dealers
through the gas-manufacturing companies
that no customer should be denied gas for
the rcason that he uses a particular make of
stove ; and

fc) the other steps Government propose
to take for supply of cooking gas to those
who want to use it ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C SETH}) :
(@) and (b). A few complaints in this regard
have recently been received, and it is pro-
posed to advise the oil companies to draw
up a joint working arrangement to ower-
come to the maximum possible extant, the
problems faced by suoch customers. The
difficulty in regard to hot plates (stoves)
is being overcome by evolving a suitable
‘Indian Standard’ in the I.S.J., whoreafter
all plates having I[SI certification mark
will automatically come on the approved
list of all the marketing oil companies.

() Steps have been taken to progressis
vely increase the production of cooking gas,
the cylinders and other applicangos required
for its distribugion.

faish Aw awwval @ are fok m dw
i wenrelt were¥ wr grdaer
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Confirmation of Euplnyeu wor_l;ina in
General Reserve Englneer Force

$925. SHRI A. K, GOPALAN : will
the Minister of DEFENCE be piushd to
state :

(8) whether the employees who are
working in General Reserve Engineer Force
(GREF) for more ‘than 10 years have not
yet been confirmed ;

(b) the criteria maintaincd by Gowm-
ment for confirming the employees working
in the General Reserve Enginecring Force ;
and

- (c) the steps uken by Gommuﬁ to
copfirma them ?

THE . MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) No mem.
ber of G.R. E. F. has so fnrbeencqn-
firmed.

(b) The General Reserve Engincer Force
was created in l9€0uatempomymm-
tion. Aeconﬂn; to rules, posts in a temporary
organisation can be declared permanent only
after the organisation bas existed for at
least ten years and is not likely to. be wouad

up thereafter in the 'foreseesble future.'

Keeping in view the future work-load with
the organisation, the need 10 attract better
candidates for recruitmeat, and for increas-
ing contentment and efficiency of its mem-
bers, the roles were relaxed in 1967. Orders
were passed creating & nucleus of perma-
nent posts both for officers and subordi-
hates,

(c) Aftec onders were passed in 1967,
the revised terms and conditions under
which. - confinmation -could be. nmh. were
drawn up and published towards the cnd
of 1969. ' Thereafter individul cam ‘were
procesaed fcu" -quasi-permanency “and
nency.” While orders for t "i.m
‘neacy have issued t?ii %n&

"Bk ds, dedt

(w)ﬁﬁﬂ&mhnﬁmm?
" gt it waw waf (@

 Jocal population and these
Mnrwmw mtrkit
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arc peading recommendstions, af Depan-
mental Prometion Commitide, Steps are
being taken to expedite processing and

finalization  of  these cases- b)' the
DP.CY e

Untest amongst Civilian Employees of
~Proof and Experiment Cemire af -
C‘lnndimr. Dlurlctlilllm

Will the Mmister of DBFENCE be piﬂﬂd
to state :

(2) whether there. is unrest ampngst
civilian employees of Proof and Experiment
Centre at Chandipur, District Balasor: ;
md

(b) if 50, what steps Government have
taken in this regard ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI = VIDYA
CHARAN SHUKLA) : (a) There-is no un-
rest as ‘such. A memorandum has, how
ever, been received from the Fmploym
Union expressing certain grievances.

(b) The points raised in the Memo-
mdnmmmdunaminuipn..

Shefs of Cannons of Preof and Experiment
+, Centre sold in oprn Market

5927. SHRI S. S. MOHAPATRA
Will the Minister of DEFBNCE be pluaud
to state :

(8) whether shells of cannons shot
into 3¢ by Proof and Experiinent Centre
at Chandipur, District Balasore, are
being collected and sold in open market ;
and

(b) whether lbm carry marku to mnll'y
code ¥

THB MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MiNIS-
TRY OE . DEFENCE {SHRY. VIDYA
CHARAN SHUKLA) : (a) Shells, ‘aftér re-
covery from the sea shore nnd -romoval of
copper driving band, are sedt ‘to the Salvage
Depot from whqe Abese ure. auctioned to
the gublic.. . Neveriliclcss, some - nlﬂb B
unovemd directly ftm tbo sea g by the
mgp ‘find



,?1’ Mu Ansyers
M Yes,. Sic. . The, ﬂulu .and- Bombs
whbh are fired do m markings. - These
markings indicate the calibre, - accoptance
mark, natupe-of fitiag, lot.apmber, year of
manufacture etc., to mble accounting and
,ldmuﬁuthu

Mﬂfa&nﬁ‘ﬁspshlmm
" for Bihar in New Delhi

: 5923 SH.RI R. P. YADAV ; Will the
Minister of WORKS AND HOUSING be
pleased to state :

(8) whether the ‘Government of ‘Bihar
. bave requested the Contral Government to
allot some:-residential quarters in New Delhi
for the staff employed in the office of the
JSJI:EEQI Commissioner for Bihar in New
| I .

(b) whether Gommt have allotted
residential quarters in New Dethi for the
stafl of the State Governmenis located in
.New Delhi ; and

(c) if the answer to parts (a) ami ®)
above be in the affirmative, the stéps
Government proposc to take for the allot-
ment of rdsidential quarters to the staff of
the Special Commissioner for Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII K. GUIML) fa) and (b) Yes.
Sir. -

(c) There keing an tmte shnﬂasc of
residenitial uccommodation -in the general
pool, the request of thé Govecrnment of
Bihar for allotment of accommodation in
.New Delhi for thc staff employed in the
-offu. of the Spedial Commissioner for Bihar
n:New DelHi could. not be mded 1o.

mamonmrfmb—

5929 Sl-lll RANA BAHADUI
SINGH -will the Minister of PETRO-
'LEUM,AND ' CHEMICALS be pleased to
‘state the mnh‘iu from which we. impqrt
cruda oiLam! m ?.

THE . nmthm ‘OF mor.euu
AND, CHEMICALS (SHRI PF. C: SETHD :
mm ﬁu ‘eoastal refinecies. operating on
. :0il, four are purrently: in-
-mm odl- (from Teatr, ‘wheresd: the
Sifeh comtal réipery, i isparting.. crude ail

Foom:Gedh Agsbin. o sogued mm
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products; kerosend Is mainly imposted from
the USSR. Supplemeatal imports of kero-
sene, whenever necessary due to functions in
demand and other such factors, as also
furnace oil and other products, are im-
ported from Iran, Saudi Arabla, Kuwait
and Japah. Lubricating base oiis are mainly
imported from the USA and partly from
Rumania.
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Naval Hyevographic Office

5933, SHRIS. M. BANERJEE : Will
the Minister of DEFENCE Be pleased to

state :

(s) whether a Printing Department under
Naval Hydrographic Office lms boen: oponed

at Dehra Dun ;

(b) if s0, whether any Manager has been
appointed 10 supervise the work ;

{c) whether technical subordinate staff
have been appointed ; and

(d) if so, who have bun entrusted with
the technical supu'vision

THE mms’mn OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) Yes, Sir.

(b) Not, yet,

(c) Yes, Sir,

{d) The technical mﬁu -
,u.rrlednutbytheromnuud

ﬂqﬁ ,

Y %, wm

5934, SHRI S. M. BANERJEE : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whetlé? sofhe documents rehtin; to
Pakistan Army have been found in which
Pakistan’s miilitry authorities thomeelves
have complainod about latge scale looting,
rape, arson and iIndiscriminate killing of
innocent people in Bangla Desh ;

(b) if so, whether thes¢ documents have
beeii ciroulated to other countifes ; and

(c) if so, theit reaction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). Newspapers have publicised
their conterits. Their circulation s not
likely to add to the information alreddy
‘available abroad regardiag the atrocities being
committed by the West Pakistani troops in
East Bengai,

Indsne Agencies in Bibar

5935, SHRI N. R. HORO : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the places which are likely to be
covered by Indane Agenciss in the State of
Bihar ; and

(b) the names of the places where the
agtucics have been granted 16 unemployed
engineers, ex-ervicomen and cooperative
societies in the State ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :

Indane is at present béing mnmrt;hd at
amshedpur, Ranchl, Patha and uai in
Bibiar. YOG have decided to exténd Indine
marketing in 1971-72 to Bhagilpur, Gaya,
Darbhanga, Bokaro, Jamalpur-Monghyr,
S'ndri-Dbanbad aad Muzaffarpur. -

: mvmmww:m’
Jamshedprr a partwership of englwieding

 griduntos hae beed appointod . med. i funs-
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frm cmout_l mplond anxlmeni
graduates.

Ex-Servicemen 10C lm carmarked the
distributorship at Muzaarpur exclusively
for ex-servicemen.  Applications have been
received and the selection for this distributor
is being made.

Coapmut‘u Societies : At Barauni, the
Barauni Refinery Cooperative Stores s
operating as 10C's distributor.

Sspport to Pakistan by Musiim Nations
-Confereace in Jeddah

5936. SHRI NIHAR LASKAR :
SHRI S. M, KRISHNA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the 22-nations Conference
of Muslim Countries in Jeddah has supported
Pakistan in regard to Bangla Desh ;

(b) if so, the reaction of Government of
India ; and _

(c) whether India has also sent its
delegation to all these 22 . nations to explain
the position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): ()
Yes, Sir. .

(b) It is a matter of regrot that
Pakistan’s brutal action in East Bengal,
resulting in the suppression of human rights
and democratic aspirations of the people,
has been supported by the Conference of 22
Mouslim countries which was held in Jeddah
recently.

(c) Indian delegations have visited 13
out of the 22 countrica which attended the
Jeddah meeting, to explain the correct
position.

Cost Study by Natioasl Comncil of Applied
Ecenomic Rescarch to determine
-Mdmm

charges Applicable to
Diesel Prices
SHRINIHAR LASKAR :
SHRI §. M, KRISHNA :.
Il ‘the Minister  of P‘BﬂOLBUM
AND CHEMICALS be pleased to state

wwmwmwm

3.

thmumﬂcomdlot Applled Economic
Research to undertake a cost study to deter-
mine the quentum of fair service charge
applicable to diesel prices ;

(b) if so, whether the study lm hom
ordered despite the fact that the Oil Pricing
Committee under the Chairmanship of Shri
Shantilal H. Shah in 1969 had covered the
same ground and had recommeaded that the
service charges be raised ; and

(c) the reasons for not accepting this
suggestion at that time ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C, SETHI) :
(a) to (¢). The National Council of Applied
Economic Rescarch has heen commissioned
to investigate into the actual economic of
the retail outlets with a predominant sale of
High Speed Diesel Oil, with a view to deter-
mine the adequacy or otherwise of the
present rate of commission .on High Speed
Diesel Oil. The Oil Prices Committee had
recommended that the rate of commission
on High Speed Diesel Oil be revised to
Rs. 37.60 per KL and thereafter the dealers
should not recover any service charge in
future, in the aréas where the service charge
was being levied by the dealers. The
Government did not accept this recommenda-
tion of the Oil Prices Committee, but on
reconsideration, it was decided to. make a
cost study through National Council of
Applicd Economic Rescarch.

Expert Committee Report on Alr  Pollution

5938, SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the Expert Committee on
Air Pollution, which was set up by the
Union Government in May, 1970 have
finalised the draft legislation ;

(b) if s0, whether they have submitted
the report to Government ; and

~ (c) if 80, the main features thereof ?

THE DBPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY’
PLANNING (SHRI A.X. KISKU): (&)
and (b). The Committeo has fnalised the
draft legislation on Air - Polintion" Gontrol
aod bas submitted the same {0 the Governe
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a (c}’rhe ‘salient features of the draft
le:illntion on Air Poll.,ttion Control are
fﬁ&ﬁhed hnlow '

o (D Cnmtltutlon of Cenxral and

" State Air Pollution Control
Boards and setting up of Com-
mittee for such purposes as_the
;.‘.emnlfStatc Board may think

t;

(ii) To take steps to protect, main-
tain and improve the quality of
the air for the purpase of pro-
tecting health of the people, for
preservation of animal, plant
andl aquatic life and for domes-
tic, commercial, industrial, agri-
cultural recreational and other
uses ;

(iii) To define air pollution control
areas in” which special require-
meénts on stationary and mobile
sources can be enforced by the
Gowmment md

(iv) growniop for peuulmes for. con-
tmrcnu?ﬂ of the prmrumns of
the Act. _
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Representations for Recogmition of
Governmeéat of India Press
Worker's Unida, Koratty

5943, SHRI = M. K. KRISHNAN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(s): whether recognition has beea denied
by the management to the Government of
Indti Wokkers' Union of Koratty
Prédd! Trittur District, Kérala, becaosé  this
Unidnhﬁpurﬁvipmdln the 1968 Sepern:

1&1!&& :sr Cenergl vaﬁrrmmf' érﬁ-
mdvﬂ&l

(F)“ whetﬁu Govoi‘nmem bave received
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an’y répm&:‘lalib‘hs from thé enmloym

demurding: récogtitioe ; and ;
_ (e) #f po, the action takén by Govern-

ment in this behalf 7 |

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS NG
(SHRT 1. K. GUIRAL): (a) Yé&. Af-
the Union had served a notice for participas.
tion in the illegal strike of Central Govern-

ment employces of Sepiembeér 1968, - the
recomlnon was denicd to the Union,

(b) Yes. _

(¢) Sihée two Unions sre now function-
ing in the Press, the procedure for verificd:
tion of membership of both the Unions, as
provided in the Code of Discipling, i¢ eing
gome through.

Machices Lyiog Idle in Governmeat
Press at Koratty

5944. SHRI M. K. KRISHNAN:'
Will the Minister of WORKS AND
HOUSING be pleased to siate :

(8) whether a number of machinet arb
lying unused in the Government Press of
Korktty, Trichut District, Kerdla;

(b) if so, whiat aré those niathités ;

(c) the reasons therefor ; &nd-

(d) the steps taken; by Government to
make use of thesc mnr.:hmcs ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUBING
(SHRI I. K. GUJRAL): () to (d). nr:
Sir, except ‘wilén any of them requires m
nical or electrical repairs. Such repairs #te
undertaken as cxpeditiously as possible.
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Recovery of Expenditure from West
Bengal for Military Aid to Civil
Authoritles

5947, SHRI SUBODH HANSDA :
Will the Mioister of DEFENCE be pleased
to state :

(a) whether any recovery of expenditure
was made from West Bengal for military
aid to civil authorities during flood in West
Bengal in 1970 ;

(b) if so, the amount thereofl ; and

{c) ou what account this recovery was
made ?

THE MINISTER OF DEFENCE (SHRI}
JAGJIVAN RAM): (@) to (c). The
information asked for is being collected and
will be placed on the Table of the House.

Propesals to Improve the Law and Order
Sitmation of Nagaiand and Eastern
Parts of the Country

s948. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) whether his Ministry are proposing
a joint action with the Home Ministry with
regard to the information and tackliog of
extremists and rebel Naga pmbhm_in the
Eastern parts of the country ; and

) if 10, the broad futur-thmd!
THE DEPUTY MINISTER IN THE

-~ MINISTRY  OF EXTERNAL, AFFAIRS
. SHRI SURENDRA PAL SINGH): (1)

The Honourable Member is no doubt aware .

that a final settiement of the Naga problem . - "
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Gvomml keep a close wg.u'h on all
activities of - the “mileguided Nagaland cle-
meats and other extremists  in the 'Eastern
parts of the country. - Action against them
is taken by the Ministry of Home Affairs
in close coordination with the Mlnmﬂu
of Defence and External Affairs. _

(b) The Governments of Assam and
Nagaland, Manipur and the Tripura Ad-
ministrations are fully alive to the law and
order situation.. Security Forces have been
deployed in the entire region to curb lawless
activities. Communications to in-accessible
arcas have been improved. Cooperation of
villagers and their leaders, who desire peace,
has been forthcoming increasingly. This
has helped to strengthen villags defences
and defy support to and curb lawless
clements.

Union Leaders' Entry in Ordnance
Factories

5949. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(a) whether the noted political leaders
of Trade Unions are taking advantage in
getting easy entry at Ordinance Factories ;
and

(b) if so, what is the attitude of Govern-
ment ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Trade.
Union leaders if they arc not employees,
can get enfry into the Ordpance Factories
only with prior permission. No advantage
is given to them. The attitude of the
Government is that no unauthorised person
should get entry into the Ordnance Factorics
without prior permission from the appro-
priate authority.

Construc tion of Staff Quarters for
: muw&l

4980, SHRI V. N.P., SINGH : Will
the Minister of WORKS AND HOUSING
be picased 10 state :

) thpnumwotqwmbum for the
staff of the Govemment of india Press at
deuthhnthmm.

ﬂ!}lhnmntdibm.

"be pleased to state : -
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{¢) the number of quarters that have
remained vacant year-wisc ; and
(d) the loss of revenue on this hand ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K. GUJRAL): (a) 630 quarters
were completed by May, 1968,

(b) Rs. 1,24,45.000 approximately.

(c) The number of quarters that remain-
ed vacant as in May, 1969, May, 1970 and
May, 1971 was 293, 215 and 161 respecti-
vely.

(d) It is' not possible {0 calculate exact-
Iy the total amount of rent that would have
been realised had the quarters been  allotted
to eligible employees, because the emolu-
ments varied from person to person and so
also the rate of recovery. However, on &
rough calculation, a sum of Rs. 2,30,000
(upprox.) could have been realised as rent
by the end of May, 1971,

Wmum-humm
by Indian Cosmncil of Mediecal Research

5951, SHRI V. N, P. SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the amount of spent in the last
three years by the Indian Council of Medi-
cal Research on ad-hoc research schemes ;

(b) the number of schemes in progress,
year-wise ; and

(c) the number of sehemes completed
within the initially planned period and the
con¢rete results thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a)to (c). The information
is being cellected and will be laid on the
Table of the Sabha in due course.

Purchase of water meters of the subsidised
Industriai Housing Scheme at Okhls,
New - Delbi

- 4952, SHRI V. N, P. SINGH ; Will
the Minister of WORKS AND HOUNNG

(s) whether the C, P. Wi D, dutm
October-December 1968 - purchased waters
metecs for the Subsidised Industrial Housing
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Scherhe at Okhila, New Delhi from a private

party at a teridered ratc ‘miich higher than
the contract rate ; .

.(b) the extra expenditure incurred on
thls ccourit ;

(c) whether the agreements wlth the
contractors mention that the meters shouid
conform to I. S. I. standards ; and

(d) the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIJRAL) : (a) to (d). The
notice inviting tenders for the work of
construction of temements at Okhla included
infer-olia an item for providing }" dia
water meters (Indian ‘make) of approved
quality with cashing etc., complete. The
contruct for the entire wotk of construction,
in¢luding the provision of water meters, was
awarded at a certain percentage above the
estimated cost put to tender. This percea-
tage compared favourably with the then
prevailing market rates and Government did
not incur any extra expenditure on the
overall work. This being a composiie work
it was not feasible to single out a particular
item for execution separately.

The water meters provided by the cons-
tractors were made to 1. S. I specifications.

For the reasons explaimed above, Go-
vernmeat have not thought jt mnecessary to
take any action in the matter,

Appointment of New High Commibssioner
for Pakistan

5953, SHRIC. K. CHANDRAP_PAN_I :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government bave decided
not to appoint immediately a High Commis-
sioner for Pakistan when  the present High
Commissioner's tmn expires soon ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER' IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): {a)
The Government of India "have not:. mken
any such degision, - .

' {BY Doek’ ot drise,

jajﬁi 2%, W

ﬁ*rﬁba Amrm ﬁ

sfuu C.K, CHANDRAH’AN &
will me Miglster of DEFENCE bo plessed
to state whether Bharat Electronics Limited
will ménufactore slr-derm . equipthént,
intluding the radar ?

THE MINISTER OF STATE (ﬁEFEN '
CE PRODUCTION) IN THE MINISTRY'
OF DEFENCE (SHRI VIDYA CHARAW
SHUKLA) : Yes, Sir.

Mauﬁmn pkdefm
udm’byli&m ‘

Proposal to reduce number of petrol pumps

5955. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government arc whsiderina
a proposal to reduce the number of petrol
pumps being put up every year ; and

(b) if so, the reasons thercof ?
THE MINISTER OF PETROL E.UM

AND CHEMICALS (SHRI P. C. SETHI) :
(a) Yes, Sir,

{b) To improve to the maximum possi-
blc extent, the utilisation of existing retail
outlets (pumps), without inconveniencing
the consumers, and thus diverting the
limited capital resources for higher priority
needs,
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Work-( harged staff in N. E. F. A, Circles
of C.P. W.D,

5958. DR. RANEN SEN : Will the
Minister of WORKS AND HOUSING be
plsased to state :

(l.) the total number of work-charged
staff, in the North East Frontier Agency
C:rclesofthec P.W.D.;

(b) whether any permanent posts have
been created for these staff ; and
(c) if mot, the reasons therefor and the
steps being taken to create permau nt  posts
for them 7 :

THE. MINISTER QF. STATE IN THE
MINISTRY. OR WORKS AND HOUSING
(SARI L. K. GUIRAL) : (2) 2031.

. (®) 100 permanent posts have been
_ {s) Does not arise.

 Wark-Load of C. P. W. D. Electrical

1?‘9, _DR. RANEN SEN : Wil .
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Miq;ngr of WQRKS AND HOUSIN.G be
pleaged to state : _

(a) the work load of Delhi Adtnini.m'a-
tion Elctrical Division I and HI of
C.PWD;

(b) the work load of the Delhi Adminis-
tration Air Conditioning works ;

(c) whether the above work Joads
justify the crcation of another Electrical
Division (including the Air Conditioning
works) in Delhi Administration Zone of
C.P.W.D,; and

(d) if so, whether there is a proposal to
create such a Division ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (a) The work load
during 1970-71 wes as follows :~—

" Copstruction Maiatenance
Workload Workload
(Rs. in lakhs) (Rs. in lakhs)

4532 1830

o ——

(b) The work load during 1970-71 was
Rs. 17.82 lakhs. The Air-Conditioning
Works are, however, being looked after
by the Air-Conditioning Divn. No. IIT,
C.P.W.D.

(c) and (d). The existing workload
yardsticks for creation of a Divn. are under
review and only after the revised norms
have been fixed, it wonld be possible to
decide whether the creation of an additional
Divn. would be justified.

Construction of Houses attached to
Adya Jha Hostel in Bhimnagari,
Delhi

5960. DR, RANEN SEN: Will the
Mumtq' of WORKS AND HOUSING be
lqmd to state :

(2) whether the Delhi Development
Authority sanctioned the construction of a
houge attached to Adya Jha Hostel in Bhim-
nagari, Delhi ;

(b) whether the construction of the
house has heen completed ;

() if so, whether the ‘malba’ lying
near. the house and in between Cand D
Blocks of the 72-Prefabricated houau hag
net m bom mmved anq o :
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(@) if 90, reasoms for the Delhi Deve-
lopment Authority in not removing it ?

. THE MINISTER OF STATE IN THE '

MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIRAL) : (a) Yes, Sir.

(b) The comstruction is nearing com-
pletion,

{c) and (d) Action to remove the
‘malba’ is being taken by the Delhi Deve-
lopment Authority in consultation with the
Management of the Hostel,

Alleged Charges of Sub-Letting or Over-siay
in Government Quarters

5961, SHRI N.S. BISHT : Will the
Mioister of WORKS AND HOUSING be
plessed to state :

{a) whether in a number of cases,
orders passed by the Estate Office during
the last two years against the allottees of
Government Quarters for the alleged charges
of sub-letting or overstay in Government
Quarters were chalienged by the allottess
in- Courts and were subsequently quashed
by the Courts ;

(b) if so, whether the orders of the
Estate Office which have been held invalid
by the Courts during the last two years
or are still pending for judgement in
Courts ; :

{c) whether Government propose to
amend SR 317-B-20 and other relevant rules
so as to allow a sub-lettee in Government
Quarters to continue to reside in the sublet
Government Quarters io case he is a Cen-
tral Government servant ; and

(d) whether Government also propose
to allot sub-let Government Quarters to the
sub-lettee if he is found to be a Central
Government employee ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L K. GUJRAL): (a)and (b). In
30 far as Gemeral Pool accommodation in
Delhi/New Delhi is concerned, a statement
is 1aid on the Table of the House. [Placed
in Library. See No. LT-735/71.]

(c) and (d). There .is no proposal at

" present under - consideration to amend
SR.317-B-20 and other relevant-rules so as

to allow & sub-lettes in Government Quar-

tors to continue to reside in the emb-let

_gecommodation or 0 allot the same to 8

JULY 26, "x'm' o
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sub-lettee (f - heh s Cenn-d Gommt
employee. :

Memorandum from MIDulu's' '
Association regarding Price Seale
- of Medicines '

5962. -SHRI B, K. DASCHOW-
DHURY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleuad to
siate |

(a) whether hil Mlnlmy recelved a
memorandum or memoranda from Medical
Decalers’ Association or Pharmacists' Asso-
ciation, complaining -about recent prices
scale of medicines as harsh to rural and
semi-rural areas ;

(®) whether such dealers functioning in
rural and semi-urban arcas have to pay
more, or their percentage of profit is lesser
in big towns than their counterparts func-
tioning in big towns ahd cities due to easier
credit facilities stock position and not in-
cumbant on freight charges as in the case of
the latter ;

(c) if so, whether Government consider
it as an unequal restriction and comparati-
vely more stricter terms to rural and semi-
urban medical dealers ; and

(d) whether Government arc taking
steps to remove such uncqual restrictions
and to offer relief to such medical
dealers ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Yes, Sir. Representations have been
received from the Druggists and Chemists
Associations to the effect that the trade
commission as provided in the Drugs (Prices
Control) Order, 1970, does not allow suffi-
cient margin of profit to the retailers
particularly those in rural and semi-urban
areas,

(b) The nromﬂd Order proscribes the

butors situated at capital headquarters m'
supplies, ‘The latter "are reported: to '
insisting: on -« isinvom  valoe for
order as a oondition precedent to
supplies * of ‘drugs’ o m i
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(c) and (d). Gowxernmegt have brought
to the notice of the manufacturers. and
dealers that tha rates of commission as pro-
vided in the Price Control Order represent
the minimum and  that they are not debar-
ved from allowing higher rates of commizsion.
The Dwugs Control aythorities have been
requested to bring to the notice of Govera-
ment cases where manufacturers have intro-
duced, after coming into forge of the Price
Control Order, any conditions refativé.to the
supply of drugs to dealers which aresub-
stantially inconsistent with their past trade
practices, other than the commission.

Setting up of Revalviag Fand for
Houslng for Orissa

5963. SHRI ARJUN SETHI: Will
the Minister of WORKS AND HOUSING
be plecased to state :

(u) whether the proposal of setting up
of a Revolving Fund of Rs. 200 crores for
housing land acquisition and development
for the four places of Orissa is still under
consideration by the New Board of Direc-
tars ; and

(b) if so, when this will be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL) : (a) and (b). The
proposed Revolving Fund of Rs. 200 crores
is intended for the country as a whole and
not for the State af Orissa only. Out of
the eight proposais submiiled by the State
Government, only three yiz. for Bhubanes-
war, Barbil and Rourkela, are being consi-
dered in the first batch by the Housing 32d
Urban Dovelopment Corporation Ltd., in
consultation with the State Government.
For these preliminary discussions have al-
ready been held with the State Government

Setting up of Musk Deer Farm in U.P.

$964. SHRI NARENDRA SINH :
Will the Minister of HEALTH AND
FPAMILY PLANNING be pleased to
atate : ; :

() whether a musk deer farm is to be
set up In Uttar ‘Pndelh for mdisanoul
medlclnec HIR

. (b) the fodstion offlhepvqhanmd-

(c) when it s Hikely to be comipleted ?

SRAVANA 4, 1893 (S4KA)

. WWritten Answers o

" THE MINISTGR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D, P, CHATTOPADH-
YAYA) : (8) to (5}, The Qearra} Council
for Research in Indian Medicine and Homo-
eopathy have sauctioned a scheme duning
1970-71 for preliminary work in connection
with the setting up of a farm for breeding
musk-deer, The snow belt altitude of the
Hima'ayas in Uttar Pradesh is being sur-
veyed for locating the farm:. After survey,
the location of the farm will be finalised
in consultation with the Government: of
Uttar Psadesh. Y s de
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_ 5966. SHRI RAJDEO SINGH : will
the Minister of WORKS AND HOUSING
be pleasad to state :

{a) whether Government have ever
drawn a plan of building cheap houses ;

(b) whether Government are aware that
in Western " countries the prefsbricated
houses u; very popular and cheap ;
and ’ '

(c) if s0, whether Government are pre-
pared to help this industry 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L K. GUJRAL) : (a) No specific
plan of building cheap houses has been
drawn up by the Government,

However, the question of low cost large
scale housing construction has been engag-
ing the attention of the Government. An
Expert Committeec was appointed in Octo-
ber, 1969 to study the methods for achiev-
ing low cost large scale housing construc-
tion in the major cities, The Commitiee
subinitted its report to the Government in
May, 1970. Production and use of pre-
fabricated building components is among the
important recommendations of the Com-
mittee. THe recommendations of the Com-
mittee have boen forwarded to the concerned
State Governments and also to the Gon-
struction Departments, -

(b} The Government is awarc that hi‘
European countries particularly in  the
USS.R. and other East European coun-
tries, . prefabricated houscs have been and
arc being built, but they are not cheap
though they can be built faster than tradi-
tional comstruction. -

- {¢) Yeu, Sir. .
B.O.C. ss levestor in Petrolewn
ae i indestry PRl

5967, SHRI RAJDEO SINGH : W
the Minister of PETROLEUM ANB
CHEMICALS be pleased 40 staite

(8} Whothee. the . Burnwh il w

LY 26 1991

»u-m: -'m-

is the :inﬂelnuu touimimutct inthe -
Petroleum Industry in India ; and

(b) the other investors ; if any ?

“ THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI) :
(a) Yes, if their investment in Burmah
Shell Distributing Company is also taken
into sccount,

(b) Other investors are :
1. Burmah Shell Oil Storage and Dis-
: tributing Company of India
Limited. '
2. Esso Standard Eastern, Inc.
3. Caltex (India) Limited,
4. Shell International Petroleum Com-
pany Limited.
S, Caltex Petroleum Corporation.,
6. Gulf Oil (Great Britain) Limited.
7. Getty Oil Company. ’
8. Phillops Petrolcum Company.
9. National Iranian Oil Company.
10. Amoco India.
11. Mobil Petroleum Company Inc.

12, Lubrizol Corporation of Cleve-
land, US.A,

Investments of Burmah Oil Company

5968. SHRI RAJDEOQ SINGH : Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the investments of Burmah
Oil Company are spread over a pumber
of independent companies and if so, their
names ; and

(b). whether these companies are covered
with all aspects of Petroleum Industry from
exploration to transportation refining, dis-
tribution and also marketing of petreleum
products 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI) :
(a) Name of the Companies in which, the
Burmah O#f Company hulnvutedln!m
m. " .s

(BJ M(MM), '

(i) Burmah Shell Matketiog, .

). Busmah Shol Retomri,
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(v) Tinplate Company of lndia.

(vD) Oil India Limited.

(b) Yes Sir, excepting ‘Tinplate Com-
pany of Iadia - o .

Drowning of Indien Studests In
U.B. A

$69. SHRI G. VENKATASWAMY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether four Indian students were
drowned in the Lake Murray at Colnnus,
South Carolima, U.S.A. ;

(b) the names of the students and their
Indian addresses ;

(c) the circumstances leading to this
tragic mishap ;

(d) whether our Embassy in the USA

sent any official on the spot of tragedy and
talked with the other two surviving Indirn

students ; and
(e) if so. the outcome thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) 1. Shri Narayan Thyagesam aged
27 years. Next of Kin—Shrd
Parthasarathy, No. 10 Arcot,
Mudalal Street, Thyagaraja-
DAGAr, Madras-7,

2. Shri George Jeyachandra aged
23 years, Next of Kin-George
Gnanasiromani  *“‘Nelumbium™

College Road. Coonoor-2 (Nil- .

giris District, Tamil Nadu.

3. Kumari Revathl Viswanathan,
age 14 years daughter of Shri
T. R. Viswanathan, resident of
Columbia,

4, Kumari Sudha Siogh, aged 14
years. daughter of Dr. Vidya-
pati  Singh  resident  of
Columibia.

(©) Amotdins to Shri T.R. Viswana-
than, as present resident in ‘the University
"of South Cwmrolina, Columbia who is the
father-in-law of the latc Shri Narayan
Thyagessn and the father of the late
Kumari Revathl Viswanathan, # party ¢om-

sisting of Shri Narsyan' Thyagesan, his wifs
'si. fitees

Vijsya, Shri Wﬂl

Shrimati - Vesaathi  and  Kumari Re-
vathi together with her friend Kumari
Budha Siogh add his * would be son-in-law
Shri. Mohan -with his friend George Jaya-
chaodran went to Lake Murray for a picnic
on Sinday June 27, 1971. Revathi and
Sodha were said to have been playing in the
lake water when they were dragged away by
& current. The other four, »iz. Namysh
Thyagesan, George Jayachandran, Vasanthi
and Mohan were all drowned in their
attempt to save the two girls, Viays, the
wife of Iate Narayan Thyagesan who was
on the shore raised an alarm and a boat
came to rescie them., Mohan and Vasanthi
alone could be rescued. The bodies of
the four others were recoverd after an howur,
Mohan and Vasanthi were rushed to hospi-
nlmdmmupomﬂobeufe.

(d) and (¢). Our Embassy in Washing-
ton made specific inquiries from the Uni-
versity of South Carclina, where the tragedy
had occurred, regarding sending an officer
to Columbia for enquiry. They were infor-
med that this was not necessary as the local
Indlan community and the University
authorities would render all possible help.
The parenis of two of the deceassd were in
Columbia itsell and henoe the need for
interviewing the two surviving Indiaa
students did not arise,
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Openiag of Saislk Scboc) Bulindsbakic

5973. SHRI HARI SINGH : Will the
Minister of DEFENCE be picased to state ;

(a) whether a Sainik 8chool is gding to
be established as decided by Government at
Bulesdshnhr in Uttar Pradesh ; and

(b) if so, when it Is to be stariéd 7

THE MINISTER OF DEFENCE
(SHREJAGIIVAN RARM) : () and' ). No,
Sir. There is already a Sainik School in
Uttar Pradish located at Gorakhal (Naini-
tal), No request has been reccived from
the’ ‘of Uttar Pradesh Tor Gped-
_ uam mw:wam
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5974, SHR1 ERASMO DE SEQUEIRA: -
Will the Minfster'of HEALTH AND FAMI-
LY PLANNING be pleased to state ;

() The progress made so far on the
establithiméfit of ihé mew Medical College
in Goa ; and

(b) :the time table for completion of this
Col ege ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : (a) ahd (b). - The Bambolim
Project which is under construction since
1968 was only a Medical School at Panaji
before the liberation of Goa. The School
is upgraded to a Medical College in 1963.
The College is affiliated to the Bombay Uni-
verdity. A the sccommodation in the then
School Building was inadéquate to house the
full-fiedged Medical Coliege and Hospital
with all necessary facilities, it was consider-
ed essential to shift to a new sitc at Bam-
bolim.

The project involves a total outlay of
Rs. 2,04,14,760/- and it is proposed to com-
plete it in phases during the Fourth Five
Year Plan. The Progress so far madc is as
follows :

1. During 1969-70 the following con-
struction works have been com-
pleted,

1. Barracks for Amimal House
and pre-clinical Department
(temporarily).

2. Ohe Student's Hostel.

3, Two Type TV Quarters.

H. During the year 197071, the follow.
ing construction works were taken
up.

1. 60 Type 1 Quarteis.

2. 80 Type U Quarters,
3. 4 Type IV Quarters,
4. 16 Type V Quarters.

5,1 Type Vi Quartors,
-6 Om S&udenﬁ Hwtel

. These worh m expected to be mn-
pleted. by December, 1971 excopt ‘Student’s
Mwmwwuumu
brthundefﬂu.lsﬂh T

i
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UL An shocation of Re: 37 lakbs foe
been nppﬂwed for 1971-72 for the

' followig

SRAVANA 4, 1898 (SAKA)

(Rs. in _["m'kiﬁ)
1. Equipment 14.00
3. Construction of Bam-
bolim Bailding (College
Building) students single
scated hostel building
and Type I juarters). 20.50

3. Rural Health Centre 1.00
4. Urban Health Centre 0.50
5. Other Works i.00
Total 37.00

Skin Bark

5975. SHRI RAJ DEO SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government are aware that
a Skin Bank has recently opened in Ludwig-
shafer in West Germany ; and

(b) if so, whether Government are
having realised its importance in a ftropical
country propese te open such a ba#tk in a
centrally located town to help badly burned
patients 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS HOUSING AND
HEALTH AND FAMILY PLANNING
(SHRI UMA ‘SHANKAR DIXIT): (a)
No.

(b) A nucleus of a Skin Bank has been
staited at the Plastic Unit of Safdarjang
Hospital, New Delhi.

Store Organisations in Centrally Adminis-
. trated Hospitals fo Delhi

5976. SHRT MULK! RAJ SAINI:
Will the Minister of HEALTH AND
FAMILY PLANNING 'be pleasod’
state :

(a) whether tho Ceatrally administered
Hospitals in Delhi are lmin; indepemnt
Btore Ovganisations ;

(8 o 80, wlmlsthe staff pthml and

-mmﬁmmﬁm}m
mu&nmamwm

Wrivders. Amewiars 106

or  Ditectorate General of Supplies and
Disposal ; and_

{(9)] the steps “taken by 'Government to
improve effidiency of (he SBtore Ommu-
tions ?

THE MINISTER OF smm IN THE
MINISTRY OF HEALTH AND PAMILY
PLANNING {(SHRI D.: P.. CHATTOPA-
DHYAYA) : (a) No, Sir.

(b) and (c). Do r;ot grise.

Aflotment of Houses, Flats and Bungalows.
Built by D.D.A,

5977. SHRI BHUVARAHAN : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of houses, flats and
bungalows built by the Dethi Development
Authority during thé 145t 2 years and the
number of them allotted ; and ;

(b) whether there is any proposal to
give some flats to the Members of Parlia-
ment also under some scheme ?

THE NINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(smm K. cwnu @)

ok

Constructed AIW

1969-70
197071

asn 1325
778 - 2102

—

< (b) Two per cent of the flats are reserved
by the Delhi Development Authority for
allotment to the local Members of Parlia-
ment,' Mombers of Mumicipal- Corporation
-ofnplhhmd non-official members of New
Delbi' Municipal Committee and Delhi
Cantt. Board in each scheme,
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Openiag of Zosal Workshop by M.ES.

5980. SHRI A. N. VIDYALANKAR :
Will the Minister of DEFENCE be pleased
o state :

(a) whether the M.E:S. Department has
opened Zonal Workshop throughout the
country ;

m(b) if 80, which are the Stations and
many employees have been engaged,
ation S _ Aae
(c). wmmmm; istpwdiu
on repairs and local purchase ; and )

. {d) if e0, the amount. incurred on (a)
and(:jcwhuhyummﬁs-w? .

THE MINISTER wnmm(wn
JAGIIVAN RAM) : Witha view 1o
better uﬁliuﬂm o! mir facilities, sod
redicing depondas thq private trade,




!

cight of the existing M.E S. Workshops
origioaily set up for repairs t0 water and
electric instaliations and refrigeration plants
installed by MES, have been re-organised
into Zonal Workshops.

(®) A statement is attached.

(c) Al repairs within the capacity of the
Zonal Workshops are executed by them.
The Department is spending on repairs
(incloding purchase of any material and
spare parts) through private trade omly in
respect of repain requiring special machines/
tools and equipments,

(d) The Zonal Workshops came into
being only in April/May 1970. The infor-
mation in regard to the expendhuse incurred
on i—

() re-organisation of
Workshops and -

(ii) the repairs in the Zonal Work-
shops and through private trade
during the period April/May 1970
to 31st March, 1971.
is being collected and will be laid on the
Table of the Sabha as carly as possible.

the Zonal

Statement

(i) The Stations at which the existing
installation workshops have been
re-organised into Zonal Work-
shops are mentioned below :—

Bangalore, Bombay, Gauhati,
Khaprail, Ambala, Udhampur,
Bareilly and Jabalpur

{if) The stafl in cach of the Zoaal
Workshops is as follows
(1) Superintendent E/M
Grade I1 1
(2) Charge Machanic 1
(3) Chargo Electrician
(4 Charge Mechankc
refrigeration
(®) Turaer
~ (6) Bench Fitter
m Eﬂqiﬂﬂmafmiﬂur
(8) Vebicle Mechanic
(9] deat
|00 Backamith
gmw Mevbae
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(12) Electricien : i
Sy Painter _ - 1
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$981. SHRI GAD&DHAI SAHA :
Will the Minister of HEALTH . AND
FAMILY PLANNING be pluml to
state

- (a) l.heallotmull of funds for ..dr_lnldng
water supply facility made to West Beogal
under Rural Water Supply Scheme ;

(b) whether the State Government has
requested the Central ‘Government for
alocation of funds for supply of * drinking
water to rural areas in the Districts of West
Bengal under Rural Water . Snppiy Sehm
during 1970-71 and 197172 ;

(c) if w0, the amount allotted and_ prof
posed to be alioted ; and '

(d) the lham of Birbhum District Il the
allotment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKD): (w)
The outlay earmarked for the Rural Water
Supply Schemes by the Plnning Commiis-
sion for the Goverament of West Bedgal
during the Fourth Five Year Pln pu‘lod is
Rs. 3.53 crores.’

(b) to (d). During the Fourth Five
Year Plan, Central assistance to States for
their Annual Plans is being given in block
loans and block grants towards expenditure
on the State's Plan as a whole and is not
related to any particolar progmmme or
.~ ‘The provisions for the purpose in



"m_ Winen Aneweors
Papers Lying in Goverumsent Press Aligarh
to Meet Shortage of Paper iy other
Government of India Presses

‘982, ‘SHRI' C. P, SHAILANEF : ‘Will
the Minister of WORKS ‘.ND HOUSING
be ﬁﬂud to statg ;- ‘

‘(a) whether there is shortage of paper
in Government  of Hidia Presses " but
sufficient quantity of paper is lying .in
Government of India Press, Aligarh ; and

)] lf %0, the action being taken in the
matter 7'

THE MINISTER OF STATE IN THE
MINISTRY.OF WORKS AND HOUSING
(SHRI I. XK. GUJRAL): (a)Shoriage of
paper is boing: flt in most of the Govern-
ment of Indial Presses.  However, after
pecent ‘replenishment, there is some stock
in the Aligarh Press which . may meet  the
requirements of that press for about four
months only.

(b) Steps are bein; taken to ensure
sufficient supplics to' all the Government of
India Presses.

. Confirmation of Siaff in Goversmest of
. Indis Presses

_ 5_983.'" SHRI C, P, SHAILANI : Wil
the Minister of WORKS AND. HOUSING
be pleased to state ;

(a) whether in sacoordance with . the
order of Home Ministry circulated to all
Government of India factories long ago, 80
pet cent employees in every Branch of the
Government of India Presses should be
declared confirmed, but in. the Government
of  ¥rdla Press, Aligarh'  anomally stlﬂ
exists '

(b) if so, the reasans therefor ; and

(c) the action being taken to remeove the
anomally ?

THE MINISTER OF STATE IN THE
MENISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : {a)to (¢). Govesn-
ment orders vegarding the conversion of 809
temporary posta, which . are in -comtinuous
existence for three years and are required on
a regular basis, into ‘permanent ones, are
being followed in-all the Govermsnent of
India Prosses, including the Press at Aligarh,
The Jast review was compicied on st April,
1970:and a further review will be- Gndeviticon
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Air Conditioned Quarters and Offices for
Ministers of Demscratic Coalition
Ministry lo West Bengal

. 5984. SHRI SAROJ MUKHERJEE :
Will the Minister of WORKS AND
HOUSING be pleased to state : .

- {a) the names of the Ministers, Migisters
of State of the Democratic Coalition Minis-
try of West Bengal, who lived in Govern-
ment quarters ;

_ (b) the number of quarters Air-condi-
tioned ; and

{c) the namgs of offices used by these
Ministers and Ministers of Statc of West
Bengal which were air-conditioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K, GUIRAL) : (8) to (c). The
information is being collected and will be
laid on the Table of the House.

Sale of Spurious Drugs in Mysore

5085, ‘SHRI K. LAKKAPPA :
SHR! K. MALLANNA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

- {a) whether some firms/companies have
been found selling spurious Drugs in the
Mysare State recently ;

.(b) if so, whetber any arrests have been

made ; and

(c) the action saken against the cul-
prits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. X. KISKU) : (a) to
(c). The information is being oaliected and
will be laid on the Table of the Sabha.

mw-&m’-‘m Refagee
Mﬂ

" 5986, SHRI S. RADHAKRISHNAN ;
Will the Minister  of - 'HEALTH AND

Famwwwmwm
(0 ooty of dopory et
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the refuges camps to attend to the medical
noeds of the Bangla Desh refugoes ;

-(b) the number of Ambulance vans
cogaged in the Relief works ; and

" (¢) whether any foreign personnel have
been engaged in these relief operations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K, KISKU) : (a) to
(). The information is being collected
and will be laid on the Table of the Sabha.

Allocation of §5 Milllen for Military Aid
to India

5987. SHRI MALLIKARJUN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the United States of America
have proposed an allocation of $5 million
for military aid to India during the 1972
financial year ; and

(b) whether Government have received
any official information regarding the United
States military aid to Pakistan for that
period ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) An allocation of
$5 millioa for the sale of military stores
and equipment on credit to India is believed
to have been made in the U.S. Administra-
tion's Budget proposals for the fiscal year
1971-72. There has been no negotiation on
this between the two Gavernments,

(b} No, Sir.

Coverlog of Balkony of Type n
Quarters in Sarojinl Nagar,
New Delhi

5988. SHR1 G. VENKATASWAMY :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Central Public Works
Department has be¢n covering the balcony/

varandah of Type III Quarters in Laxmibai
" Nagar and Sarojini Nagar, New Delhi by
increasing & uorqsnl rent ;

(b) if so, why the balcony in type 11
Quarters in Sarojini Nagar is not being

' (¢) why the sanction for covering the
" yilocny In type U

. Weten Anwers  SRAVANA 4, 1893 (SAKA)
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Nagar was cancelled, whereas these are
being cavered in type Il quartersin the
same locality ?

THB MINISTER OF STATE TN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIJRAL) : (a) No,|Sir,

(d) Does not arise. '

(c) Some sanctions issued by the
C.P.W.D. for covering the front balconies
of type II quarters were not given effect
to as this was not found architecturally
desirable,

Loans Sanctioned to Assam State Governmeat
for Housing anl Urban Programme

5989, SHRI ROBIN KAKOTI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the amount of grant and loans
sanctioned to the Assam State Government
during the years 1968 to 1971, yearwise in
respect of Works, Housing and Urban
Development programmes ; and

(b) whether the Assam Government were
able to spend the sanctioned amount against
each of .the above programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K, GUIRAL) : (a) and (b). Ths
Central assistance allocated to the Govern-
ment of Assam by the Ministry of Works
and Housing for Housing and Urban
Development Schemes during 1968-69 was
as under :

Loan

Grant Total

(Rupees in lakhs)
Housing 5.85 3.15 9%.00
Urban Development — 3.00 3.00
Total : 5.85 6.15 12,00

Quartery i ,'_mw‘

The entire amount of Rs. 12.00 lakhs was
drawn by the State Government during that

year.

All the Social Housinzg and Urban
Development Schemes of the Ministry of
Works and Housing (excepting the Subsidised
Housing Scheme for Plantation Workers)
are included in the State Sector, With
effect from the year 1969-70, Central asaist-

a9pp for @8 the State Sector Schemes
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(including Housing :and Urban Development)
is being given'to the State Governments' in
the shape of ‘block loans’ and ‘black grants’.
The amount is determined each year after
“taking into accourit the size of the Annual
Plan of the State and the availability  of
resources etc, No amount of the Central
block assistance is relatable to any specific
scheme or head of development and the
State Governments are free 1o allocate it to
different schemies according to their own
requirements and priorities.

No Central assistance is given by the
Ministry of Works and Housiug to State
Governments for Works programme,

2. 'The Subsidised Housing Scheme for
Plantation Workers was transferred to the
Central Sector from the year 1970-71. The
Central assistance allocated, drawn and
utilised by the State Goverament during that
year for this Scheme is given as under :

Loan assistance

JULY 26, 197Y

Allocated and Drawn Utilised

Rs. 30.30 lakhs

Rs. 22,90 lakhs

Warning to North Korcan Consulate
in India

5900, SHRI PILOO MODY : Will the
Minister of EXTERNAL AFFATRY be
pleased to state :

(a) how many times in the past the
North Korean Consulate General in New
Delhi was warned by his Ministry for various
reasons and the nature of warnings ; and

(b) the reaction of North Korea to these
warnings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government have from time to
time drawn the attention of the DPRK
" Consulate General to the various irregulari-
ties committed by them. The Consulate
General have assurcd us that they will abide
by established diplomatic practice in such
mgt ters.,

West Bengal Governor’s son thrown
out of u Restaurant in London

$991. SHRI SURENDRA MOHANTY :

* Will the Minister of EXTERNAL AFFAIRS

© Whiken Arewers 116
be pletised to dtate :

(a) whtther the West Hennl Governor's
son was throwh: out 'of a Plecadilly
Restaurant in London on the night of the
11th. of July, 1971 omut of colour bar
prejudices ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN- THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The matter has been taken up with
British Foreign and Home Offices,

Recognition of Israel
5992, SHRI] N. K. SANGHI :
SHRI BISHWANATH

JHUNJHUNWALA :
SHRT K. M, MADHUKAR :

Wili the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether an Isracls representation is
reported to have stated that while Israel
would welcome recognition of its country by
India, the initiative rested with India : and

(b} if so, whether India has reconsidered
the question of recognising Israel in the
light of the changed international situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) India extended de jure recognition to
Israel in September 1950,

Scheduled Caste Doctors in Dethi

5993. SHRI DARBARA SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to siate :

(a) the percentage of Scheduled Caste
Doctors in Delhi ;

(b) whether only a few studeats belong-
ing to the Scheduled Caste Commuaity get
high second Division or first division in-their
pre-medical examingation in Delhi on account
of less facilities and thclr being backward
economically ;

(c) whether negligible percentage of
these students is given admission in MBBS
clagtes on agcougt of Jow pmtap in

'mubobmmdbrm sad
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(d) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : (a) to (d). The information is
being collected from the concerned autho-
ritics and will be laid on the table of the
Sabha.

Expansion of Trombay and Sindri Units
of Fertilizer Corporation of India

5994, SHRI C. CHITTIBABU : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there are proposals for the
expansion of the Units of Fertilizer Corpora-
tioa of India at Trombay and Sindri ;

(b) if so, the main features thercof ;
and

(¢) whether the expansion means post-
poning of the various new fertilizer com-
plexes in the country ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHD :
(a) Yes, Sir,

(b) The Trombay Expansion Scheme is
designed for an additional production of
1,32,000 tonnes per annum of Nitrogen and
1,32,000 tonnes per annum of P20’ in the

form of complex fertilizers. The cstimated
cost of the project is Rs. 43.6 crores,

A scheme of rationalisation of the
Sindri Fertilizer Factory is being implcmented
with a view to achieve additional production
of phosphatic fertilizers to the extent of
1,56,000 tonnes per annum of P.’O_. This

is estimated to cost of Rs. 22.95 crores.

A scheme for modernisation of the
Sindri Factory, emvisaging an -additional
produpgtion of 1,70,000 tonnes per annum of
Nitrogen at an cstimated cost of about
Rs, 95 crores is also under consideration,

(c) ‘No, Sir.

CORRECTION OF ANSWER TO
USQ NO. 3874 DATED 5-7-71 RE.
;MANUFACTURE OF AVRO-
PLANES AT KANPUR

THE MINISTER OF STATE

. BRAVANA 4, 1893 {(S4AKA)
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(DEFENCE PRODUCTION) JN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : In answer to part
(a) of Unstarred Question No. 3874 answered
on the 5th July 1971, it was stated that the
target of production of HS-748 aircraft had
been raised from 6 aircraft to 9 aircraft per
month. The correct position is that the
target of production has been raised from 6
aircraflt to 9 aircraft per annum and not per
month. The error is regretted.

12.00 brs.
PAPERS LAID ON THE TABLE

NavaL CereMoNIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUS
(THIRD AMENDMENT)
REGULATIONS

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM): 1 beg to lay on the
Table a copy of the Naval Ceremonial,
conditions of Service and Miscellaneous
(Third Amendmeni) Regulations, 1971
(Hindi and English versions) published in
Notification No. S.R.0. 248 in Gazette of
India daicd the 17th July, 1971, under sec-
tion 185 of the Navy Act, 1957. [Placed in
Library. See No. LT—730/71}.

ACCOUNTS ETC. OF PoST GRADUATE
InsTiTuTE of MEDICAL EDUCATION
AND RESEARCH CHANDIGARH

‘'HE MINISTER OF WORKS, HOUS-
ING AND HEALTH AND FAMILY
PLANNING (SHR1 UMA SHANKAR
DIKSHIT): I beg to Lay on the Table
acopy of the Certified Accounts of the
Post-Graduate Institute of Medica! Educa-
tion and Research, Chandigarh, for the
year 1969-70 together with the Audit Report
thereon, under sub-section (4) of section 18
of the Post-Graduate Institute of Medical
Education and Research, Chandigarh Act,
1966, [Placed in Library, See No. LT—
731471).

ANNUAL REPORT ETC. OF ONGC

THE MINISTER OF PETROLRUM
AND CHEMICALS (SHRI P. C, SETHI) :
1 beg to lay on the Table—

* (i) Acopy of the Annual R..epnrt
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" [Shri P, C, Sethi] -
(Hindi- and English versions) of
the Oil and Natural Gas Com-
mission for the year 196970
together with the Audited
Accounts, under sub-section (3)
of section 23 read with sub-
section (4) of the section 22 of
. the Qil and Natural Gas Com-
mission Act, 1959 and also con-
taining Annual Report of the
Hydrocarbons India  Private
Limited, New Delhi, for the
year 1969 together with the
Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the above
Reports. [Placed in Library.
See No, LT—732/71],

(i)

Parers re: IDPL

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CBEMICALS (SHRI DALBIR SINGH):
I beg to lay on the Table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :

(i) Review by the Government on
the working of the Indian Drugs
and Pharmaceuticals Limited,
New Delhi for the year 1969-70,

(ii) Aonual Report of the Indian
Drugs and  Pharmaceuticals
Limited, New Delhi, for the
year 1969-70 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Ploced
in Library. See No. LT—1733/71).

12,02 brs.

WEST BENGAL BUDGET, 197172 ;
DEMANDS FOR GRANTS (WEST -
BENGAL) 197172 ;
STATUTORY RESOLUTION RE:
PROCLAMATION IN RELATION
TO WEST BENGAL ; AND

West Manet, - JULY 26, 19 - M. .hl_b'., dc _ iﬂb

WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF
POWERS) BILL—Contd.

MR, SPEAKER : The House will
resume consideration of the West Bengal
Budget, the Statutory Resolution and the
Delegation of Powers Bill.

SHRI D. N. Mahata may continue his
speech.

*SHRI D. N, MAHATA (Purulia):
Mr. Speaker, Sir, on the last occasion I
made a few observations on the West Bengal
Budget. In the light of thosc observations
I shall coofine my today’s speech on the
West Bengal Budget. It is a matter of
great pleasure that the earlier estimate of
deficit in the Budget was Rs. 28.60 crores
but that deficit has been reduced to Rs. 19.34
crores. It is also a matter of great pleasurc
that Rs. 14.54 crores including 5 crores of
the Central Government grant will be spent
for the improvement of Bustec areas by the
Calcutta Metropolitan Development Autho-
rity,

Sir, I regret to say that though West
Bengal is a developed State, yet in regard
to rural electrification programme it is the
most backward State in the entire country.
1 shoald say that it is the “‘darkest State” in
India. When in the entire country 8}%
villages have already been clectrified. 6§%
villages in West Bengal have not scen even
electricity. Therefore, | must say that West
Bengal is lagging far behind other States
of India in regard to implementing rural
electrification programmes.

Electricity is very much cssential to the
instalation of pumping sects in villages.
Therefore, agriculture in villages is receiv-
ing set back as pumping sets cannot be
installed without electricity there,  In 1969
when in the eatire country the number of
pumping scts used for irrigation purposes
was 10 iakhs, in West Bengal only 1,800
pumping sets were used for irrigation pur-
poses, ‘The target of the Government is to
fostal 3,400 pumping sets in villages of
Wost. Bengal at the end of the 4th Five
Year Pian.

Then Sir, there was 38,000 vitlages in

_;f‘;‘he original speech was delivered- tn

Weat Bengal.  But only 2,500 vilages were
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covered through rural electrification schemes
atthe end of thc 3rd Five Year Plan.
Thevefore, the Central Government should
expedite the rural electrification programmes
in West Bengal. Recently Sir, in one of
the editorial comments in Jugantar, it has
been stated that rural clectrification work
will be undertaken in 8 districts of West
Bengal and for that purpose the Chairman
of the village Electricity Corporation has
sanctioned Rs. 5 crores. Shri K. L. Rao
Central Minister, also said last month in
the House that Rs. 20 crores would be
given to each State of West Bengal, Bihar
and Orissa for undertaking rural electrifica-
tion work. Shri Rao also said that a depart-
mental cell would be there to keep watch
over the progress of rural clectrification
work. I would therefore appeal to the
Central Government to sec that rural
electrification work is conducted in right
spirit.

Sir, in the rural electrification pro-
gramme, districts like 24-Parganas, Midna-
pore, Birbhum, Bankura, Hooghly, Murshida-
bad and others are proposed to be covered.
But what about the districts like Malda,
Cooch Bihar and West Dinajpur in North
Bengal ? It is a matter of regret that the
name of Purulia is not there. Our West
Bengal Government usually by pass Purulia
in every matter.

SHRI RANEN SEN (Barasat) : Sir,
the speech is being made in Bengali ; but
the hon, Minister is not listeniog to the
translation.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : Sir, I have 30 to 40 thousand
Bengali settlers in my istand,
standing the hon. Members very well.

SHRI D. N. MAHATA : Previously
Purulia was part of Manbhum district of
Bihar. ‘TFhere is a Thermal Power plant on
the border of Purulia district. From that
power plant districts like Hooghly, Midna-
pur, Baokura and Birbhum are being prc-
posed to.be getting electricity but there is
no proposal for the entire Purulia district
to get electricity therefrom, Sir, Rs. 5
orores has been sanctioned for electrification
mmmﬁtjﬂcufor:heeomma years.
I request that ‘Purulia district may also be
Muﬂfot that elettrification work,

iﬁ.ammwmw wm:.
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I am under-

1%

Purulia have been declared industrially back-
ward of the eight districts Purulin has been
declared as the most industrially backward
place in West Bengal, If electricity is not
provided to that district, the question of in-
dustrial growth there does not arise. The
hon, Prime Minister visited Purulia last year,
She sanctioned Rs. 11 crores for the develop-
ment of backward areas, Rs. 6 crores for
irrigation development and Rs. ‘5 crores for
the development of industries. But it is
a matter of great regret that industries have
grown up around Purulis. But, Sir, if you
visit Purulia during night, you will find
illumination all around this district. This
district is surrounded by Burnpur, Asonsol,
Jamshedpur Muri, Ranchi, Ghastila and
Bokaro and in all these places a large num-
ber of industries have come up. But you
wil! not find any illumination within Purulia
for want of industries there, as if it were a
cursed district. Even there is no industrial
estate in Purulia. Sir, when Shri Prafulla
Sen was the Chief Minister of West Bengal,
we made a proposal to him to construct a
14-mile road from Jaipur to Bokaro vig
Sidhi Ropo, and one from Bamnia Chas
Road only 22 miles. If these roads had
been constructed and power facilities given,
many ancillary industries would have grown
in Purulia to give employment potential.

Sir, you will be surprised to know that
if boys of Purulia register their names in the
employmcent cxchange at Purulia, their cases.
for getting jobs in Bokaro Steel Plant, are
not taken into consideration as they are not
considered to be local boys. But Bokaro
is only 28 miles away from Purulia, Boys
living 300 {o 400 miles away from Bokaro
Steel Plant are getting jobs in that factory
whereas Purulia boys living so near the
factory are not getting employmeat thero.
Similar is the condition in Santhaldi Ther-
mal Power Plant. Even for the posts of
car drivers and peons in Purulia local boys
do not get any preference, People from
other districts are being appointed for these
posts by the Writer's Building, Thea
10,000 boys have registered their names with
the employment exchange for the posts,
Exen the primary teachers’ posts have aot
yet been filled up by the local boys since
1967. Should I think that ths boys of
Purulia are born refugees 7 =~ y

The Lac industry in Porulis is .in a
dyius condition, There are many.
industries in  Purulia. 25,000 -people .
engaged in biri industries. But the b
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IShei D, N. Mahata)
indwustries there are facing shortage .of biri
leaves due to fvegular rains this year, The
birl leaves .come from Orissa and other
States. But the Orissa Government this
yoar iis exporting 35,000 quintals biri leaves
to .Cevlan -and as a result of that the biri
industries in Purulia may face shortage of
rew.matesial this year. So, further export
may be atopped.

Sir, there are many minerals available
in ¥Porutia. W all the mineral resources
there are properly exploited, many small-
scale and medium -scale induries can grow.
The Central Government has made a provi-
sion for the grant of 109 monetary assis-
tance for the growth of industries in Purulia.
Provision has also been made by the
Central “Government for the grant of 809,
loan from banks for the growth of industries
there, ~'This loan will be available to those
Persons who'want to undertake an indus-
trial project upto the valuation of 50 lakhs,
But-so far no private entrepreneur has come
forward to set up a industry there. There-
fore initiative should come from the public
enterprise to set up industries there.

Then Sir, 1 shall come to the question
of agriculture in my district. There is a
scheme for the poor marginal farmers in
my district. Under that scheme 25,000
wells of two catcgories of Rs. 3,000
amd Rs. 5,000 arc to be dug. For that
work farmers will be given 1/3 as Govern-
ment grant and 2/3 as loan from the banks.
The farmers have applicd for the loan, '‘But
difficult conditions have been imposed upon
them for getting that loan. The farmers
are to procure forms from Purulia, to pro-
duce certified copies of the document and
the current land receipts, and to show land
of threeibighas at a stretch. Besides, they
will have to pay Rs. 32 as fees along with
the application form for loan. So these
conditions are difficult to fulfil for the poor
farmers. Consequently not a single well
has :been dug out of the proposed 25,000
veells. The farmers who own 2.5 acres of
unfertile:laad -are not in & position to take
Rs. 2,000 as loan from the banks.

“Then Sir, 1 come to the condition of
hospitals in West Bengal. Therc are no
primary heafth centres in 98 Blocks in West
Bengal. Out of 335 block development
centres, there is no Doctor in 9 Primary
Health Ocotres, Then Sir, I shall say, so
fat-as’l remeniber, that “for the last five

West Bengal Budget, -~ JULY 26, 1971
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years no-boy from Purulia could get-admis-
sion in medical colleges. This year 3 soats
were vacant in a medical college in Bankura,
But Purulia boys could not get admission
there as the relatives of high officials in
Writer’s Building got admission there be-
cause of their personnel influenee. There-
fore Sir, should I think that no boy from
Purulia shall ever become a doctor ?

There was a ptoposal to set up & medi-
cal college in Midnapur. [f that college is
set up. boys from backward areas like
Purulia and other districts will get chance
to study in a medical college. It is not
possible for the boys from backward areas
to compete with the boys of Calcutta in
getting admission in medical colleges.

Sir, there is a hospital Purulia having
only on2 hundred beds. 167 patients have
to sleep in open for want of beds in that
hospital. There is no blood bank in that
hos<pital. Even there is no facility for
getting medicines in that hospital.  There
arc two ambulance vans. But on¢c of them
always rcmains out of order.

Sir, the B.D.O. in Bandwan block has
to travel by a buliock cart upto 14 miles in
order to rcach Purulia. This Bandwan arca
in habited by the tribal peoplc. Those
people have not yet secn a metalled road in
their area as there is not an inch of it. The
Barabazar-—-Bandwan road, which isin the
borders the Statc of Bihar, bas neither been
developed by the Governmeat of West
Bengal nor by the Bihar Government. There-
fore, the Centrai Government should take
some steps to develop this road. If this
road is not developed by the Ceptral
Government, what will bc the fate of the
tribal people living there 7

Sir, the naxlite movement in West
Bengal has spread to Bihar and Orissa and
it may infiitrate to -other States also. In
Hazaribagh jail 8 naxalite prisoners have
been killed by -police fiting. If the simple
minded people of Purulia are neglecied by
the Government, then, the people there may
also resort to agitation in order to get their
demands concedsd by the ‘Government. It
is also feared that Purulia people may also
come under the influence of naxalism if
their legitimate -demands are wt “accepted
by 'the Government. '

Last of al, 1 would say that . every

" effort should be mde by ghe Gommm to- -
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establish peace in West Bengal. I support
the: Wost Bengal Budget.  With these words,
I conclude my speech.

SHRI G. VISHWANATHAN (Wandi-
wash). : When we discuss West Bengal, the
land of many heroes and poets, 1 am re-
minded of Rabindranath Tagure who spoke
about man whose mind is without fear and
whose head is held high. The present situa-
tion in West Bengal is far from it.

Let me start with the appointment of
Mr. Siddhartha Shankar Ray as the Minister
without portfolio incharge of West Bengal
Affairs. This appointmen! is unprecedent-
ed and unusal, President’s Ruic has been
imposed 26 times after the promulgatian of
our Constitution, but this is the first time
when a Central Minister is appointed to be
in charge of a State. This is but remoie
control.

Many jurists have given their opinion
on this appointment, and so far, no emi-
nent jurist has supported such a thing which
is happening for the first time in this
country.  According to Dr. I.. M. Singhvi,
this appointment, | quote, :

‘i constitutionally untenable,
contains the sceds of discord
frustration in which diarchy and
dichotomy could defeat the very pur-
pose for which this experiment has been
devised in the particular. exigencies of
Weat Bengal™.

but
and

1 have been searching the Constitution
for a provision to justify this appointment,
but I could not find any justification in our
Constitution. This is not only resented by
the opposition partics, even Congressmen
have ot received this with good wishes.

When Mr. Bijoy Shankar Nahar visited
Delhi, this appointment was whispered into
his cars, He straightaway went to Calcutta
and announced to the pressmen that some
sort of a super Cabinct Minister was
going to be appointed to look after West
Bengal.

A8 the Statesman of Calcutta, has rightly
pointed out :

“As West Bengal’s saper Chier Chief
Miniater under President’s Rule, Mr.
Siddhartha Shankar Ray can scarcely
addi to- the credibility of the President’s
nofvpartisan role, What West Bengal
pesds and has indeed needed for a long
time is & new Governor aad not a Contral

Minister to  take over the Gavernor's

functions"’

This announcement was made in this
House by the Prime Minister. I do not
know whether it is President’s ride or Prime
Minister’s rule. I think there is a @istinction
between these two. 1f I cngage Mr. Siddhar-
tha Shankar Ray, as an eminent’ lawyer I
am syre he will satisfy any law court in
this country that his own appeintment is
untapable, unconstitutional and a comstitu-
tional impropriety.

If we accept this principle of appointing
a Central Minister in charge of a partieular
State, this principle can bc cxtended and
Mr. Hanumanthaiah can be appointed to be
in charge of Mysore, Mr. Oza to be in
charge of Guiarat and Mr. Swaran Simgh
to be in charge of Pumjab. T am reminded
of the olden days of Emperors who wused
to appointed their trusted licutonants té be
in charge of kingdoms conquered or
anexed.’

As the [findu rightly points out :

“This appointment raises doabts
about the political neutrality of the
Presidential administration,*

I think the hon. Minister will agree with
me that when a Governor is in charge of a
State, he may not be completely impartial,
but at Icast to & certain extent he is
impartial. ,

This will be lost if a Central Migister
is appeinted. in charge of a particular State,
This is a bad precoedent. I know there are
conditions in West Bengal which mever
prevailed in our country. Even if thin is
justified, it should be the first and last
appointment. This should mever be repoated
hereaflter.

For three months, fhere was this
QGovernment headed by Shri Ajoy Mukher-
jee. This Democratic Coalition Government
was-there hardly for three monthis and now
it has gone. No tears have been shed over
the resignation of this ministry, Virtaally it
it was a Coogress ministry and it has
gone unwept, unsung and unhonoured. For
thres months, the ministry was a passive

-onlooker to the orgy of violence and mur-

defs committed day in and day out, Glun-
snatching, political murders' and' bamb
th-owing have become almost daily events
thers: Not a single: day passes without two
or three murders of a political naguse being
commitied. What are we Joing Abous it 7
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We hear cases of firearms being looted not
. only from private citizens but even from
police stations and armouries. Just as bad
. moaey drives out good money from circula-
. tiom, anti-social elements in West Bengal
are getting the upper hand. ! do not know
where we are going to ead.

" ¥ know the people of West Bengal are
- politically educated, They used to discuss
politics everywhere—in trams, buses, tea-
shops and other places. Now there are no
more . such discussions. Newspapers report
that maidans are empty and no more public
- .gneeting are held because the people are
. afraid. Not only the public, but even the
police is paralysed. The police is being
supplemented by the CRP, BSF, etc., and
- not being  satisfied with these forces, we
have sent our army. When we ask the
police why they have broken down, thev acc-
ues the public of non-cooperation. No doubt
they are corfrect to a certain extent. People
are not coming forward to give cvidence and
identify the criminals, even if they witness
day light murders. But again, there are
charges made against the police. T quote :
“The west Bengal police has been
indoctrinated, corrupted and alienated.
it has abetted murders to please and
‘placate the power-holders of the mo-
m‘.||

This may not be cent per cent true, but
there is truth in it. This can be seen from
-the accusations made against tt by the
- political parties there. Murderers are going
unpunished, For example, the killers of Shri
Hemant Kumar Basu. Forward Bloc leader
and Shri Ajit Biswas, both of whom were
" candidates for a bye-clection in a Calcutta
constituency, have not been traced and
punished. The Central Government has
taken over West Bengal. Now they must
go. iato it, Thereis no wuse treating the
symptoms ; you must cure the disease. If

these. political murders are not stopped,

even the political leaders will not be spared.
" I warn the leaders who are making use of
-violent tactics -in favour of their parties,
whoever they may be, that they are going
to be .the victims of the same play which

they aré indulging in. Those who. take the .

sword shall perish by the sword. If killings

- do not.arouse &.sense¢ of revulsion in the.

minds of the common people, the task of the
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murders becomes easy and that  of the
peace-keeper becomes harder. {n West Bengal,
the crisis of confidence of the people in
themselves #nd in the political - partfes and
in the administration has reached & cli-
max.

Now fear prevails everywhere. The
courage about which Rabindranath Tagore
has spoken has vanished. immediate action,
strong action with a heavy hand is required
now. The morale of the police in West
Bengal has to be boosted. They should be
given adequate fire arms and security for
their families, The main problem js that of
educated unemployed. Though educated
unemployment prevails through-out the
country it is very acute in West Bengal.
That is the main reason for Naxalite move-
ment in West Bengal., So. government have
to taken immediate action to provide em-
ployment to the educated youth.

A number of industrics have closed
down in West Bengal. There is a flight of
capital from West Bengal. This should be
stopped. For this the political parties must
take the responsibility. They must come to
an understanding that bandhs and gheraos
would be stopped so that  factories could
open and poteatiality for employmeat in-
crease after industrial peace is restored. The
trade unions and the employers must come
to an agreement that they will work together
to the extent possible to provide more
employment to the people. On the agricul-
ture sector food production has to be in-
creased. The implementation of land reforms
is far satisfactory in West Bengal and it has
to be quickened.

Though the problem of refugeesis a
national problem it has become a more
acute problem for West Bengal because that
State is acluged with refugees. All the pro-
blems of the Siate have got aggravated
because of refugees. The city of Calcutta is
swelling with refugces. So, the development
of Calcutta should receive immediate stten-
tion of the government and they should give
priority to it,

*SHRI SUBODH HANSDA (Midnapur):
Mr. Speaker, Sir, with your permission 1
would like to speak in:Rengali in support of
the West Bongal Budget as wall as Presi-
dent's Proclamation in regard to the State

F ¥ '
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of West Bengal. Today in West Bengal,
except some political lcaders, every man is
very much concerned with the firture of the
State, This question has arisen in the mind
of every man there whether pesce will come
back to West Bengal or not. There is
trouble every where in West Pengal—whether
itis in the sphere of industry orin agri-
culture. Now an additional trouble has
been created because of the 70 laklis evaquees
from Bangladesh. These evaquees have
aggravated the existing problems of West
Bengal. Therefore, 1 feel, if the existing
problems of West Bengal, together with the
new refugee problem, are not solved, law
and order will never be estabtishod in West
Bengal. Besides, all the developmental
activities in West Bengal will certainly be
hampered. It is the opinion of many
persons that the present refugec problem is
the headache of West Bengal alone. When
the yuestion of sending refugees to other
States arose, many State Governmerts refused
to receive the refugees. But we should not
forget that if the problem of 70 lakhs
refugees in West Bengal is not solved, the
entire West Bergal will be in flame and that
flame will also engulf the entire country in
the long run and, consequently, the develop-
mental activities in the entire country will
receive set-back. Therefore, 1 would request
the Central Government to consider seriously
the problems of the refugees. Rs. 60 crores
that has been allocated by the Central
Government for the rchabilitation of the
refugees, is not adequate, The Central
Government will have to pressurise other
State Governments to accept the refugees so
that refugees may find temporary rebabilita-
tion in other States.

Sir, when West Bengal is facing a serious
law and order problem and a refugee
problem, our CPIM friends have demanded
an early election in West Bengal. I do not
understand how CPIM Party has made such
a demand—under the present situation ia
West Bengal. At present there is no safoty
of life in West Bengal. A large number of
people there are struggling hard for food
and shelter. The administrative machinery
is trying to combat the present situation in
West Bengal with all its might, 8o it will
be inhumane on tho part ef ﬂwclfi-u

there should not be an carly election in West
Bengal unmless law and order is fully
cotablished in that State,

Not only this. The election can also
not be held in West Bengal until 70 lakhs
refugees go back to their homeland. I know
why CPI-M party demands for an early
election in West Bengal. So long as there
is chaos and disorder in that State, the
CPI-M party is likely to be benefitted out
of that situation. You know, Sir, thatin
Burdwan therc was widespread loot and
murder before the 1971-clection and asa
result of that chaotic condition in that
district the CPI-M party won the largest
number of seats in the said election from
that district. So it is the firm belief of the
CPI-M party that widespread loots and riots
in West Bengal will put them at an advan-
tageous position in the coming election,
Shri Somnath Chatterjee is a representative
from Burdwan. He scems to be a great
friend of the working class people a1d the
landless pcasants. It is his complaint that
for all the murders and loots in Burdwan
the Congress party (N) is responsible. But
I want to remind Shri Somnath Chatterjee
that had the Congress party (N) believed in
politics of violence, the CPI-M party would
have lost its existence not only in West
Beugal but also in the entire country. There-
fore, I want to say emphatically that the
Congress party (N) never believes in politics
of violence,

Shri Sidhartha Shanker Ray convined a
confercace of all partics in West Bengal in
order to ¢stablish peace in that State. It s
a matter of great pleasure that the CPI-M
party joined that conference.

I firmly belisve that the CPI-M ‘party
did not join that conference heartily.
Inmmediately after attending that conference
the CPI-M party declared openly in a
‘meotiog under the monument that they would
eoantinue their agitation against the Presi-
dont’s Rule in West Bengal. They have
catled for Bengal bundh on the 11th August,
1971. Therefore, I believe that the CPI-M
party i3 not interested in restoring peace to
West Bengal. The people of West Bengal
kaow vesy well that for all the violence in
that State the CPI-M party is actually
responsible, The CPI-M party joined the
conforeace, called by Shri Sidhartha Shankar
Ray, in order to cover up its own misdesds,
But in this mantner the CPI-M party wil
B94.90 AD10 10 99VEF Up theis misdeeds,
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Tngether with the improvement of Iaw
-and order situation in West Bengal, there is
is & great mecessity to solve the serious
unemployment problem in the State. Today
in West Bengal most of the "small snd big
industries are in a dying condition. The
first United Front Government is responsi-
_ bié to a_considerable extent for the present
state of affairs in the industriial sphere in
that'State. But the Central Governmeat
and the State Goverament must also share
the blame. The Central Government has
been neglecting the industries in West Bengal
for the last few years. The Wost Bengal
industries are now getting some financial
assistance from the Central Government.
But they are not getting raw material, The
engineering goods industries are in a critical
condition for want of steel, Therefore, the
demands of the engineering goods industries
for raw material will have to be met. Apart
from this, new industries should be set up
in West Bengal so that the serious unéemploy-
ment problem there may be solved.

Sir, the steel distribution policy is not
advantageous to the smal industrial units,
It is not possible for these industrial umits
to subimit their indent to JPC after deposit-
ing 10% security, These industrial units
have got their own ecomomic problems,
They usually work on smaller contracts.
Therefore, it is not possible for them to
asscas the reguirement of raw material when
they take a five year contract. Even they
are not in a financial position to accept such
a long term contract, Therefore, the present
steel distribution policy requires modifica-
tions, Besides, 20%, steel is supplied to
smaller industrial units by the Ditector of
Industrics but the major portion of that steel
goes to the black market. The main reason
for such a black marksting iz that there is
an ' dishonest group in the office -of the
Deputy Director of Industries - and because
of the congpiracy of that group such a thing
happens. That group is issaing fake liconces
1o some industrial units for getting:steel but
actually that .steel ‘is sold in:the black
- market.: Therefore -1 would. request the
Central 'Government to tramsfer -all the
offioers who, are responsible for this black
‘marketing of steel, from :the office . of the
Deputy Director . of fsdustries ; ntherwise
there is no possibility osr\mm blsck
marketing in steel,

Mbvmmm
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situation in West Bengal, I would request
the Central Government to ionclude the
Petro-Chemical projects and the Ship-
building Yard project at Haldia in the 4th
Five Year Plan. . I also find that the work
for the Haldia Port and the Haldia refincry
project is progressing very slowly, Therefore,
the Central Government must make efforts
to complete these two projocts soon. The
Central Government must also see that local
people are employed there.

Sir, in this budget I do .not find much
attempt on the part of the Central Govern-
ment to develop the condition of the
scheduled castes and the scheduled tribes,
Whatever little effort have been made by the
Government so far for thc economic
development of the scheduled castes and
scheduled tribes, is not adequate. Many
political parties are taking advantage of the
‘poverty: and illiteracy among the adivasi
people. These political parties are misguid-
ing them. They are also inciting them to
resort to political murders. The money
that has been allocated for removing the
poverty of the Adivasi pcople in the State
Budget, is very meagre. The Central
Government has approved of some schemes
upto the valuation of Rs. 1.35 crores. But
the State Government do not have money
to implement those schemes. Therefore, |
would appeal to the Central Government to
allocate more money to the State of West
Bongal. Works like repairing of school
buildings, and construction of roads should
be undertaken in adivasi areas 30 that the
economic condition of the adivasi people
may be improved. The adivasi people
should also be given facilities in agriculture.

The adivasi people should be given
education. The Plan of the Govrenment for
free primary education has not yet been
fully implemented; particularly in -adivasi
arcas, The adivasi children should be given
primary education -in. -their mother tongue.
But it is the accepted . ‘plan of the Govern-
‘ment” to’' give  primary education in one’s
mother tongue. I also know that many
adivasis students of Middie standard five in
hostels But they are not getting any stipend.
The oumber of stipends have -been teduced
very much.” Thewﬁmiuﬂmum-

pend -is albo véry meagre,': Only Ry, 30 s

igiven as stipend %0 eich student. wsm;m,
‘mmammuhmfum :
mm*mmmam_
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Government 10 . incresse . the amount., Of
atipend. - 1. also request the Goversmeyt
10 set up - more; hostels for the . adivasi
students,. - 8ir, if the Government is_ reslly
intercated . to . spread education . among
the adivasi people, it sbould set up cenral
hostels in those adivasi areas which have a
number of educatiosal institutions. In my
Jhargram -area thepe are 12 ingtitutions of
various types. 1 fecl there is a necessity of
ostablishing a central hostel there. I do
not say that central hostels should be set up
only in Jhargram. . When there are many
educational institwtions .in some .particular
adivasi area, there is a.necessity - .to set up a
central hostel there. This central hostel is
particularly cssential to - adivasi . women
students. A long time ago the West Bengal
Government assured to set up. a hoste] for
the adjvasi students in Calcutta. = Calcutta
is the centre of education and in such a
place there is a great necessity for a hostel
for the adivasi students. I feel the West
Bengal Government has forgotten about its
own assurance. I therefore appeal to the
central government to do the needful.

50 lakhs people live in Midnapur district.
1 bave made repeated requests 10 the West
Bengal Government to set up a medical
college there. But my requests. were never
hecded to. Sir, you know that the Mudliar
Committee recommended that there should
be a medical college for every 50 lakhs
people. Therefore, if I make a demand for
setting up a medical college in Midnapur, I
fecl, my demand will not be treated as
unjustiied. 1 hope the Government will
consider my demand for a medical college
in Midnapur,

For irrigation pronm Iike Kam'uu
and Keleghai, the Gvvernment have taken
over the land of many people in Midnapur.
In connection with these projects, the houses
of many poople were demolished, But the
affected people have not yet boen paid any
compensation. Even alternative lands -were
pot:given to those people whose lands were
taken over by -the: Government, .The
affected fand owhers have not also been paid
any cémpensation. jn money. [ know-the
case of many poor people, whose lands have.
bean taken over by -the Governmeat, arc
now toaming -here and there for food.
Because of the cruel attitude &f the Govern-
ment, .the' legitimate demwads. of - these
pooph are being: mglocted. T would: thm-
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raq;uu the Govmmt to pay compen-
sation to these people immediately.

The work of the Kangsavati mmtkm .
‘project is progressing slowly, 8o.far it has
‘been . possible for this project to supply
‘water to some areas in Midoapur. But the
most important point . is that we have not
given - dus importance: to . small. irrigation
projects.. .Due ta the availability of electri=
city in the Punjab, - it has boea possible to
have more small: irrigation - projects there.
Similarly, small irrigation projects = eould
have been set up in Midaapur, Purulia and
Bankura if we could supply elecmcityto
those places.

You know, Sir, Our W. Bengal is the
most backward State in regard to rural
electrification  programme. Only 3000
villages have been electrified so far. There-
fore, T would request the Central Govern-
ment to_allocate more mongy to the State
of West Bengal in order to ecnable her to
carry out rural electrification programmes on
a wide scale. Electricity will also help
more installation of pumping sets for irriga-
tion purposes.

For Subarnarokha river a flood protec-
tion scheme has been undertaken. Apart
from 50 villages in the Midnapur district, we
must pay our attention to other areas so far
as flood protection measurcs are concerned.
Therefore, I want that flood protection
measures should be undertaken in such a
manner that it may save the entire people of
Weast Bengal from flood havocs. I hope
whatever suggestion I have made so far,
they will be conmsidered by the Central
Government, . With these words I conclude
my speech. Thank you Sir,

. SHRI SAMAR GUHA (Coutai) : $ir, it

.i's very unfortunate, although West - Bengal

Budget and other matters arc being dis-
cussed in the House, only one Minister of
State for Finance is present. The Cabinet
Minister is not there nor the Home Minister
is there and exen Mr. Siddhartha Shankar
‘Ray who has been given -the responsibility
of West Bengal is.pot present. I think, you
shonld pull them up. .. At least you should
ask them, M. Siddhartha Shankar Ray, the
Home Miaister and the Cabinet Minhuf.
be pteunt here. - (Imerruption). - ;

M. SPEAKER : You speak nol.

. AN.HON. MEMBER : He wints'to

speak. bofore Mr.Siddhartha Shankes Ray.

gm il
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' SHRI SAMAR GUHA : Mr. Speaker,
-Sir, 1 feel tempted to discuss a lurge spec-
trum of the socio-¢conomic maladics that
- have contributed to the present ilis of West
Bengal, I will conoentrate wholly on ose
aspect and that aspect is the restoration of
faw and order in West Bengal for the parti-
cular reason that the whole of eastem
region of India is om a point of explosion
due to the situation arising out of Bangla
Desh and also mamive influx of refugess
fram there. It is not a secret, it is talked
all over the world and even, recently, Mr.
U Thant has sent a note to all the countries
of the world stating that Indin and Pakietan
are on the brink of a. war,

We all know that the situation has so
devoloped and, recently, Mr, Yahya Khan
bas also given a threat to India, and the
situation is developing that it may explode
at any time, at any moment, in the castern
region of India, If it is so, it will be the
task of our army to defend our natienal
bonour and also the security of our cowntry
on the eastern frontiers,

I have one question to ask from the
people of West Bengal and also ourselves of
different political parties. That question
is : our defence forces will have to defend
our national honour., Have we not the
task to defend for them their supply line,
the line of communications ? If it is so, it
is absolutoly necessary to-day that the law
and order situation should be maintained
‘and should be restored. Also there is
another thing. It is also the responsibility
of the people of West Beagal and parti-
"cularly the responsibility of different political
parties to see...

AN HON. MEMBER : Not the Govern-
ment ?

SHRI SAMAR GUHA : Of the parti-
cular political parties to sece that we the
political rarties and the people together play
our-real role in tulfilling our commitment
to the people of the Bangia Desh. What a
tragic contrast between the two images—the
Bast Bengal and the West Bengal to-day ?
In East Bengal, the Bangla Desh people, the
freedom fighters, are sacrificing their lives,
they are undorgoing tremendous sufferings
and they are embracing martyrdom every

day. What is the contrast we se¢ to-day in
Weat Bengal ? Choes, murder, loot, arson is
g0ing on every day and: the politieal pertics

fighting cach other. The whole people of
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West Bangal to-day are asized of a foar
peydiesis and spprebension in  their minds,
‘The administration hus come 10 a standstill,
The political activities of all partics have
almost stopped. Thoe Government is
becoming day by day autocratic. The
democratic movement is no longer found in
West Bengal. To-day, Sir, aimost all the
political parties bave become prisoners of
unsocial clereents. It i the rule of unsocial
clements to-day that is going on in West
Bengal. If yon really want that we do our
best in the defence of the revolutionary
Bangla Desh. then ia the rear of Bengal, that
is, Wost Bengal which is the most important
rear, peace must be maintained and the
whole people as a single solid body stand by
the revolutionaries of the Bangla Desh for
the successful operation of the Bangla Desh
revolutionaries. Therefore, it is essential
to-day that the first urge of the people and
the most mmportant issuc before the State
is the restoration of peace and rule of law in
West Bengal to-day.

1 have in this Housc raised the issue of
the legaltiy of Mr. Sidhartha Shankar Ray's
appointment as Minisier in Charge of West
Bengal, 1 said that the Prime Minister has
no right to anmounce on the floor of the
Housc that Mr. Sidhartha Shankar Ray is
going to be entrusted with the charge of
Minister without Portfolio for dealing with
‘West Bengal problems und you see the next
day & Presidential Order was issued, I
should say, correcting the mistake of the
Prime Minister. I had a discussion with the
Prime Minister and she had made it cate-
gorically clear that Mr. Sidhartha Shankar
Ray is not going to usurp the powers of the
Governor...(Interruptions). Constitutionally

“ - be is nothing but an Adviser. Still, I should

say the introduction of a Cabinet Minister
in Charge of a State under President’s Rule
is an imnovaticn. It mever happened in the
last few yemrs. There had been President’s
Rule in many a State and if this is an in-
novation, I have nothing to say, But I
have one point to draw your attention to,
Today if the Government want that the
people of West Bebgal should stand by the
Government, I weat to stand by the Govern-
ment, [ waat to co-operate with the
Government for if the Governmeat try to
dofend the right, the democratic right of the
people of Bangla Desh and help thom, 1
try to extend all my co-operation to
Ao for dealing with the pro-
ofnfm o
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Itiis known to cverybody that in 1972
the general clections are coming. Now, it
s & question of what attitude the Opposi-
tion partics should adopt. As one belong-
ing to the Opposition, how should T view
this 7 What is the role of the Opposition
and what is the function of the Opposition ?
The function of the Opposition parties is to
find out the defocts and take adventage of
the difficulties of Government and to erode
the image of the Government and build an
alternative image for themselves. Naturally,
the Opposition parties would try to take
advantage of the difficalties of Government
at the time of the general clections in 1972,
I that be so, then it will be difficult in
West Bengal to create a real condition for
giving help to the peopie of Bangla Desh
and for dealing with the problem of refugees
and also for extending our real sincere co-
operation to the Government. So, if
Government really want that the situation
in Bangla Desh should be changed, if
Government really want that normal condi-
tions should be restored in West Bengal
and if they really want that we should
create a condition in West Bengal where if
Pakistan indulges in the adventure or, rather
1 should say, misadventure of creating
trouble with India, then the whole of the
people of West Benga! and all the patriotic
political parties would stand behind the
Army and the Defence Forces, then there is
one cssential thing to be done namely that
Government should disabuse the minds of
the people of West Bengal and of all the
political parties and say that they arc not
going to take advantage of situation arising
out of Bangla Desh for the success of their
election campaign in 1972. CGovermment
must disabuse the minds of all the political
parties, especially the Opposition political
partles in this respect. For this, it is
absolutely essential today that Government
should declare that until and unless the pro-
blem of Bangla Desh is solved and a condi-
tion is created for sending the refugees
back to Bangla Desh. there will not be any
general elections in Weat Bengdl, Assam,
Tripura and Meghalaya. Unless Govern-
ment disabuse the minds of the Opposition
parties of this apprehension that Govern-

ment would try to take full advantage of .

present: aftuation for building up their image
and for building up their orgaaisation and
take advantage of it for the next general
elections, it will b difficult for the Oppo-
sition parties o oxtend: their sincere hand
of co-operition to the Government.
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MR. SPEAKER : Now, the hon. Mem-
ber should try to conclude, .

SHRI SAMAR GUHA : Are you going

to be so unkind us to ring the bell so
soon ?
SHRI G, VISWANATHAN : 1 had

left some time. That may be givea to
him. .

MR. SPEAKER ; I think the hon.
Member should feel obliged because in spite
of his haviog no time, I have given him

some time. He should be a little more con-
cisc and mention the points briefly in the
next four or five minutes,

SHRI SAMAR GUHA ; We can classify
the difficulties in West Bengal at the pre-
s:nt monicat into three categories. The first
is to dea! with the socio-economic maladies.
The second is the lsw and order problesi.
The third is the problem of the relief to
and shelter of the refugees. Although a
solution to the socio-economic maladies is
very urgent, yet 1 should say that today it
should not receive the highest priority in
the attempts of Government. [ should
suggest that a high-powered committes
should be set up to deal with certain pro-

" blems, firstly, how to implement the Land

Reforms Act immediately, secondly how to
open the closed mills and thirdly to deal
with the CMDA authority so that Calbcutes,
could be properly developed,

If Shri Sidhartha Shankar Ray really
wants to discharge his duties, he should
concentrate only on one point, namely
how te restore law and order in West
Bengal.

As regards relief, T have said on the
fioor of the House on many ocvasions what
should be done. 1do not know what has
happened to this Government. They do not
understand this simple point that it is im-
pessibie for Shri Sidhartha Shankar Ray—
after all, he is not a super-human being—
to deal with the massive law and order
problem and at the same time the problems
of the 80 lakhs of refugees. It is absurd
and impossible. Therefore, this work should
be divided. I would again emphasise that
there should be separate Rellef Minister to
deal with the refugee problem. It should
nct be entrosted 1o Shri Sidhartha Shaakar
Ray. As 1 have sald already, he ‘should
concentrate his whole energy to deal wnh
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the law and onder almtion I West

Bengal,
In - regurd Yo iah ‘and order problem,

-ﬂmemhvouprcu One is the adminis-

trative aspect anvd the other is the aspect of
co-operation of all the Opposition parties.
If:all*the political * parties agree to create
@ situation whereih real democratic politics
can function in West Bengal, then it would
be posaible for 75 per cent of the problems
of law. and order now devalopmg in West

-Bmftobuoiwd

‘T am very happy to hear that Shyri Jyoti
Basu, Icader of the CPI(M) group there met
the 'Prime Minister day before yesterday.
1 hope that the effort' to evolve a code of
conduct among different political parties to
deal with the law and order situation will
be suecessful

Lhavumake -an appesl to all political
pactin 1. have been in politics since my
student days. But—now I feel that I have
become a political imbecile. Today I cannot
move about in West Bengal without two
securily guards, This is not the case with
me only. Most of the political leaders, not
all,.are ip the same position of having to be
protected by security guards while moving
about in West Bengal. What has become
of us ? Have we not a responsibility to
our cadres, our rank and file ? They have
been buichered. Workers of all political
parties -are being butchered. What has
happened ? We have now a terrible pro-
hiem in West Bengal. The politics of
revenge, the polmcs of badla lo, is having
full play in" the State, If a worker of a

political party is killed, immediately two

workers of another are put to death. They
are not the real workers, not the leaders,

they are ‘mostly peripheral warken They '

mre being butchered.

Therefore, it is essential today that all
the political parties should come to together
ind mect the challenge facing all, the
polilics of badia lo. 1 do pot chalienge the
ethics of violence, ' There are many parties
who _believe ' in the politics of insurre<tion
and scizure of power. But they certainly
do not ‘belie\rem the poliiics of individual
terrorigim. * Certalnly no party 1 know of
btliﬂreh in that, There may be pegple
believing in msurrqcllon who at the time of
revolution indulge in all kinds of violent
activities, but even they will shudder to

thhkthtt if mm‘ hhl'ellow w:hnk

killed, he himself should of will kill the
worker of apother political party. - . This
witlbe revolting to his ethics of sense of
values.’

Whnt has hlppanod loday is Iim tnﬁ-
noclal clomonts have taken advantage of the
situation  prevailing as between - different
political parties, It is the habitual criminais
who have wrought havoc in the State in the
name of different political parties, under the
umbrella of these parties. They get -them-
selves enrolled as new cadres and new
followers im - different political parties and
indulge in killing and murder, Today we
see in Bengal the worst type of criminal
activities on the part of these habitual cri-
minals.

It is time therc was a heart-searching
among all political parties, particularly the
two major parties, the ruling Congress Party
and the CPI(M) whose political workers
have now become virtual prisoners in the
hands of habitual criminals.

Coming to the administrative side, 1 do
not think ecither the army or the police or
the CRP will be able to deal with the law
and order situation. It js the CRP which
has created a terrible situation in West
Bengal, 1t has created enemics for the
Government there. 1 was present at the
meeting called to discuss this matter and
there 1 coumecrated numerous cascs wherc
the CRP has created morc enemies for
Government. They have totally failed to
tackle the situation. People are going about
with bombs, revolvers and pipe guns. No-
body stops them. Mostly it is innocent
people who are the victims. They are being
attacked or roughly dealt with the CRP,
The police has become a complete nimcom-
poop ; they are corrupt, collusive, partisan
and worthless. I would like to make a
request to  Shri S. S. Ray through you that
unless there is an attempt to thorpughly
reorganise the police administration in the
State, it is next to impossible to imprave
the law and order sifuation there, ‘Irnmfar
of a police officer from one district tq an-
other wlll not do. You have to immobi-
lise the corrupt, lneﬁmnt. collusive pq.:,usan
type of police o by giving u:em long
leave or 1msfemng them  to equival_om
posis. ou!side the police ldministulum.

'I‘hat is ahwluulg mmfy
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Secondly, he must overhaul the iatelli-
gence service.

" “Then, T am coming to the crucial point,
which is most important, and that is, the
writers Building from ' where the Secretariat
administration is carried on. My impres-
sion is that they arc now seized witha
psychosis of fear and apprehension.
Throughout the State. for the last four
years, there has beena shuffling and re-
shufling of these men. Like shuttlecocks,
they. have been shuffling and reshuffling, and
with loyalties to this government and that
government, There have been four Presi-
dent’s Rule and four so-called democratic
rule. These unfortunate people do not know
what they are today. Most of them have
become lazy. Not only are they afraid ;
but they have lost their initiative, It is
absolutely necessary to day that at least a
part of the IAS and ICS Secretarics of West
Bengal should be transferred to other States,
and from the adjoining States of West
Bengal, like Orissa, Bihar, Uttar Pradesh
and others, certain JAS and ICS cadres
should be inducted to the Secretariat of
West Bengal 8o that with fresh mind, fresh
initiative and with a certain courage they
can boldly deal with the law and order
situation in West Bengal.

Lastly, 1 would ask Shri Siddhartha Shan-
kar Ray not to be allured, not be tempted
by the political Nazism ; he is going in for
too much publicity, and getting himself
photographed.  All this will boomerang on
him. Already on the issue of Haldia he
has created a fuss. Please try to do some
solid work. Let action rather than words
speak for him.

One minute more and I have done. There
is now new scope for increasing employment,
1 witl ask Shri - Siddhartha Shankar Ray to
explore the possibility of new recruitment,
one, for the refugee relief centres ; two, for
the food department ; three, for the re-
cruitment of volunteers for implementation
of the Land Act ; four, for civil defeace ;
five, for Haldia ; six, railway proleciion de-
‘partment ;- and- seven, for the 'volunteer
force - for ‘protecting - the railway ‘lines and
communications. - This possibility should be
‘explored und = Comanittes should be  set up
bl tlm the young mltr, not onlyl. few
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thousands, but a few lakhs of them, may
get immediate employment and that will
draw a number of young men into the con-
structive way of life. -I wish to place that
aspect also for his consideration. =

*SHRI S. N. SINGH DEO (Bankura) :
Mr. Speaker Sir, while supporting’ the West
Bengal budget 1 want to make a few obser-
vations on the present situation in certain -
underdeveloped and educationally backward
areas in West Bengal. Sic, I shall confine
my speech to certain backward districts of
West Bengal instead of going -into the
present political situation in that State. I
shall specifically say about backward ' dis.
tricts like Purulia and Bankura. I hope the
Central Government will help us in develop-
ing these two backward districts,

Sir, you know that Purulia was a part
of Bihar State previously. During the first
and the second five year plans, the Govera-
ment of Bihar did not undertake any dve-
lopmental work for this district. The Bihar
Government was always under the appre-
hension that some day Purulia would go to
West Bengal. Therefore, nothing was done
for this district by that Government. The
people of Purulia are very - much poor and
most of them are uneducated. Since those
people are not getting any facility from the
Government to develop themselves, they are
suffering from ‘serlous frustration in . life,
They are now looking forward to the Cen-
tral Government for help. If the Central
Government does not do anything for those
people. the politice of violence may also
spread there.’

Sir, the present Purulia district in West
Bengal was a sub-division of Manbhuin
district of Bihar. But even the complete
sub-division was not transferred to West
Bengal: Therefore, I demand that 5 thanas,
which were previously included in' Purulia
sub-division, should be transferred to West
m’. - i N

“‘Our Purulia and Bankura districts ars sf-
tuated at the end of Chhote Nagpur plateau,
Bocause of uneven ‘condition of land ‘there,
there is no facility of frrigation In Purulia
and Bankura. We want that daras should
be constructed over - existing canals and
rivers in Purulia and “Baokura,:1f it is doge,
it will provide irrigation- facllities to those
dhu-ietl. we have sent . nuny m

oﬂ‘lml npmh mWh
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w dam construction to the West
Beugal Government. But -the Government
of West Bengal bas not done much for those
schemes. § therefore, hope that the Central
Government will take necessary action in
regard to those schemes.

Sir, the work of the Kangsavati dam
project is progressing very slowly. 1 hope
. the Qentral Government will take neces-
sary stepa to complete this project soon, 8o
that the farmers may get water in time,
The Survey work for Dwarkeshwar river has
been completed. But it is a matter of regret
that this project bas not been included in
the 4th five year plan. So I requset for its
included in the said plan, 1f a dam is cons-
tructed over Dwarkeshwar river, it will
* provide irrigation facilities to Purulia and
Bankura.

Purulia and Bankura are very much rich
in minerals. In theses two districts there
is a wide coal belt where metalurgical coal
of high order is available. This metalurgical
coal can be utilised for steel plants,

I must say with great regret that we
require & number of washeries to wash poor
quality coal, But metalurgical coal does not
require any washing. Therefore, 1 would
roquest the Central Government to work
out a plan through NCDC in Purulia to
utilise this meteorogical coal. There is a
groat deposit of lime stone in Jhalada of
Purulia district. In order to utilise that lime
stone a cement factory can be set up in
Parulia, There is not a single cement factory
in West Beagal. In Calcutta building cons-
truction is going on a wide scale. For
the supply of cement the State of West
Bengal has to depend upon other States.
There are states which have been 5 cement
factories.

Sir. a huge quantity of iron slags in
Durgapur and Burnpur steel factories are
lying without any use. With the mixture
of lime stone with those iron slags cement
can be produced and in that manner a
cement factory can be set up in Purulia
which may provide cmployment to thou-
sands, of people. Oux late Chief Minister,
Dr, B.C. Roy, assured us in the West
Bengal Legisiative assembly that such types
of cement factories would be set up in
Puratia. But it is a matter of great regret
that po far we have not received any susvey
report on those projects. I would therefore
Fequest the Ceatral Qovernment t sk the
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State Tndustries Department (o prepare &
survpy report on those projects, viz., coment
and slage cement factories immedistely. and
it may be sent to the Central Government
for approval.

Sia, in Parulia, Baokura, add Midnapur
a large number of Adivasi people live. They
arc very poor and uncducated, Thercisa
great prospect of industrial development in
the Adivas areas of these districts. But the
Goverament has done nothing for the deve-
lopment of industries in those places. There-
fore [ demand that a devclopment board
should be set up for these three districts.
The Roard should receive adequate financial
assistance to implement those schems. I aslo
want that the local development works
should also function in collahoration with
the development board.

Sir we, have Santhaldi/Power Thermal
Plant in Purulia. From this power plant
electricity is being suppiizd to all the indus-
tries in big towns and cities. But so far as
the rural areas in Purulia, Bankura and
Mindapur are conerned, they are still with-
out electricity. The Government has not yet
taken up electrification programmes in the
villages of these districts. We do not want
that only the surrounding areas of Purulia
should remain developed. The interior of
Purulia is still without clectricity. However,
we want that electricity should reach every
village, With the help of electricity it will
not only be possible to develop agriculture
by irrigation but also to set up small scale
industries in the villages and by means of
that we shall be able to improve the stan-
derd of living of the villagers,

Sir, President’s rule has been imposed
in West Bengal. I am very happy that Shri
Siddhartha Shankar Ray has been made
incharge of West Bengal affairs. I hope he
will try to solve all the problems of West
Bengal. I also hope that West Bengal will
develop under his care.

I support the West Bengal bodget. 1
now conclude my speech.

SHRI H. N. MUKHERJEE (Caleutta—
North-East) : .Mr. Speaker, Sir, I appreciate
the courtesy on your part which has onab-
led me to take partin this discussion and
1 shall try to reciprocate by not speaking
longer than | must, In a patliamentary set-
nmm m is; mq m
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phmomeﬂon but in tho case of West
Bengal, over and - over again, unfortupately
it.has been found to be necessary. I am not
-poing into .a discussion. on that matier ; 1
am aot poing into & siart -mud-stinging .as
betwoon differant parties, but 1 realise that
it is on account of the left and democralic
movement in West Bengal being in disarsay
that this position has forced itself upon us
and we hwe to make the best of a bad
job.

I'am personally not happy about the
manner in which the Prime Minister appoin-
ted oné of her cofleagues, Shri Siddhartha
Shankar Ray, as the minister virtuatly in
charge of West Bengal | think .comstitu-
tiopally, it was not a process above board,
as I think it is one of other example of the
somewhat authoritarian and personalistic
ways of the Prime Minister. But even so,
I consider that we have to judge this deci-
sion on the basis of a pragmatic analysis
of what is going to happen. Itisa good
thing that a Cabinet minister is now going
to look after the affairs of West Bengal,
whatever the constitutional position might
be in that regard, and we shall judge the
Government of India on the basis of the
resulis that are going to be achicved,

These results arc so important, because
in West Bengal you find the concentrated
essence of all the problecms, present and
potential, of the whole of India. Bengal was
virtually in the front line during the second
World War. Bengal suffered from the famine
of 1943, when five million people died.
Bengal suffered on account of the partition
of -he country. Bengal suffered on account of
the communal carnage which was a prolego-
menon to the partition of the country. Bengal
suffered on account of the continuing re-
fugee influx. Bengal is suffering today under
the weight of the tremendous influx of
evacuees from Bangladesh. So, all the pro-
bloms of the country are found in a quin-
tessential form in West Bengal and
that is why, tackling the problems of West
Bengal is so terribly important.

Being poxt-door to Bangladesh, it is
quite clear that what happens in Bangladesh
is going. to have .its repercussion on West.
Bengal -ia the first place  and then on the

rest of the India, If the Bangladesh regur-

gence ds not victarioys, is not successful, or
if it has to take recourse to devious wu_a.
then all over our part of the country, the

Loichiic) o poodie o ey of
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hrlhmmt and geod-bye i to all ideas Of &
peaceful democratic advance. That being.so,
the political aspect of the problom of West
Beaga! is so terribly important, .

-From: the economic angle, what is nece-
stary for the Government of India to do is
not to produce a humdrum budget, but to
give an idea to the people of West Bengal
and to the rest of India that something very
qualitetively different is going to be dons
for that part of our country, because it is
necessary in the interests of the whole
country.

It is not as a preferential item of thing
for West Bengal but because it is in the
interests of the whole country to treat Weat
Bengal in a very special form.  That is why
you have to go ahcad with the job of saving
Calcutta. Can India survive Calcutta, ‘that
was the question asked internationally. You
cannot ; the whole count:y cannot survive
if Calcutta goes down., And Calcutta is not

the only hing. You have to go ahead with
the CMDA schemes. But there I find that
Rs. 150 crores have been  allotted but they
have not been able to spend more than
Rs. 15 crores in Calcutta in nrarly one
year’s time. And the problem is they can-
not spend more money because the apparatus
of spending money is not there. They can
easily employ a large number of engineers -
and techmicians that are necessary for the
job but somehow or other the governmental
processes are such that it cannot bo done,
So, the job of saving Calcutta through the
CMDA and other devices is something
which is not only of interest two West
Bengal but of interest to the whole of India.
Therefore, for the sakc ‘of the people of
West Bengal ther: are so m.ny things like
the care to be taken of the backward regions
like Purulia, Bankura and Midnapore, the
idca of going ahead with the Haldia project,
the idea of socing that Farakka does
not turn out to be the fake that jt some-
times threatens to be. All these problems
are juxtaposed together, and although it is &
terrifically difficult job I think we can do it.
But this budget does not give much idea of
how exactly they are going to do i, this
budget does not give a clear indication as to
how ‘qualitatively speaking a different page
is going to be turned in the history of Wett
Bengal, o the history of India,

~ §incs T have mo time, ¥ would - ng 0, -
turn ‘to the political aspect of the matter, .. I
am giag that in thip seapect my friend, Shaj
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K.C. Pant; : ho ‘is- elputlih; ror ‘the
Prime Minister, is doing his job very capa-
bly. We have ‘been told on” so many
occasions that the Prime Minister does not
seem to be able to give her attention to the
problems of West Bengal in the manner that

she should. We know that she has a million.

preoccupations. Even so, we would expect
her to take a koener interest in the prolams
of West Bengal. But [ am very giad that
my friend, Shri K. C. Pant is doiug his job
80 very well. [ referred to Shri Pant in
particplar, because recently in answer to a
supplementary, which T had put in this
House, he made a statement, which 1 consi-
der as very important. _

1 had said at that particular point of
time that the probloms of West Bengal have
been complicated by tne fact that large
chunks of the youth of West Bengal have
lost ail faith in, what they call, the *‘Esta-
blishment,” the government as well as the
established political parties including the
Communist Party, my parly, and my
friend’s party. They have lost all faith in
the Bstablishment, in socicty, and they have
also given to people, in common witha
large chunk of the youth in different coun-
trires of the world, the idea that violence on
some occasions is a cleansing process in
society, that force is the mid-wife ef hisiory,
that revolution does not come without the
injection of violence and so, with that
perverse understanding of the sociological
process, they have taken recourse to certain
methods of individual assassination, of
cruelty being perpetrated, because they have
got the idea that the present social strueture
is 50 fundam:utally rotten that it has got
to be dragged down, and burnt down if
necensary, and they have got a fecling that
out. of the ashes of the present structure a
new life would grow almost automatically.
I said something perverse there must be . in
this kind of analysis but, at the same time,
there is something very prefound in this

fecling of the youth, particularly in our

country where the political and other leaders
have dispiayed their utter ineptitude, their

uter disqualification to be the leadars of a

country which requires imaginative direction,
Thercfore, whea an attempt is mads to fight

what is ca!led the politics of violence, the

politics of murder, the politics of individual
assassination wnd extermination, it le impor-
tant that, at the same ‘tims, some efforts

wwouunmmmmw.
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an attempt -is also made on the political’
ideological plane in order to win over those:
large sections of your young people who
have gone over, somewhat thoughtlessly and
proversely but with genuine sincerity, in the
case of & very large rmmbuofthemtotm
idea of revolution,

Sir, it has never luppened in our
country before that several thousands of
young people have given up everything in
life ; many of them belong to the highest
layers of society and some of them are
wonderful students, brilliant in their acade-
mic achievements ; they have given up
everything jumped into the fray, ready to
give up life and to take it also. It has
happened, - Youngmen have been shot
down by police bullets, with their bhands
tied behind their backs and they have said
“Naxalite Lal Salam" as they died. This is
the kind of spirit they have shown. We
should not think of these people merely as
an elongation of the anti-social elements of
society, The anti-social clements have come
into the picture on account of the miserable
conditions in which the political leadership
of our country has landed West Bengal
today.

Let us not blame the youth of our
country for having got prevecsted ideas into
their head. Let us try to put whatever
programme we have on an ideological
basis—if the Congress Party mecans any
business, always talking in regard to socia-
lism, they should bo able to put an ideologi-
cal gloss upon it. They should be able
through their yoath fraction which is repre-
sented in this House by several Members to
project bafore other sections of our youth
that the socialism which we are fighting for
is soin¢ihing bascd upon jdeas, on the
saciglogical facts of life in our coantry and
in the world. That is why it is very impor-
tant that we have a dialogue even with
those who arc suppased tv believe in  politi~
cal violencz. 'There is nio need for Govern-
ment to ask for abjuration of violence as a
philosophicat principle, Violence is a fact
of life. You just cannot say. 1 do mot.
believe in violence. - Metely by sayiag I dis-'
belicve .in violencs- one cannot do away
with violenice. - Violenice is the basis of
!Ilcumilonupanwhiehmu the pomr n! _
m
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violence is not the point, but the politics of
murder, the politics of smsassination, the
politics of individual attack, the politics
which dots away with mass movement and
dynamic social agitation, the politics which
concentrate of running after one .individual
is rotten, is anti-revolutionary, is bagically
counter revolutionary. That is the idea
which has to be conveyed to these sections
of the youth of our country which are today
in & condition of almost psychological
lunicy, Even if they have idealism of the
highest sort, the conditions of our country
are so rotten that they are driven to a per-
versity from which they have to be weaned
away., I am glad that Mr. Pant has begun
to talk in terms that this dialogue is going
to take place ; this dialogue is going to be
extended. 'We are not keeping out anybody
because he or she believes in  violence as a
factor in social life. It is very important
today particularly in West Bengal if we
care for the future, if we care for the young,
that we have that kind of dialogue—I do
not know if Government will have that kind
of catholicity, liberalism and comprehensive-
nees of approach. I do hope that Mr. Pant
gets the support that he needs fr.m his
leaders in the Ministry. 1 do hope that Mr,
Pant can go forward. ‘I think, Sir, of the
time when the young people of our country
would come forward to take charge of
India, of the time when most of us would
not be here,r who are going to take charge
in 2000 AD, and if those who are going to
take charge of this country feel that bet-
ween them and us there is a generation gap,
that we cannot explain things to each other,
then, Sir, God help this country. That is
why that dialogue is important. Thatis
‘why admigistration of West Bengal, if it is
going to show any scnsc and scnsibility, if
it is going to make any dent on the public
life of West Bengal and on the rest of Indin
must make an imaginative approach slm
‘side a number of economic steps which are
‘absolutely called for. adopt also certain
‘ideological policies which would enabie
peopld to come together, And that is why
'I believe that Government has a job which
is cut out for it and Gwmt lm to
do it.

o !a.hul eomludb ‘with one ohervnﬂcn
.-mdawueltiou that-is; that I do hope in
‘regard ‘to West' Bengal, the Consultative
‘Gommhmofmmmt mwmtobe
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sot up does not function in the old bum-
drum way. - 1 hope, this Consultative Com-
mittee, if and when formed, as well as other
organisations might attend to their work in
such a fashion that Members of Parliament
&re enabled continuously and in a sustained
manner to keep themmselves in touch with
the administration to bring their observa-
tions, their criticisms, their suggestions to
the notice of Government, and Government'
might respond as promptly as the crucm
situation of West Bengal requires.

*SHR! R.N. BURMAN (Balurshat) :
Sir, 1 rise to suppert the West Bengal
Budget. While going to discuss this Budget
I remember a neglected district of West
Bengal namely, West Dinajpur. This
district of West Bengal has got the largest
numbers of problems compared to other
districts. From Balurghat constitueacy of
this district I was elected by the people and
people there expected me to look into their
problems, The problems of Balurghat may
be divided into four categories, namely, (1)
Transport problem (2) Irigation and electris
city problems (3) Education and serious
uncmployment problems and (4) Problem of
Health and medieal facilities.

While discussing the problems of my
constituency, 1 must say in the beginning
that in my constituency there is no railway
line. It is such a place in India which do
not have any railway line. In this scientific
age it is a matter of great shame to us that
we do not have yet any railway linz there.

I invite the attention of the Ceutral
Government to certain refugee camps located
in West Dinajpur. I also invite the atten-
tion of the Ceantral Government to the
securily measures that should be taken in
Radhikapur and in areas bordering Hill.

The Central Government must immedia-
tely take up contruction work of railway
lines in  Balurghat. A bridge should imme-
diately be consutucted over Atrai river. A
similar bridge  should also be eonmw.ed
over Tangan river.

The Educated and uneducated ymmsmm
of this district are facing unemployment
for want of industries there, Consequently,
there is sufficient dimtmtmmt among the
youngmen there. © Theiefors, ¢ither & big
Jute mill or a Paper Eactory or u Rubber

-Pmory ahould immdialdy bc et wm

meﬂw ‘spesch wis deliwrd in wt s 1 ..2':1\‘ :
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{Shri R. N. Burman]

_'The irigatlon facilities in this dutﬂct
aré gbsolutely unsatistactory. Similar is the
condition of electricity supply there,

As the Health centres in villages of this
district are in a bad condition, the paticats
die there in a helpless condition. If Health
centres in Tapan, Gangarampur and Kalia-
ganj are not equiped with modern operation
facilities, I feel, . the entire Governmental
plan in regard to medical facilities will prove
a failure there.

Developed transport system should be
provided to wvarious. trade centres in this
district. In North Bengal, the bus fare im
the State buses should be redused in the
interests of poor people there.

Sir, if the Central Government and the
State Gavernment do not cooperste with
us simeerely in solving our problems, 1 shall
bz complled to ask the peopld to start an
apgitation’ on democratic line to establish
theéir basic human rights.

1 hope the problems of my district can
be solved if construction of a railway line
in my constituency is assured by the Rail-
way Minister and whatever assurances have
so far been given by the Govemment in
regard to setting up some iadustries in my
district, are implemented.

1 again want to remind the House that
the main trading centre of the district,
Killaganj, is the most neglected place in
every respect. The newly set up college in
Killaganj should receive financial assistance
from the Central Government and the State
Government. Gangarampur showid - also
receive due comsideration from the Cemtral
‘Government and the State Government. ©

The poor peasants in Kumarganj should
receive more irrigation and marketing faci-
lities. The condition of Health ceatres in
Kushmandi and Tapan should he improved.

1 support the President’s rule in West
Bengal. 1 also support the West Bengal
Budget. What those words I conclude my
t_:peedl.

1331 tn.
[M. DEPUTY-SPRAKER in the  Choir]

SHRI TRIDIB CHAUDHURI (Berham-
pore) : Mr. Deputy-Speaker, Sir, the Budget

thnthuhmpmentedtou including the

preuemm of it andthipuliuohtby
Parlinment, is & formal affair. The Budgst
had beét prepared by the State ‘Governmont
under circutistances when they were ‘hoping
to administer the State for some time moré
to comc but ‘unexpected developments ‘took
place which compelled the Centre to Impou
President’s rule.

1 am hpppy that the sort of Govern-
ment and adminsstration that was there
under the democratic coalition has come to
an end. A lot was said the other day about
horse trading and all that. But the way
that Government was trying to save itself,
people have almost forgotten that when that
Governmeat was on the last legs, two deputy
ministership, were promised to both the
members of one party which had only two
members,

It was quite clear to all discerning
people that the life of democratic coalition
was limited. 1 am glad that it is no longer
there,

But having said that, [ do not agree
with my friends of the C,P.M. that their
leader ought to have been called to form
the Government, In principle, I am a
supporter of the right of the Chief Minister
so long as he is not deleated on the floor
of the Assembly to advise the head of the
State to dissolve the Assembly. Mr. Ajoy
Mukerjec was quite within his right and, 1
think, under the circumstances, the Gover-
nor was also quite within his rights to
recommended President’s Rule so long as
he did not see the possibility of any stable
Government being formed to advise for the
President’s Rule. The Prcsidems Rule is
sardly mot a good thing in a country which
believes in democracy. But the mpm-
stances have today come to this pass that
éveil after the mid-term elections and the
massive mandste that the ruling Congress
party has got here, as many as four Sum
mundarthe President’s Rule. o4

Mm waste much of ouria

ing ‘that the President’s Rub 'had
come to Wut Bengal. .

The real point to think about now is:
What then 7 It is good that by appointing
Mr, . Siddhartha, Shankar Ray, the Prime

oy

. Minister has at least indicated that. she

attaches some importanos to the early solu-
tion of the. problems of West .Bengal, I
wnlmtpjmthtqwﬂmohhmu
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expediency or otherwise, I mean, the desira-
~ bility. or otherwise of putting a person who
is very. much involved in Siwte rolities in
charge. of lccking after West Bengal affairs
That is the Government’s Leadache ; that
is. the Prime Minister's headache and ke
ruling party's headache. 1 need not devote
much time over it or worry unnecessarily
over it.

_ The real problem today in West Bengal
is that we have a ramshackie administration
The adminisirative machinery has become
worn-out and it is, perhaps, divine grace
that there is no utter collapse, Everybody
knows the state of law and order there. As
regards the question of accelerating econo-
mic development and cconomic reconstruc-
tion, removiog all round ¢conomic defici n-
cies that bave created the terrific problem
of unemployment, that also is known. The
third and the most dangerous aspect of the
problem is this Prof. Mukerjec now spoke
eloquently about (he sensc of frustration
of the youth—but a bigger danger that is
starting us in the facc today in West
Bengal is the complete break-down, total
collapse, of the ¢ducational system.

If we divide the problems of West
Bengal in these three categories as regards
break-down of law and order, apart from
the question of political vielence, we might
also take two other aspects of this guestion
of law and order.

There is what i known as ideological
‘Naxalite violence., The Naxalites believes
in a certain kind of violent activities. This
they call aonihilation of class enemies and
that is being systematically done and uptil
now nothing has been dene to find a remedy
to that kind of violence.

Mow, apart from that, therc is another
aspect, - Let us not mix up things. Apart
from the Maxalite violence, there is conti-
nuing inter-Party violence and the situation
has come to this that nearly 1500 potitical
workers gof almost aH parties -CPM  has
contributéll the biggest part of this, then
there are Congressmen. CPl add Forward
Biock, there are Naxalites—have been kill-
ed. It is. the .inter-Party violenoe created
by venpenance that has led to these killings.
Here, the political parties have a rolo -to
play and I must congratulate Mr. SidHartha

Rhankar Ray that he took courage. in-boeth
hands aadinitisted @ precess where all Parties
which fumttion or. seek - to function : within

ke pale ‘of law have responded and:I fer-

vently wish that something worthwhile and
tangible comes out.of it., But, till now, the
way the -political Parties in West Bengal
have responded (o thLis move and have been
indylging in polemios over this thing does
not inspire much hope.

Cn another occasion last year, speaking
on a similar occasion on West Bengal, I
said that there isa need for deep, intros-
pection on the part of the political leader-
ship of all parties. My party, the RSP,
is a wvery small Party and it has not escaped
unscathed from violence but it has not been
very much. involved in this intcr-Party vie-
lence. But I would like to say this much
and I say it again with a full sense of
responsibility that the hands of no party
leadership and tbe conscience of no party
leadership is clean in Bengal today. Unless
there is deep introspection, restrospection
and deep heart-searching, 1 think we cannot
extricate ourselves from the morass in which
we have landed ourselves. Here the willing
co-operation of all Parties would be needed.
I hope that the different Party leadership
would be persuaded to land Mr, Sidhartha
Shankar Ray the co-operation that he needs
at least in the solution of this limited but
urgent problem,

So far as other problems are concerned
the problems of economic reconstruction or
the solution of umemployment, break-down
of the educational system, nome of -these
problems can be tackled unless we first put
the udministration in order as 1 have
already said. And again 1 would claim
that I am speaking with a full sense of
responsibility when 1 assert that the machi-
nery of West Bengal administration, the
Secretariat, has become such that it is
almost impossible to get anything done
through them.

1 shall give just one instance. -It relates
to a flood: protection maiter. Perhaps, much
money would net have been needed. A
bund or something like that would have
solved the problem: I approached the then
Adviser in the Trrigation and Waterways
Department ; West Bengal was under Presi-
dent’s Rale then ; it was in 1968, I offered
my full cooperation. "The people were co-
operative and werc very eager for some-
thing to be done. I approached the Adviser,
the Chief Engineer, and the ‘District - Execu-
tive Eagincer aad the Superintending Engi-
notr. I myself accompanied the officers
concered to the spot, and a survey eport |
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. [Shri Tridib Chaudburi] - . -
mtbbamudbythemgim on the

spot, "and ‘the Irrigation and'*'Waterways

Pepartment wat to formulate its suggestions,
T have “been pursuing the matter and trying
to make their lives miserable for the iast
one year, and up till now nothing has been

...MR, ‘DEPUTY-SPEAKER : That is
because he bad tried to make their Jves
miserable.

SHRI TRIDIB CHAUDHURI : At
least now, by making their lives miserable,
I -have got the promisc that some sort of
survey -report is going to be prepared. For
this also, I had to approach the Union
irrigation and Power Minister and I got him
towrite to the State Government. After
that, I have got the promise that now some
kind of survey report would be prepared.

1 am not citing this instance for blam-
ing any particular officer. 1 am citing this
in order to point out that the cntire system,
‘the whole organisation has become rotten,
worm-eaten. Only divine grace is 'saving
us from the utter collapse of the whole
; ;

Unless Shri Siddhartha Shankar Ray
or the Home Minister or the Prime Minister,
and now the whole Parliameat which is
responsible for West Bengal, take this basic
fact into account, nothing can be done in
West Bengal.

- Only this wmorning, Shri H. N.
‘Mukherjee had put a question about house-
building activities of the Government of
West  Bengal. His interpellations  elicited
the information that out of Rs. 16 crores or
so sanctioned, not much could be spent
because of the inadequacy of the organita-

tion. Some of us who have tried to take

some interest in these activities and keep
ourselves informed about the activities of
the CMDA know how young engineers who
have been inducted into this work are feeling
frustrated. 1.asked one of the- responsible

gentiemen associated with this work what

the reason was, and I found that every
deficiency was pointing to the Secretariat.
it gives me 1o pleasure to blame a. parti-
cular. set of officers, but somehow or other,
complacency,. . taking - things too easy, a
sense of frustr:tion—upcmm the political
deadership is also 10 blame for. this— sl
these things have had- the combined offeet
pf uutias 8 situation which has - inaahili-

i n L “-.-_..ﬁ'“r"..-‘c.\ L m :
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sed the&mhﬂat,mkimitalmw & do-

‘nothings Secrétariat, &

Secretariat. That is the position of the State
Secretariat. Unless this problem is
nothing can be done, and if mothing can

"be done, The situation is such that it dou

not permit any complacency,

We know that on the other side of the
border young people are laying down their
lives in guerilla fights against what they call
an occupation force. A process of  radicall-
sation is under way there. Here also, Prof.
Mukherjee has just referred to the cult of
violence, which he characterised as a per-
vefse cult, or whatever it may be, which
has taken grip of the minds of the young
people of Bengal, If we do not do things
very urgently, if we do not take things
seriously, but lightly or casily, and think
only in terms of having clections and coming
to power and sitting on the ministerial
gaidis through the elections, whether it is
this party or that party that wins, the
result will be that very soon both sides of
Bengal, Bangla Desh and West Bengal, are
going to be in flames and in that flame the
imbecile political, intcliectual and cultural
leadership which has allowed West Bengal
to come to this pass, will be burnt to ashes.

Prof. Mukerjee referred to the cleansing
process of violence. Perhaps then the Augean
stables will be cleancd and we will have a
fresh dawn, But if we do not want a solu-
tion in that terrible, fearful way, if we as
responsible citizens, public officials and
political leaders want to play our part, then
let us put our heads together and try to
do our best. But for that a certain amount
of self-abnegation and sclf-denial will be
necessary. Qur political and party . claims
will have to be relegated to secopdary place
and the best throught should be given to
our people and to our State. If we can do
that, thea .and then only can Bengal be
saved ; otherwise, God help us.

SHRI PRIYA RANJAN DAS. MUNSI
(Calcatta South) : ‘While rising to support
the Budget of West Beogal, the Statutosy

Resolution and the Bill, 1 would say that

this is perhaps the occasion once again- for
ali-the political parties, wheiher it .is the
Congress or the CFl (M) or the . CPL.at
feast o convey . our . feclings - of  sympathy
snd sorrow. for . the departed: souls of . those

thoumads.of yobeg poogle: of - Besgal m_'i
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lost thelr Iim tn ﬂu politiul tumoil of
different shades sad colours through which
the Stite has been passing. When 1 support
the Budget, I do not find this as the only
important - occasion to “pressurise Govern-
ment for some: allocation of funds or to
intervene and stop ' the corrupt practices
of some officers. It may be that these may
be within the scope of the discussion, But
I belicve that the situation in West Bengal
is now not sealed inside the files or diaries
of the officers or police personnel or politi-
cal leaders ; it has become open to the
people of West Bengal to see that the future
of Bangal is no more bright.

Sir, 1 am not frustrated ; rather not
disillusioned, But it is unfortunate that
though the leaders of political parties since
the last 23 years have done many things no
doubt--their speeches, their writings and
their leading the mass movement are glori-
ous—the problem from which we (he young
people suffer in this country, particularly,
in West Bengal, is not the problem of poli-
tics of murder ; il is not the problem of the
politics of individual assassination, but the
problem of political exploitation. Since the
past 23 years, the young people who were
born after Independence, whether they
preach Gandhism or Kasi Marx or any
other revolutionary style of ideas, have been
exploited, exploited and exploited.

In democracy, and particularly in our
own style of parliamentary system, there
are misgivings no doubt, There are certain
things which create novel ideas ; there are
certain things which give scope for the
opportunity for the opposition ; but neither
the political lcadership of ours or the Oppo-
sition created an atmosphere of ideological
compeitition or ideological contribution of
the young people of this country. There
was no particular objective which they
could attain or achicve ; the leaders tried
to achieve it insid: the party by manipula-
tion, and the same in the Gavernm:nt, whe-
ther-in the Siates or at the Central levol,
onfy by abusing the others or without cor-
recting themselves. That has become the real
guy,; the real problem, of the young people
of this. couatry. Fortuoately, it has been

~ explored ln West Bengal as a projoctiou of

our national herltue

_ Siou the lodopendm movement or
. .hufmﬂnupcctortuhdwdem move-
‘saent, the .young. people of “West Bengl
g o the. wmhip of Mot
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or C. R. Das or any ; other great ;'cvoluuo-
nary of our country took always the
great task to sacrifice themselves : they knew
on'y the lesson of supreme sacrifico as the
only contribution to the nafion. Still today,
the journalists, crit_ics, political personalities
are trying to call us and say that in West
Bengal it has become a problem of Iaw aﬂd
order without looking in the aspect.

A few minutes before, Prof. Samar
Guha and some othar Members also spoke
in this line, that law and order should be
restored, then all things would be possible.
I do not deny that there are cases of snatch-
ing ; there are cases of Jooting ; there are
cases of arson and this has become the front-
page news of Iadian magazines and journals
today, and they are all trying to say that
West Bongal is the ground for a deteriorat-
ing law and order situation. I say, it might.
be by those who are young people, CPM or
CPM (L) or the Congress. Still, there are cer-
tain potentialities amongy the youth of Bengal,’
either in the call of their own party leaders
or in the call of the mass movement—they
do not ‘hestiate to sacrifics their “lives eithec
in the face of police bullets or in the face
of mass oppression, and there are those
who arc engaged in political violence, and
that is an essential part, and that is an
essential quality of Bengal wouth which
will have to be taken note of. The second
aspect is law aand order, Apart from this, as
1 said earlier, the main reason is political
exploitation.

The leaders of political parties today.
whether it is in West Bengal or- other parts
of the country, as we cannot isolate West
Bengal from India, if they are not committed
to the people and their rank and file,—that
they are absolutely with their party ideo-
logy and programme—even tho leiders of
political parties which are not committed,
would not be spated from viclance even
from their rank and file, of nothing is done,

Regarding the consideration of thess
problems, 1 just.appeal to you on this occa-
sion that let there be an amp'e opportunity
by the senior politica! leaders to mzet their
rank and fite and tcy to have some co-ordi-
nation amng their other rank and. file of
the political partios to create a good atmos-
phere, at least to restore first the you(.h
potentiality, if not the mhon. .

At is & fact that singe’ 1967, Wm\ :
huhagnwﬁmng fmmtmpmhhna! dew.
wém amummwww
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1 wish to take my stand definitely and cate:
gockcally, to identify every political’
party in its fold. In democracy this is the
practice. It is a fact that the Opposition
should try 10 abuse the Government or the
ruling party in their own misdeeds. But
certainly I should say that the approach -of
violence which, Prof. Mukerice suid just
new cannot be weeded out. Tt Is an assen-
tial part of the mass movemsnt for the
reality of the people’s problem.

14.00 hes. ,

I do not dzny it. I believe in non-
violence preached by Mahatma Gandhi. But,
as 8 political party worker of the socialist
party, a committed socialist man of the
Congress Party, I do not accept the explana-.
tion that non-violent people are not conra-
gcous. At the call of Mahatma Gandhi,
when the great moment came, people who
took party in the freedom movemest and
who also believed in non-violonce were not
cowards ; they were courageous and were
even ready to sacrifice their lives. If we
consider the CPM or the communist move-
ment in India, they beliove in violence
ideologically. Ultimately from both sides we
find that at ‘the time of the poople's verdict,
at the time of clections, we differ. Those
who try 10 do mischief and deceive the
young people are the leaders of the politioal
parties who divert all their encrgy and sime,
thus creating this gap in which neither our
leadership nor the opposition leadership caa
take suitable steps. For this reason 1 believe
that the political party leaders in their
working committees or politbureau should
take thc lessons and advise their party
people how they should control or bebave
with the people. They have to frame their
policies and programmes in that way, and
not in the old fashioned way or by volumi-
nous writings ; by those old ways this pro-
blem cannot be solved logically or philoso-
phically. '

Coming to the problem of law and order
in West Bengal or evca in Areas outside West
Bengal, what do the Press people say when
it comes to Calcutta ? The othes issucs,
the other aspect of Wost Bengal suffers.
The journalists give only the other side.
The socio-econemic problem of the State is
not considered by them ‘Dr. Bidhan - Chaa-
ém Roy, the imt heo of Went Brugal,

spoke.20 much for the peopic’saause, about
the socio~econdinic. :crisis of West. Bengal,
It is not a parochial or provincial appeosch ;
it is an approach to . balanced sosio-soONO~
mic structure, considering the indian demo-
cracy and Indian economic. All the great
factories, head offices and central agencies
are boing shifted from West Bengal ; the
the new ones are startad outside Weost
Bengal. In the eyes of tho people of West
Bengal, they feel that their just cayse is
denied. [ do not deny that for certain arran.
gements we are responsible and we -did aot
do wnything about them. But there is this
continuous gesture that in ceriain aspects
of the socio-economic character of West
Bengal, it is being denied morc than the
other States of India. Like the CPM, I do
not say that it isa colony ; it is not a
colony ; but it is a problem which has to
be shared by all the political parties, by the
Government of India and other States also.

Today we are hearing about the Bangla
Desh problem and the opposition parties
and leaders of different groups ask for the
recognition of that Government, How long
will the political parties bungle on this issue
by their specches ? Why not thcy go to
their respective States and say: seventy
lakhs of people are waiting on the border
State of Bengal ; let us share that burden
and let them be allowed to come to our
States ; let us share the burdea of sheltering
them and feeding them ; this is an internal
problem in this way and let us share the
problems of the West Bengal evacuees and
give some relicf to the West Bengal Govera-
ment and  let us share tackling this jssue,
If we have to fight for the sake of Indian
democracy ; il the battle for democracy in
India has to be fought, it has to be fought
in Weat Bengal and in no other part of the
country,

I give this warning to the political par-
ties. Instead of shouting like this in Parlia-
ment, they should appeal to all the parties
to’shere the. burden created by the arrival
of the large number of evacuces ; it is better.
than shouting for the rvecognition of Bangla
Desh, They should let them help in provid-
ing the evacuees shelter and food and cloth-
ing. Our Government, in spite of its oiajo-
rity, the progressive’ Government, the
demiocratic colition creatsd  within 85 days'
& now vislon after the United Front fale
pmong o peasairy aod  studvany R oy
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youth. We have found the problem of
Bangla Desh has become so acute that it
has becomie impossible to maintain law and
_ order inside the territory or to afford relief
to the evacnees. '
- The Chief Minister, therefore, rightly
decided to resign,

The notable political party, CPI (M),
which is still supporting the cause of Bangla
Desh and the refugees, has already started
a new slogan of a Bengal Bandh on 1lth
of mnext month, to indulge in their old
strategy of mass killings and creating an
atmosphere of political murders in West
Bengal, using the occasion, s this the time
to shout slogans for the sake of elections
that Indiraji is bad or that Siddhartha
Shankar Ray is bad ? Is it not the time to
call a meeting of all the political parties 10
restore law and order, to go to the front io
help the Mukti Fauj and solve the problem
of Bangla Desh ? But the CPI (M) has
become a bankrupt political party, and all
their guidance to the vounger generation
has become a fiat of their party bosses only
for murder,

1 shall no explain to you certain specific
reasons why West Bengal is suffering. Many
Members have given their own reasons, but
I should say that if the Syndicate was
responsible for a misconception by the
young people of the Congress Party for the
last 23 years of Mahatma Gandhi’s doctrine
and philosophy, today in West Bengal the
CPl (M) is responsible for the large scale
mass killings and political violence because
of a misconception of the Marxist doc-
trine.

Many hon, Membere spoke on behalf
of the Naxalites. They expressed good senti-
ments. Our great leaders of this Parliament
are trying to make it appear that the Naxa-
lites constitute a movement of heroes and
intellectuals. I do not share this view. Of
course, in the beginning some young people
were attracted by Mao’s doctrine, but mow
it has been fragmented and there is loose
talk of an absolutely revolutionary image of
the Naxaliles.

" The so-called announcement of Mr.
K. C. Pant regarding a dialogue with the
Nasxalites has confused many people in our
State. T was in Chalcutta recently to lead a
“proeession of the Youth Congress. I met
"many people there. The problem is' this.
Who will initiate the talk with the Naxali-
- 287 The 'whols burden should not be pyt on

Bengal is shared by the CPM and 50 per

the shoulders of the Government, nor even
on the younger people. Let the leaders of
the political patties - go inside the jails, talk
with' the ‘Naxalites and come back after
galning their confidence and finding & solu-
tion. Only then the problem can be solved.
Otherwise, it will be an absolute farce,
Today if I were to go inside the jail, talk to
the Naxalites and come back, a second group
of Naxalites which has no relation or
communication with the first one, will kill
me. So, what is the use of this announcement
without facing the realities ? Of course,
young men are dying in the jails, and I have
all my sympathies for them. So, this is my
advice and warning.

1 shall now refer to the ‘industrial situa-
tion prevailing in West Bengal. According
to the balance-shest of 1966, the Kalyani
Spinning Miils made a profit of Rs. 60
lakhs, but when the United Front came to
power, it became the party machinery of
the CPI (M), Instead of Rs. 60 lakhs profit,
it has made a loss of Rs. 70 lakhs in
1970,

AN HON. MEMBER : That is
the corruption of the management.

due to

SHRI PRIYA RANIJAN DAS MUNSI :
The management is tied with red flags.
They make themseclves the judges of the
Peoples Comniittee ang they say to the
workers, *“Don't work during the factory
hours. After the factory hours, work over-
time and get morc money”. That is
the reality about West Bengal industries
today.

Recently a news item came out in the
Ananda Bazaar Patrika that the son of the
State Coordination Committee’s leader has
been arrested because one police rifle was
found in his room. He was trying to prac-
tise shooting ; I do mot know whether his
targot was Mr, Siddhartha Ray's neck or
my neck. But the police seized a police
rifle from his son and arrested him. The
next day, it was said, it is & conspiracy™.
Every time whenever materials or  ammuni-
tions are found form their shelters it be-
comes & conspiracy of the Indira Gandhi
Government. But if somebody is killed in
the road due to a bomb explosion, they say
at once, it is our own comrade. That has
become their practice. 50 per ‘cent - of the
police revolvers and rifies snatched in West

g by ‘the Naxaifies, I she -polico- iy
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reorganised, all the snatched revolvers and
riffes would be found from the CPM head-
quarters. Also, wherever there is a gang of
waggon-breakers in the railway yards, you

will find & red flag in the name of the CPM

local committee. A report will come in the
morning  paper that this waggon will be
looted and it will be looted. That is the
reality in West Bengal today.

MR. DEPUTY-SPEAKER : He should
conclude now.

SHRI PRIYA RANJAN DAS MUNSI :
Yes, Sir. Let the Central Government con-
sider the West Bengal problem as a national
problem. Let the Central Governm#nt
consider it not as a problem of law and
order, but as a socio-economic problem.
With these words, I request Mr. Siddhartha
Shankar Ray, the Minister in charge of
West Bengal Affairs, to expedite the deve-
lopment programme and not the programme
of police mobilisation.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Sir, when we are discussing
the West Bengal budget, instead of discus-
sing the budget or the proclamation of
President’s Rule or the delsgation of powers,
so many other things are being discussed.
In my view, the delegation of powers to the
President is most deplorable, because my
friends have been telling what are the pro-
blems of West Hengal and really if this
Government is scrious 10 tackle thesc pro-
blems, power should not be conferred on
the President to make any law. Only the
representatives ol the people from West
Hengal will be in a position to appreciate
the problems facing that State. By conler-
ring these powers on the President, you are
denying this opportunity to the icpresen-
tatives. 1 oppuse this delegation of powers,
because even il Parliament is in session,
legislation about West Bengal cannot be
passed by Parliament,

- This is the most unfortunate thidg. If
the Parliament is not in session, the posi-
tion is different. But evén when Parliament
is i session you are conferring this power
on the President.  And Presidént means the
Home Minister.  The Home Minister cannot
do all these things himself. So, it is ail the
more reason why he should take the people
jnto confidence, _ B

g Dﬂw : ',-:Eﬁ'f'., ‘fén f“

My hon. friend, Shri Viswanathan, has
dealt with the appointment of Shri Siddha-
rtha Shankar Ray. I think in our whole
history we have not come across such a case
where a person has béen appointed as
Minister in charge of a particular State, It
i$ ‘ot a question of Prime Minister appoint-
ing a person, instead of the President
appointing him, ‘1 am not entering into a
controversy on that. Let us suppose that
President appoints him. Even then, he
belongs to West Bengal. And in West
Bengal there are several parties like CPM
and CPl. If you really want to solve the
law and order problem in that State then
these people must also be consulted. But he
does not seem to have any confidence in
them. He is partisan and he is canvassing
only for his party. At least that unfortunate
impression is being created, which is not
at all good if we want to solve the pro-
blem,

It is the most disturbed State in the
whole of India. Whenever we sce the papers
in the morning we read that so many mur-
ders are taking place, so many cases of
arson and looting in West Bengal, There is
no security at all. [ have got every sym-
pathy for the people of West Bengal. Now
they have no democracy. There is no stabi-
lity in the administration. The government
is changed almost every two years, Now
they do not have any representative govern-
ment, While [ have every sympathy for
them I find that unfortunately we are not
able to solve their problems. Because of
the imposition I Picsident’s Rule now we

have a very good opportupity to solve
those problems, So, that should be kept in
mind.

My hon. friend, Shi Das Munsi,

challenged the opposition leaders that they
arc always shouting the Rangla DNesh pro-
blem and expre:sing their sympathies for the
refugees but théy are not persuading those
refugees to go out of Bengal. Perhaps he
is under a misupprehension. They arc al-
ways willing to support uny plan of the
Central Government (0 shift those refugees
1o other States, Bit the shifting work as
such has to be done by thie Central Govern-
ment and not by the -Opposition parties,
The opposition partiés have cvery sympathy
for the refugees. But the shifting of the
refugées is nbt . he responsibjlity of the
opposition,
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The problem of looking after the refu-

gees is not the burden of West Bengal alome.

It has to be shared by other States also
because it is an all-India problem. 1 am
glad that even the Tamil Nadu Government
has agreed to receive one lakhs refugees.
Andhra Pradesh have already got some
refugees. We ore prepared to accepl some
more.

My only point here is this. Why should
we spend crores of rupees on rehabilitation
without going into the root problem 7 But
you are not solving the problem. You are
simply sitting here and sending your Foreign
Minister {o various countries for begging or
explaining our position. More important
than all that is solving the problem, Re-
habilitation is only secondary. My com-
plaint is that the Central Government are
nol taking any concrete steps to solve the
problem, They should give serious thought
to that problem instead of allowing the
situation to deteriorate,

Coming to President’s Rule, it is very
strange that we have President’s Rule when
there was actually a stable government. At
least we were under the impression that the
government was stable. Though Shri Ajoy
Mukerjec was the Chief Minister, in reality
the Congress Party was ruling. So, where
was the necessity for them to appeal to the
Chief Minister 10 resign and then imposc
President’s Rule. You are not going to
solve the problem that way. 1 do not think
that giyes you any strength at all,

The representatives must be there. Then
only they will face the problem. Unitedly
they could tackled the problem. Instead of
that unnecessarily they impased the Presi-
dential Rule. Not only they have done it
there but also everywhere in the country, for
example, Punjab, Gujarat, etc. This kind
of thing is not good.

The proclaim that India is a great de-
mocracy in the world. But what are we
doing here ? Are they practising demo-:
cracy ? Not at all. This is a bad impression
we are creating in foreign countries that
these people only say they are having demo-
cracy but instead they arc toppling, eic.
This thing should not happen. So, imme-

diate sieps be taken to restore normalcy. I

am very happy that our Home Minister
happens to be a_‘young and dynamic man,
Heis not only young. but also very able
person.. Hes father was also 8 gigat person.
He possestes all - those.qualities which his
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father possessed, [ want him to become a
greater son of a great fathor, - 1 think you
are lacking something, that is, moustache
you are got having, If you grow that you
will become greater.

SHRI B. K. DASCHOWDHURY
(Cooch-Bihar) : Mr. Deputy-Speaker, Sir,
while initiating the budget discussion by my
friend on the other side and also the other
speakers quite apart fcom this budget they.re-
ferred to certain other points. Oae or two I
would like to reply. The intiator of this dis-
cussion referred that he wanted to have a
clear and categorical answer as to when the
elections will be held. It has also been
replied by my hon'ble friend, Shri Das
Munshi, that is, is this time in West Bengal
that we should have another election. I
would ask almost the same question to my
friend who initiated this discussion whether
he wants to have an election only or he
wants to see ‘hat present ailments in West
Bengal must have to be removed ; there
must be proper atmosphere in W>st Bengal
so that our culture apd literacy may be
preserved. What do they want 7 We have
seen in the course of election after clecticm
violence in politics has not been minimised.
We have seen the total development of West
Bengal in  gencral has not come up to the
expected level rather it has been deteriorat-
ing and deteriorating to the lowest eff. I
canngt understand what is the politics inside
an clection. It was also disclosed by one
hon. Member as to what was the wisdom
of the then Chief Minister of the democratic
coalition Government of West Bengal—
what was the political morality—to sugsest
to the Govermor to dissolve the House ?
1t was ably replied by hon. Member. Shri
Tridib Cheudhuri. Sir, by that process 1
come to realise that some hon., Members
belonging to the Opposition group wanted
to have, particularly the CPI (M) people
and hon. Members those who stated as such
a game in horse-trading in the chaotic
political condition of West Bengal. Know- -
ing fully well that the CPI (M) were not
in: a position to form this alternative

- Government even then they wanted so.

Sir, this is not the main case today bes
fore West Bengal. Whal we hnve to con-’
sider most {a this gravest hour when politi-
cal, -economic and social atmsphefe has
gone so down it is necessary that all politi-
cal parties of West Bengal should jolntly -
tackle this problem: That is how it should.
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be done.  Sir, questions were also raised
about the constituticnal impropriety regard-
ing the appointment of Shri Siddhartha
Shankar Ray as Minister - without Portfolio
or giving him charge for Bengal Affairs.

1 do not find the constitutional impro-
priety, in the Constitution we have adopt-
ed the parliamentary executive system and
this parliamentary executive procedure is
being exercised through the Ministers who
are advisiug either to the President or to
the Governor as the case may be both in
the Centre and in the State. Here Shri
Ray’s appointment, Shri Ray’s placement
as in charge of West Bengal affairs has
nothing to do with the Governor’s function
as interpreted in the Constitution of India.
He is there on behalf of the Cabinet. He
is there on behalf of the President to render
advice or advices either to the Prime Minis-
ter or to the President whenever it is neces-
sary I do not find anything constitutional
impropriety in the matter.

Itis a fact, this is an innovation ,
there is & novel idea. People of West
Bengal have the grievance for a long time
that their causes have not been explored,
the reasons have not been gone into, the
socio-economic problems have never been
realised by the Centre, I would feel, this
is the first time that the Central Govern-
ment thought it fit at least to place one
Minister of the Cabinet in charge of the
West Bengal affairs, so that they can under-
stand the problem well, report the matter
to the Cabinet, for its better consideration
by the Centre, In that respect I must wel-
come the appointment of Shri Siddhartha
Shankar Ray and the wisdom of the
Central Cabinet,

. Coming to the Budget, before I go
through the budgetary provisions, | must
say, though the conditions in West Bengal
are very geave politically, economically and
socially, the statement presented by the
hon, Minister has not reflected this condi-
tion at all, It scems to have been a very
statuy guo budget, a very limping budget,
with which there cannot be any cxpected
development of west Bengal and for the
people of West Bengal.

Here we find there is & budget for

Rs. 384 crores in all with an uncovered gap

of Rs. 19.34 crores. Though it is true, the
provisional Budget that was placed on the.
a8t occasion, there was a provision that the
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expected deficit in the Budgst would be to
the extent of Rs. 28 crores and more, The
same has been lessened, but how these
Rs. 19,34 crores will be covered, There is
no indication about that. Is it that the
people of West Bengal will be taxed more
or is it that some other sources to increase
the State’s revenue will be found out?
There is no indication about that. It is
known to all that the people of West Bengal
are not in a position to pay even a single
naya paise more taxes. From where it is
to be covered 7 If all this Rs. 19.34 crores
had to be replenished by the Central
Government, was it not proper at least to
include that amount also and leave it to
the House that there is no deficit under the
circumstances and for the cause and purpose
of West Bengai certain more funds have
been allocated 7 But that was not done.

In West Bengal today, the political vio-
lence, political murders and all these things
are there, But the basic cause has to be
found out.

AN HON,
murder ?

MEMBER : Violence of

SHRI B. K. DASCHOWDHURY :
Why the position of West Bengal has gone
down so low nowadays 7 There was a time
when the position of West Bengal both in
industry and in trade and commerce .
(Imterruptions). My hon, friends on the
other side are very much experienced with
all these things, as to how they commit
this political violence and political murder.
So, it is for their purposc to explain it in
d etail how it happened.

MR. DEPUTY-SPEAKER : There can
be only one thing, either violence or murder,
not violence of murder.

SHR1 MANORANIAN HAZEA (Aram-
bagh): A new phraseology 8 being
cunstructed,

SHRI B. K. DASCHOWDHURY : The
basic causes what made the position of West .
Bengal go 30 low, both in the field of literacy,
where in the field of literacy the position
of West Bengal was only second to Kerala;
in the field of trade and commerce it was
the highest ; in the flold of industry it was
almost .oqual 10 that of the bilingual State
of Bombay. Now in the field .of industry
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ft has gone to eleventh position, in trade
and commerce almost on the same position
-and literacy as I have said. '

Why it happened ? Thete are the basic
causes which must be found out. Unfortu-
nately, though the Cenire secms to be very
much concerned about the position af West
Bengal, though at a very late stage they
realise that the economic condition of West
Bengal must have to be improved, but no
socio-economic survey was conducted. It
was never done.

If 1 am to tell the truth, though it is
the God's honest truth, the position of West
Bengal was cigned, sealed and settled for
ever on the very day of the partition of
India and the independence of India, that
is the 15th August, 1947,

On this very day, while our first beloved
Prime Minister of Independent India, Pandit
Jawaharlal Nehru, made a broadcast that
we have a “tryst with destiny’, that we have
to build our own destiny, that we have fo
build our own future, on the very night of
15th August, 1947, two announcements were
made, without consulting the State of West
Bengal, in respect of the States revenue
matters.

Firstly, the proportion of income-tax
ratio, which was given to West Bengal was
cut down and reduced from 20 per cent to
12 per cent. In the case of Maharashtra,
the then bilingual State of Bombay, it was
increased from 20 per cent to 22 per cent.
In the case of old Madras State, now named
Tamil Nadu State, it was increased from 15
per cent to 18 per cent, I do not know
what happened at the same time to reduce
the proportion of income-tax share to the
State of West Bengal from 20 per cent to
12 per cent.

Then, again, one of the biggest foreign
exchange earners is jute which is grown in
West Bengal in larger quantity. The Bengal

‘or the West Bengal used to have 62} per

cent of the total foreign exchange earnings
from jute products and the same day, on
the 15th August, 1947, without consulting
the West Bengal Government, it was reduced
to 20 per cent. Why 7?7 Probably, the
teply of the hon. Minister will be that the
size of United Bengal bas been reduced and
West Bengal is only half or less then half.
But they have not considered one point that
-of the foreign exchange carned by Bengal,
the United Beagal, 90 per. cent or at least

- #5 per cent remained within the zone known
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as West Bengal, Even then, the jute export
carnings - were cut down from 62§ per cent
to 20 per cent, Also, the income-tax tarped
by West Bengal, its share, has been cut
down from 20 per cent to 12 per cent. - That
is one of the basic maladies. :

Now, I ask the hon. Minister, by which
process these orders were passed and whether
those rogulations, those orders, were passed
in the best interest of west Bengal 7 Will
he consider that it was not in the best
interest . of the country, in the best interest
of the nation, and, if that be so, why it was
done ? Progressively, West Bengal's econo-
mic development has been deteriorated from
time to time. It is true the deterioration
came to its height in 1966 and, since 1967,
we have been sceing ali these murders and
all that. But the basic fact must be found
out and realised,

Then, in the field of deterioration, I
may mention two or three other facts. In
1956, while Mr, T. T. Krishnamachari was
at the helm of affairs here, he made certain
pricing policy regarding iron, steel and
coal, considering that these are the basic
materials which are needed for nation's eco-
nomic development. He made certain
pricing policies and he made certain arrange-
ments so that the far-away places of the
country can also get these basic materials
at a standard price. As a result what
happened ? To transport one tonne of
steel from Jamshedpur or Tatanagar to
Howrah, to Calcutta, the railway frieght
today is Rs, 30 per tonne. But for the
same steel, from Tatanagar, the steel town.
to Bombay, the railway freight is Rs. 120
per tonne. They made a -mean. What
they meant thereby was Rs. 120 plus Rs. 30,
that is, Rs. 150. . So, Rs. 75 should be the
railway freight for subsidisation to the far-
away places, Whoever wants to book a
toune of steel, along with the price of steel,
Rs. 75 should have to be paid. While the
industrialists of Calutta, the people of
West Bengal, could have that chance to get
a toanc of steel, supposing the price of
steel. is ‘X' plus Rs. 30 as cost, now they
have to take it at price ‘X' plus Rs, 75, that
is, Rs. 45 moro for a tonne of steel for -the
people of West Bengal and the West Bengal
industry. But at the same time, take the
industriai’sts of Bombay. They ought to
have received stocl at the rate of price of -
steel plus Rs. 120 as the rallway freight,

They are being given m'amm
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plus Rs. 75, So, they are paying Rs. 45
less.. . The people of West Bengal have to
suffer to give certain development rebates
aad incentives to the people of Bombay and
Maharashtra. The industrialists of West
Bengal have been made to suffer for the
development of indusnies in the westem
coast and other places and in the South
also. What does it mean ? 1 would request
the hon. Miaister to consider these facts.
Let him make his own calculations and find
out how many million toanes of steel have
been transported from Tatanagar sincc the
imposition of this pricing policy and the
freight schedule to Howrah and Tatanagar
to Bombay and how many miilions of
rupees West Bengal has been deprived
of for its development. Why is it s0 ?

MR. DEPUTY-SPEAKER : The hon.
Member’s time is up.

SHRI B. K, DASCHOWDHURY :
Please give me some more time, Sir.

That is about steel. The same thing
apdlies to coal. We know that the coal
belt is in Bengal and in Bihar. When coal
is to be transported 1o the western parts,
there must be certain considerations regard-
ing freight as also the pricing policy of coal
also., As a result what happened was that
the shipping owners were asked to allow
259, freight subsidisation in the matter of
transportation of coal from the Kidderpore
docks, Calcutta to the western coast, South
India anid other places and the ship owners
had asked that il they had to allow 25%
subsidy, their shipping companies must have
to be closed. The Government replied to
them, ‘Whatever products that you take,
increase this 25, on them.” So, as a result,
what happens is that while the coal is being
subsidised at the cost of West Bengal buyers
and at the cost of West Bengal industries,
the people in the Eastern region are taking
salt and other articles from the West coast
at 25% morc and Jast year, the shipping
rates haye been . further - increased by 20%,.
You will be astonished to know, Sir, that,
Gujarat’s sait is being sold at Tokyo at
legser price than what we purghase in Cal-
cutta and the eastern regions.in India. . That
is how the Eastern regions are. being depriv-
ed of and that is how in West Bengal the
people are getting all these sorts of obstagles
in the process of their - development both in
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indusgries and commerce. and problems
of unemployment are mounting high.

Take the case of jute. Itis true that
jute and tea give us Rs. 380 crores worth of
foreign exchange. Out of this Rs. 290
crores come from West Bengal alone. What
West Bengal get in return ? What do these
poor jute mills get in return ?  From child-
hood we have seen the parity of price bet-
ween jute and paddy is fixed at one maund
of jute equal to three maunds of paddy or
two maunds of rice. Ymmediately after the
Partitior the leaders have tempted our jute
cultivators to cultivate more and more jute
assuring that they would be given better
prices. As a result what did happen ? In
West Bengal there were 2 lakhs acres of jute
fields but by tempting the poor cultivators,
the poor villagers, to grow more and more
jute, out of 130 lakhs acres of cultivable
land in West Bengal, it has gone up to 12
lakh acres of land under jute and cultivation.
Now, what is the total production of jute ?
On an average if wc take, one acre grows 15
maunds of jute, that is 180 lakh maunds
per year. Out of this 180 lakh maunds,
assuming that about 30 lakh maunds are be-
ing privately consumed by the growers them-
selves for their own domestic consumption,
about 150 lakh maunds of jutc is being ex-
ported o earn substantial foreign exchange
for the whole nation.

As regards jute price, what is the sup-
port price fixed by Government ? It is
Rs. 40 per maund. Coming to the parity
question, if one maund of jute should be
equal to two maunds of rice, then what
should the price of jute be ? The price of
rice today is Rs, 70. On this parity basis,
the price of jute ought to have been Rs. 140
a maund. If this is so, then the poor jute
cultivators of West Bengal, those who are
carning substantial {oreign exchange for our
country, those who were tempied to grow
more and more jute by converting their
paddy-ficlds into jute-ficlds, haye had been
madc losers at the rate of Rs, 100 per.

maund. Instead of Rs. 140, they are getting
Rs. 40. What is the total net loss for 1}
crore rnnunds of jute which is being cxports
ed, for which the poor "jute culuvatotsof
Wast !ien;al are suffering ? They arg iom;;
to the extent of Ra. 150 crores umually.
we cnlcu{ntc how W-sl Bﬁnpls emnomy -
haa been u&'ecled apd bow much the

jute cui!ivmors of Wgu M h;ye me.:
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the Jast twenty years from 1950 to 1970, we
find that ‘they have lost nearly Rs. 3000
crores or théy have been deprived of
Rs. 3000 crores, Who is responsible for
this 7 Is it not the Centre’s pricing policy ?
It it mot that the Centre’s apathy alone¢
responsible for this ?

~ MR, DEPUTY-SPEAKER : Now, the
hon. Member should try to conclude.

SHRI B. K. DASCHOWDHURY : I
would request you to kindly give me a few
more minutes. I appeal to you to give me
ten more minutes.

MR. DEPUTY-SPEAKER : He should
try to conclude now. 1 shall give him
just threc minutes more. 1 am not going
to give even hall a second more afler
that,

SHRI B. K. DASCHOWDHURY : By
way of another illustration, [ may mention
the case of export of cotion. We cxport
cotton to the extent of Rs. 80 crores. To
earn this foreign exchange to cxtent of
Rs. 80 crores by way of cotton exports, wc
have to import nearly Rs. 100 crores worth
of machines, dyes, and other materials. To
support the cotton textile owners and to
support the poor cotton growers, we have
to make so much of arrangement and this
at the cost of heavy domestic prices, nearly
309%, excess prices. We are doing all this so
that our cotton goods and our cotton cloth
may have an international market and we
may not fiave to face competition. Agreeing
that this is a good policy for the cotton-
growers, we find, however, that the same
good policy has not been followed in the
case of the jute growers of West Hengal,
and this is the wisdom of the Central
Government that we notice. So, ifl ask
the hon. Minister @t the Centre ‘Will you
kindly consider giving the same sort of sup-
port price 1o the jutc growers as you are
giving for the sugarcanc groweci or the
cotton growers or the oil-seéds growers ?
Are you in a position to give the same sort
of support . price to the extent of Rs. 130
or Rs. 140 to tho juie growers of West
Benga! 7" would I be wrong in saying so ?
Only if that support is given to the jute
growers of West Bongal, certainly the village

eoogomy of West Bengal will improve,
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Now, T would mention anotheér great
problem, namiely the refugee problem and
also the way it has been tackled. Who
knew thie magnitude of this problem at the
time of the Partificn 7 All the national
leadets gave all softs of promises and assu.
rances at that time that things would be
looked after well. But we know that re-
fugees started pouring in lafge numbers
since the Partilion. We find that the pro-
blem of the refugees who have come from
West Pakistan had been looked into. Let
me give the figures in this connection, For
4.7 million displaced persons from West
Pakistan, as registered up to 1960, compen-
sation has been paid ; in fact. not only has
compensation been paid, but 70 lakhs acres
of land had been given to them, besides

7 lakhs village houses, and 3,05,000
shops, buildings and houses, and
more than 2 lakhs Govrrament-built

houses in 20 ncarabout townships besides
cash compensation to the cxtent of about
Rs. 200 crores. Has any single paisa been

spent by way of compensation to the dis-
placed persons who Lad come from Fast

Pakistan ? There was nothing of that sort

done., Why was that not done ? The plea |
was taken that the Nehru-Liaquat Pact was

there, and under that Pact, the East Paki-

stan displaced persons were entitiéd to go

there and claim their property and usurp all

interests.

MR. DEPUTY-SPEAKER : Now, the
hon, Member must conclude. I have given
him three minutes already.

SHR1 B. K. DASCHOWDHURY : |
shall just utter two last sentences of my
speech.

I have unimpeachable cvidince in my
possession that since the -crv first day of
the signing of the Nehru-Liaquat Pact our
Government knew that Pakistan was not
honouring this agreement and they are
completely ignoring the terms of the
agreement. In  spite ol that, about
four and a hall yeéars later, in Decems
ber, 1954 we find that the West Pakistan
Displaced Persons' Componsation Act was
passed, but that was not made applicable
in the case of the East Pakistan displaced
persons. That is & gross injustice,

In conclusion, I would say thal Govern-

 ment should consider all these things ang
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come 10. realiso how West Bengal's claims
have been ignored by the: Centre's apathy.
Only when Government realise that position
can the situation of West Bengal be im-
proved ; it cannot be improved ecither by
the military or the CRP. -

SHRT BOKSI NAYAK (Phulbani): I
am thankful for getting an opportunity to
speak on West Beagal. The problems that
West Bengal is facing are the problems of
India. Refugees from across the barder are
coming in hundreds and thousands eveiy day
into India, penniless after losing all that
‘they have in Pakistan.

. The Prime Minister has assured the
country that the refugees would be going
back when the proper atmosphere is created
in Bangla Desh. [ hope that climate would
be created sooa so that West Bengal which
has been affected very much economically
will get out of it. Other States share the
concern of the Centre and West Bengal so
far as the refugees are concerned. The
Orissa Government have expressed their
willingness to take refugees in sufficient
numbers, But so far as their temporary
settlement is concerned, they are suggesting
a place other than Mavurbhanj district.
The Mayurbhanj district is on the West
Bengal border where Naxalites are trying to
make a dent. A majority of the population
of Mayurbhanj is Scheduled Castes and
Scheduled Tribes. The settlemeat of refugees
in this District migh create some problems,
Alterpative sites like Dandakaranya have
already been suggested and 1 hope the
Government of India will agree to the sug-
gestions of the Orissa Government.

I wish West Bengal all well and hope
that things would return to uormal soon.

*SHRI LUTFUL HAQUE (Jangipur) :
Hon. Mr. Deputy-Speaker, Sir, while going
to discuss about the West Bengal budget I
am compelied to make a few observations
about the State of West Bkngal as it is a
problem State nowadays. The State of
West Bengal is facing a serious unemploy-
ment problem.
industrial crisis. The law and order situa-
tion in that State has totally collapsed.
Apart from these problems, an additional
problem has arisen due to the heavy influx

It is also facing serious

of refugces from Bangladésh. The Govern-
ment of Pakistan has sent these refugees to
India to cripple our economy. . .

I do not find anything new in the West
Bengal budget. It is the same budget as
wc have seen in 1952, The serious unem-
ployment problem has not grown in a day.
Unless we root out unemployment from
West Bengal, we shall never be able to
cstablish law and order in that State. There-
fore, we must create new employment oppor-
tunities for the people. It is very easy tlo
lead unemploved people to wrong path.
When a man is engaged in some occupation,
he will have a different outlook towards
life. So law and order will be fully establi-
shed in the State of West Bengal when we
shall be able 1o provide employment to all
the people there. With the help of military
personnel and CRP personnel we shall never
be able to establish law and order in the
State of West Bengal. Though the Central
Government and the State Government arc
now making some efforts in order 1o ca¥
unemployment problem in the State of
West Bengal, yet their offorts are not accord-
ding to our expectations,

We have industrial belts n Howrah,
Hooghly, Durgapur, Asansol and in surroun-
ding areas of Calcutta. [f the industries in
these places are properly managed, a large
number of people can get employment there.
Today the people of West Bengal have
become conscious of their rights. Due to
growing unemployment they have become
desparate in life. We must provide employ-
ment to the people in every village. Every
educated or uneduacated man and agricul-
tural labourers should got employment.

In the past crores of rupees were sanc-
tioned for rural electrification programmes
in West Bengal. But we have seen how
that money has been spent for some other
propase. We have also seen that the money,
which was allotted by the Central Govern-
ment for carrying out land reform program-

~mes, had to be refunded to the Central

Government as that money was not utilised
for the desired purpose.

West Bengal has got the minimum irri-
gation facillties. It does not have many
irrigation tube wells and pumping sets com-
pared to other States in India. K

.y
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Portbomthwm “order ' situation
in West Bengal the ‘police department s
muul!y mpmtbla _ , _

“The police intelligence Is not functioning
properly.  In every drea we have a number
of police stations but our policemen do not
keep aay information about the rowdy
elements in the society. They do not know
where they live. But they certainly know
the - whereabouts of smugglers- and black
marketeers and they are getting someé money
from these people illegally. We are awaro
of a large number of smugglers’ dens in
Murishdabad, Malda and Weat Dinajpur.
But tf I give information about thoss smug-
glers to the police. my life will be in danger
because I shall not receive any police protec-
tion,

Today rowdy element are being patroni-
sed by the political parties. The goondas
are now being considered as political
workers. So all the murder cases in West
Bengal today are considered to be political
murders and it is said that the goondas have
no connection with those murders. Every
murder there is being given a political
colour. Thercfore, every political leader
should search his own heart to find out to
which way he is leading his country.

Shri Siddhartha Shanker Ray has been
appointed Minister incharge of West Bengal
affairs, The constitutional implication of
his appointment has been discussed by one
of my friends. Shri Ray is an honest and
active person. In his appointment every
person in West Bengal, except his political
opponents. is happy. After Dr. B. C. Roy
he is the only capable person in West
Bengal. The Prime Minister has shown
her wisdom in appointing him as the
Minister incharge of West Bengal Affairs.
A great responsibility has been cast upon
Shri Ray, It is a Himalayan task to look
after the affairs of West Bengal. Shri Ray
should be cautious at cvery step ; otherwise
he will run into. difficulties.

Sir, in our country we have biri labou-
rers. But in this Parliament we have never
hsard any discussion about the problems of
these biri labourers. These biri labourers
are found in every part of the contry. They
have got. their own problems bt nobody
bothers about them. Our West Bonga! ‘is
one dthebhuthiﬁ‘mdwh& oumntios - in ..
msq Wohq\'o birl prodycing mﬁ‘

- fore weant

Demands, Res., ste. 178
Madliya Pradésh arealyo well known for birl
making industries. Bm nobody is eonocﬂ:ed
yrith biri labowu-n.

In 1950, Parliament plmdlho Minim
Wages Act. But the Government of  West
Bengal was entrusted with the. work of

implementing that Act. It is a matter of
rogret that the West Bengal Government s
sleeping over the problem: of the biri labou-
rers. ' The biri-1abourers could not wake up
the Wost Bengal Gpmnmt aftor repeate-
dly kmkiu at the dours of that Govern-
ment.

Shri P. C. Sen went to Farrakha and
Kaliachack areas in conaection with a bye-
election. 'These two places are dens of biri-
labourers.  All the biri workers asked him
what ke had done for them during his long
Chief Ministership. The Minimum Wages
Act was passed in 1950 but even in 1964
that Act was not revised by the Government.
On these points, too, the biri workers
demanded an answer from Shri P. C. Sen.
Shri P. C. Sen appointed a minimum wages
Committee in November 1964. But we do
not know whether that Commiiitee is still
alive or not. Even upto July 1971 we have
hot reccived any report from that Com-
mittee.

My opponent parties have formed unions
among the biri labourers. But immediately
after forming the unions ten biri factories
bave been burnt by them. In this mauner
they "have destroyed many proprietors of
biri industries.

I want to know how many cases have
been registered by the inspectors for mini-
mum wages against the biri proprietors for
paying below minimum wages to their
workers.

1 am the founder president of the
Jangipur biri labourers union. These
biri labourer . earn daily not more than
Rs. 2. But these people have collected Rs,
3 lakhs and 50 thousand in prder to set up
a college for them out of small contributions
made by them from their wages, They
know that the Government is ignoring them
a8 they do not have education. They there-.
that their sons should receive
education and -im that way they can become
members . of -Parlament someday. They
aise feol that their oducated-sons wul qot bp

-igoned: by !hﬂmmc, e
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.. YSHRE - MANORANJAN Hm.n Sic, on the 16th of this manth I visited
¢Arambagh) : Ms, Deputy Smlw Sir,- I  my constituency. My place is serjously sffec-

will speak in Bengali. While discussing
the West Bengal budget some of my friends
have made valuable suggestions. But the
suggestions made by some othir friends on
" this budget are bawless, Shri B K. Dus-
chowdhury made certain vatusble suggestions
on this budget. But he hat fergotten to
mention one point. We¢ know that the
prites of coal and steel ‘are the same
throughout the country. But from the
advantege of the equalisation of price with
reghrd to ootton the State of West Bengal Is
being deprived of. In view of the fact and
for the exorbitant price of cotton, 22 spinn-
ing mills had to face closure in West Bengal.
The spinning mills in West Bengal has to
pay more price for the purchase of cotton.
So injustice is being done. to West Bengal.
I hope the hon. Minister will look into this
matter,

We demand 75% share of revenue collec-
ted from West Bengal. The bulk of this
revenue is taken away by the Cen'ral
Government. For want of money it is mot
possible to undertake more welfare activitics
for the people of West Bengal. Previously
the Central authorities were totally uncon-
cerned with the problems of West Bengal.
Now, of course, they have paid their atten-
tion to the problems of West Bengal a
littte. Many State Governments have
demanded more Central grants. We have
also the same demand. On one point all
the political partics in West Bengal have got
similarity. That similatity is that we all
love West Bengal. We all want the weifare
of that State.

According to Lenin, enem.ies are respon-
sible for the spread of adverse news. There
are many places in West Bengal where we
do not have any influence, But vur enemies
spread adverse news against our party in
those places. The people judge it and
compare it and having taken into considera-
tion the sladuer-mongers’ anticedents' and
attitude the people show inclination and
sympathy towards us and the actual fwet is
that in those places our party gaiss influence
over the people. Therefore we do not
mind any siauders criticism about our - parey
from other political parties, In a class
struggle ‘we are bound to be attacked by
vested interests.  But the ultimate ﬂuoryh
ours Pmb will come 10 our side.

ted by the recent floods, I contactsd the
SDO. He assured me to do something for
the flood afected people. But on the 18th
the flood situation was so serious that. the.
communication was completely disrupted,
On the 19th 1 was in a fix whom to contact.
The most regretable point is that 1 did not.
find Shri Siddhartha Shaskar Ray. As Shri
Dhawan’s house was nearer to me, | scat a
telegram to him about the flood situation.
I do not know what action he has taken on
that talegram, Thereafter I came back to
Delbi. Day before yesterday I again went
to my constituency. This time flood situation
in West Bengal especially in the Districts of
Birbbum, Burdwan, Hooghly and Howrah
was much more serious compared to the
past. I have never seen such a flood havoc
before. Every year West Bengal suffers from
flood havoe. This year many parts of West
Bengal are effected by flood. I want to
invite the attention of the hon, Minister to
the damage caused to West Bengal due to
the recent floods. Flood siould be treated
as a national problem. Mr. Voordwin sug-
gested to construct 8 dams at the time of
taking up DVC construction plan. But
you have constructéd 4 dams in place of 8§
dams. Consequently you cannot arrest 50%/
water from DVC  during heavy rains. Be-
sides, the water level in the existing rivers
and canals will rise high during heavy
rains,

So the rain water and 50°, water from
DVC will create flood havoc. As a result
of frequent floods the aluvial soil, which
was previously being carried by rivers like
Dwarkeshwar, Mundeshwari, Begua and
Rupnarainpur, is now being carried by the
Ganges and as a result of that there has
been a deposit of silt 22 fi. high soil in the
mouth of the Ganges near the sca, Because
of this silt, nowadays ships carrying goods
of .one lakh tonmes cannnot enter the
Caleutta. port. Only ships carrying 5,000
tonges goods can emter that port. As a
result of this the trade and commerce
have declined in the Calcutta port and the
merchant offices in: Caleutta are unable to
cxpand their business, So many of ouf
eduoated youngmen those who are
comibg out of the schools and colleges have
been daprived of jobs thersby. The Cakubts
_ poxt m is on the brink of ruination’ ang
o g
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for that DVC plan is responsible. We have
Nig engiwoces -and- pelitieal leaders in our
oomntey but I de not kaow how much
information they kesp .sbout .our givas.
Doctor Meghnad Saha and Kapil Bhatta.
charyya, an gminent engineer, said that due
to DNVC plan vast areas of Burdwan,
Hooghly and Howrah will turn into barren
lands. During rainy season vast areas of
those districts will come under water. As
Kauravas built a wax house to kill the
Pandvas, the Central Government, through,
DVC plan, will kill West Bengal. The Cen-
tral Government has also married the pros-
pect of employment for the educated youth
of West Bengal by almost destroying fthe
Calcutta port. So this is a national pro-
blem.

1505 hrs.
[Surt K. N, TiwAR?! in the chair.]

Sir, today Shri Priyadas Munshi has said
many things about the youth of Beagal.
According to him the youth of Bengal is
restless today. It is true that the youth of
Bengal is resdess. But we must go to the
root cause of that restlessnoss. Due to the
almost ruinous condition of Caloutta port
the employment prospect for the youth of
Bengal has been spoilt to a considerable
extent. You have talked of Haldia port.
You have also talked of Farrakha barriage.
But I am surc that even after the comple-
tion of Farrakha barringe the 22 ft. high
deposit of silt in the mouth of the Ganges
will not be removed. Again § will.asy that
Haldia port will never prove safet than the
Caloutta port. The Calcutta port i the
safest port in the worlid but, unfortunately,
that port is now on the brink of rsuination.
So 1 would request the Central Govemnment
to take care of the Calcutta port.

Sir, about the law and order situation
in West Bengal 1 want 1o say a few words.
Shri Sidhartba Shankar Ray has bepn made
incharge of West Bengal affairs. Many of
my friends have already discussed about his
appointment for such & post, So I shall
not go .dnto that matter, But this much I
will say that after Shri Ray's appointment
for West Bengal affairs, military personacl
bave been sent to  Biebhum, Burdwan apd
Hooghly. In the. Hindusthan Motor factory
‘.'n Ww amnl, where 14000 persons work

military personnel were jent on. & gombing
opemlm THE mﬂuw pmnelmt to
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every development ' of the fadtory sad beat
&bo waskors. This type .of imcident usually
4ok place in Hitlar's Germany but that
incident bas taken plaos in our country,

The military personnel did not find any
arms and ammunition from ‘the workers
there. So .what was the necessity of such &
combing eperation in that factory ? Perhaps
St Sidhartha Shanker Ray wanted to show
:this power as he has been empowered to run
the administration of West Bengal. This
gontleman would have been suocessful if he
had joined cinema Jine. He could have been
& famous actor ke Uttam Kumar. He has
come to politics by mistake. He changed
his party many times. He has alrcady beth
pushed a side by Shei Tarun Kanti Ghosh
and Shri Bijoy Singh Nahar, Now he has
no support in Calcutta. Since he has got

.influence in ihe Centre, he has been tortur-

ing wpon the farmers, labourers and CPI—M
party workers on a aelective basis in the
name of law and order. But this torture will
not kill our party. Sir, I want to remind
the hon. Minister that ip 1962-64 Shari
Gulzarilal Nangda issued a white paper i
which our partymen were declared traitors
to the country. But you should know that
the entire West Bengal has embraced all the
sovcalled traitors and the Congress partye
men have been thrown out of power hy
the people .of West Bengal.

The Congressmen wanted to retain their
power thsough fraudulenmt means, This time
the Governor of West Bongal mentioned in
his report that the Coalition Governmeont
in West Bengal bhad a majority of 7 mem-
bers only. This point was referred to by
comrade Dinen Bhattacharyya. Even then I
will say that our four partymen were in jail.

. We won two stats in the bye-elestion. Only

onc seat was vacant doe to death of Shri
Mepal Roy and subsequently it was filed
up, So there is & mistake in the assessment
of party strength made by the Gowvernor.
‘We were aimost equal in strength to the
tuling coslition ‘front, Shri SushH -Dhara

-also-came out of the coalition front along

with two other mombers. One Muslim Leg-
gue member also came out of that front.
That Muslim league member's house was
burnt down. His eatire family was . torwori~
sed. So the ppor fellow was compalied to
reioin the ruling coalition -front out of fear.
The rullng coalitian - frast-and.  actuslly no
majority. On the 28th fuoe 1971, the ment-
ing of the Legislative Assembly = was called,



On that very day the coalition Government
would ‘certainly have been defeated.  So the
ruling party, in- onder-to mave'its Tace, had
& conspiracy with the Governor and oa the
basis of that conspiracy the Governor sent
A report as to that no ., alternative party has
_majority to form the Government. Consti-
Autionaily, the Governor should have called
Shri Jyoti Bosu to form the Government.
But the Governor had no -.courage to call
Shri Jyoti Bosu t0 form the Government a8
he acts on the directions' of the Central
Governmont, The Central - Government does
not want that any_ opposition . party should
form the Government. So this is the demo-
&racy of the ruling Congress party. In order
to have their own democracy they have
found & protext in law aad order in West

Shidhartha Babu knows that Shri Deva-
.dutt Mandal of Ukhra was murdered. The
‘eye witness of that murder filed an affidavit
-in a court and named the eculprit. But he
-was not arrested Sidhartha Babu knows it
and it is a matter of régret that he often
i wisits the house of the murderer. who are
reaponsible for all these murders 7 Sir, Shri
Sauran Bose is one of the Lieutinants of
Shri Charu Majumdar, the Naxalite leader.
The department of Shri A. C, Pant granted
passport to Shri Sauran Bose to have a tour
of the continent.” But when our young men
of the youth Federation & tour of the want
to visit Korea, they are not granted pasy-
.ports. In this manner the Congress people
_are palronising the Naxalites. With the help
.of the Naxalite goondas they are feeling
our partymen. Every house of big Congress
.Jeaders has become the deu of Naxalites.
But the.. Congress Party says that all the
. murders are being committed by the CPI—M
party. Some day, in the strects of Calcutta,
; these murdercrs will be tried by us. In the
coming eclection we shall come to power
and then we shall prove who are the real
murderers. - At that time all documentary
_evidence will be in our possession. - ;

previously. But - duriog - the ‘regime ‘of the
United Froat Governments this mifl started
running 'in Joss. Since be bas said this thing,
I must reply to him. Once thére was &
- proposal to appoinit me the: * Divector of

3

spinning mill. - But 1 did not
“offer because of corruption fn that mit:

§

Vit e

-appointing &  Cabinet :
_chargo of the affairs of West Beagal.

I

provide adequate rohiof to the flond-affected
people of West Bengal. =

" $ir, one rore point I shall mention. Tt
was reported in the Calcutta nowspapers
that according to some Congress ex-Minister
of West Bengal Rs. 12 lakhs have been
sanctioned by the Government for the flood
affected arcas of Arambagh. 1 waut 10
know how that Minister got this informa-
tion. His information about that sanction
of money clearly shows that the authotities
are running the administration of West
Bengal ip collusion with the Congress Party
there. With these words I conclude my

speech,

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairmag, 1 have heard
many speeches but the pungent criticism...

n’tgnmm(lﬁﬁ) : @Ar-
aft gy, AT saAEAT H FATT 3w
¥ waef

MR. CHAIRMAN : The bell is being
rung...Now there is quorum. He may
continue his spoech.

SHRI M. RAM GOPAL REDDY : Mr.
Chairman, I have heard many speeches but

‘the pungent criticism came from the DMK

Member, Shri Vishwanathan, who was once
our own ally, regarding the appointmeat of
Shri Siddhartha Shankar Ray, as in charge
of the affairs of West Bengal. But I want
to say that in proportion to the ‘umnlit!
of the malady we bave to administer the
medicine, West Bengal needed surgery and
it is being given by the Central Go\femment
asking the Ministry to Tesign N
Minister to be in

g

Tl the death of Shri B. C. Roy, West
Bengil was almost & paradise and Calcutta
was a cuitural city which attractod many
people from all parts of the country.  But,

_unfortunately, after the split ia the Com-
mun

it Party into two and later on into

threé, trouble started. * Shei Jyot! Basu. who
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very oreator, just. like Shiva created Bhas-
nasura. and- Bhasmasura wanted to - kill
.Shiva but Mohini came in the way. Now
_Mohini, in the form of Indira Gandhi, has
come down to climinate this menance . of
Nazslites. She is the incarnation of Vishnu
‘40 demolish these Naxalites and  to. save
Jyoti Basu and Jyotirmoy Basu, both.

- On account of the activities of Naxalites,
industries of Bengal are destroyed and many
industrialists have run away from there.
During the days of B. C. Roy, Congress
rule, there was an increase of 43 per cent
in the population of West Bengal, that is,
between 1951 and 1961, Still the per capita
income those days was the highest. Now
on account of the activities of these Naxa-
lites the per capita income has gone down
and all industries have come to a stand-still.
If these penple stop their violent activities,
West Bengal will again be in its original
place.

Regarding jute—of course, I have been
dealing with sugarcane—I advise the
Government to see that the per acre yield
of jute is increased. An increase in the
price of jute is not going to solve the prob-
lem because wc are exporting jute to inter-
national markets. When we are having a
keen competition, we have to keep the price
of jute at a low level. That is why I
plead with the Government and I request
the Government to see that the per acre
yield of jute is increased.

SHRI HAMENDRA SINGH BANERA
(Bhilwara) : Mr. Chairman, Sir, today we
have been discussing tho affairs of West
Bengal and the speeches made by both the
sides, the ruling party as well as the opposi-
tions, have been very fiery and a few sugges-

“tion which have been made, if implemented
honestly and seriously will certairly help in
solving the problems of West Bengal.

Sir, frequent interventions by the Centre
in West Bengal is no remedy for solving
the problems of West Bengal. This is the
first time that the Centre has seriouly taken
sieps to.solve the problems of West 'Bengal
once and for all. 1 do not know whether
the lppolntmm: of Shri Siddharths Shankar
Ray. is conmstitutional or not. But it is
heartening 1o .know that one of the senior
.. Ministers of the Contre has been ,muh h:-

.-dwaa dWeﬁtmlm R
- Moty wﬁn W sad. crotes of

result: of the' ‘massive m-lul
. from the Bangla Desh. - -

rupeos on 'C.R.P,, palice, ete. is no solution

, for solving the  problems . of West Bengal.

What is most required at the moment is to
give more powers to C.R.P.

The grave situation that has avisen in
West ‘Bengal is: the Naxalite activity which
poses a very serious problem becanse the
cducated youth is also involved in'it, It is
essentially an anti-social activity. But as
the. educated youth is involved jn it, it
appoars that the educated youth has gone
into this activity merely because of frustra-
tion, :
As regards land reforms which have not
been implemented seriously and effectively
in West Bengal, that is also responsible for
the unrest in the State of West Bengal. The
industrial unrest and the flecing away of
industrialists from West Bengal to other
Sta‘es of India is also a matter of concern.
With the role played by the Centre in the
State of West Bengal and the special interest
which is being shown by the Centre for the
first time, 1 hope, the affairs of West Bengal
will be solved as soon as possible and the

restoration of peace and harmony will be
- restored in West Bengal.

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Chairman, Sir, [ am
thankful to all the hon. Members who have
taken part in this debate and have made

‘various suggestions with regard to the very

complex situation in West Bengal. Since
my senior colicague, Shri K. C, Pant, will
also intervene and deal with those aspects
of the matter which concern the gomeral
question of law and order and other ad-

_ministrative matters, my task has become

lighter,

It has been said that the Budget is a
siatus quo budget and a humdrum budget.
we do not claim that the budget provides
all - the necossary resources for the solution
of the gigantic problems that West Bengal
is' facing, But, it must be said that an
honest effort has been made to provide as
much - resources. as was .possible within the
framework of the general resources position
of the country which has become -very

-strained and which has become very difficult

and. which has hwmnev«ymmpltxua
m'
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SHRI SAMAR GUHA : The soseslve
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SHRI K. R. GANESH : The appoint-
ment of Shri Siddhartha Shankar Ray has
been .objected <« on various grounds. [
leave this -subject lomymiwedmto
deal with it.

The only point that has got 10 be noted
here is that in the context of the situstion
in West Bengal where speaker after speaker
from West Bengal roferred to the complete
collapse of the political life and the mass
activity in West Bebgal, here is an honest
atiempt being made by the Prime ‘Minister
‘to put an eminent leader of ‘West Bengal
to sort out these problems.

It has als» been welcomnd that Shri
Sidhartha Shanker Ray has taken certain
initiatives and got together various politioal
parties to discuss and come to some
agreement because we are not dealing
with the situation where the constitutional
prapricties and comstitntional fincsse have
got to be considerod but we arc doaling
with a situation in which wvery unm-
orthodox and extra-ordinary methods are
called for and here is omc step by which
if all political pariies take courage and il
all political partiess come out to coademn
the individual terroviem and the individual
violemoe that has been there and do mot
equivocate on the situation in West Rengal,
then probably a situation may be created,
a climate msy bc created in which some
of the problems of West Bengal can be
salved.

Prof. Mukherjee has weicomsd the iuiti-
ative taken by Mr Pant in relation to having
a dialogbe and discussion with the Naxalites
.or at least with that section .of the Naxakitcs
who have been breught.into this movemeat
but I would submit that it is very emcourag-
ing that the Minister in-the Home Ministry
has taken this initiative. Buy had the politi-
cal parties taken this indtiative, had the
political. parties taksn this cournge, probably
then this problem of individual. terroriem,
this problem of isw aad order, this psoblem
of asnihilation of cadres of politicdl parties
.would have boan solved. 3k, the problem

of West Bengal is a formidable problem

which has been made much mére somplex
"aod complicated by the massive arnval o
cvacuecs from the Bangla Desh. The eefu
ﬂonofthat problem lics in courage ;

E
¥
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boldness which the pdlitical parties in West
‘Bevgal have got to show. There s no  offer

"way, Now ‘the law -and -ordér ‘mechinéty

has got to be there to save the “lives
of the people and to give them wsecurity,
But, basically it is a problem of the various
political parties of West Bongal coming to
grips with the problem, with courage and
determination to face the problem.

dn this situation when cfforts are being
made and initiatives are being taken to
‘bring about some sort of a consensus for the
revival of democratic political life in Waest
Bengxl, 1 think that the CPM's call for
Bengal bandh is completely at variance with
the climate that has got to be there ; it is
completely at varlance ; it is wrong and it
is vot in the intorests of West Bengal ; it is
not in the interests of the country, particu-
larly when we are faced with a gigantic
situation on our border.

SHRI PILOO MODY (Godhra) : This
is not the way of opening a dialogue. Let
him say that it is a step in the wrong direc-
tion.

SHRI K. R. GANESH : On the one
side, they ask for recognition of Bangla
Dash, and for some effective action in rela-
tion to helping the patriotic liberation-fight-
ers inside Bangla Desh ; on the other side,
they create a very difficult condition in
which it will not be possible for Government
to go with the speed and tempo that they
would like to go. They must realise that it
is not a joke to help the liberation-fighters in
West Beagal and create the necessary condi-
tion in the current international situatios,
in the situation created by President Nixon's
visit to Peking in order to have & deteats in
their rclations ; it is a very serious situa-
tion ; it is a very .serious step which any
Government can take, and for such a seri-
ous step, national solidarity, national conse-
nsus and national preparedness and national
vigilanes are required, and, therefore, this

-oail for a Bengal bandh is an anti-pstriotic

m‘ . . , :

SHR1 PILOO MODY : If he catls them
these names, how could he open a  dialogue
with them ? .

IMIK R. Ganesh : Having 'said this,

'f shal mow come to the vatiom_n_nmhl

allocations that have been made,
Tive Howse s awase of tie m _
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. cas.in which this: butiget has' coms: Sefore
this House. In the ‘siastement on 27th  Muarch
while presenting the budget, we had expected
that & futl review of the budgetary estima-
tes wonld be made, and that with ths
budget it would be presented. But due w0
unforeseen circumstances like the situation
in-West Bengal and more so the gigantic
problem of Bangla Desh, it has not besn
possible to present it, and, therefore, only
essential changes have been incorporated.

‘The revised budget reveals an overall
deficit of Rs. 19.34 crores against the ecarlier
estimate of Rs. 28.6 crores. We are not
happy at leaving this deficit uncovered, but
in the circomstances this has become unavoi-
dable due to the various factors that I have
already indicated.

Tt is proposed to undertake & détdiled
appraisal of the resources podition of the
State in consulation with the Planning
Commission and during the current year,
cfforts will be made to see that this gap is
convered.

The various estimates of expenditure on
development schemes have been detailed
for the benefit of Members. But 1 would
once again delail them. Though the State
plan outlay is Rs. 66.63 crores, the Central
assistance has been Rs. 4420 crores. We
have a provision of Rs. 10.8! crores for
Centrally sponsored schemes, which will be
entirely financed by the Centre. For the
CMDA, for 1971-72, a provision of Rs. 50 70
crores has been made. Over and above this,
the Central Government will give Rs, 5
crores for the basti improvement, and will
give further loans and assistance to the
CMDA. In addition to the Central assis-
tance, the CMDA will also get market loan
for the scheme and share the octroi.

It has also been said that West Bengal
is not getting its fair share of Central taxes.
As the House Is aware, fhe distribution of
the share of Central taxes is assigned to the
Finance Commission under article 280 of
the Constitution. The Fifth Finance Commi-
ssion. awarded (0 West Bengal Rs. 369
crores as the share of taxes and stktutory
grants. during the Fourth Plan: period againt
Rs. 197 croces recommended by ths Fourth
Finance Comminsion. Over and above- this,

. share of additional taxation by Centre from

1975-71 onwards will also accrue to West
Bengat: Iu addition, West Bengal gets Rs.
221 crores as Central assistyncy for the
Fomth P, _

1

. For the oirdént year plin outlay is
R4, 66.65 ortves-antd another Rs. 10,84 crores
we alotied Tor céntrally sporsoretd’ scheiries.
In addition Rs. 50 crores approximstely-
will be spent on the CMDA making a
total of Rs. 128 crores for development
expenditure this year,

SHRI PILOO MODY : He understands
his- politios & little better than his- finance:

SHRI K.R. GANESH : My finances
are differenit from his outmoded arte-diluvian
finance.

SHEKI PILOO MODY : He has even
learnt a couple of words in the English

langeage like ‘outmoded’ “‘and  ante-
dilavian.’
SHRI K. R. GANESH : It is wory un-

fair on his part to make such an arrogant
stutement. In terms of eduation, in terms
of political career and experience, I have '
acquired nwch more than he has. Let him
not make steh darrogant JLRtemants.

SHMRI PILOO MODY ; He has now
demonstrated that arrogance,

SHRI K. R. GANESH : He is not deal-
ing with soft people. We can hit him as
hatrd. What is the use of referring to edu-
cation and all those things 7

Central and State plans are steps for
irvestrnent in the key sectors of the econo-
my for r;juveriating the economy. A new
Industrial Reconstruction Corporation with
headquarters at Calcutta with a capital of
Rs. 28 crores has been setup. Now 110
cases have boea réferred. to IRC involving
an amount of Rs. 12.16 crores. Out of these,
10 casts have already beem sanctioned, in-
volving Rs. 2.62 crores. 18 cases are under
immediate examination involving Rs. 2.50
crores. The Stiate Government has also set
up-onginedring units, A revival committeée
is. examiniag specific cases of sick and
closod umits. Haidia is being developed as:
& major new industrlal centre. A jetty for
receiving oil tankers ind oil storage tanks’
hes been completed. An oil refinery is
under comstruction, A fertilistt plant and
a modern petro-chemical complex is already.
under comsidertifion. THe decisitn to set
up & fertiliser plint i Faldia has alteddy
betn thken.  Céruini teoknical details hgvy

© puly ot 55 be soed oyt
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which was constituted mmm? Is
it functioning ?
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An inquiry committee for locating &
ship-building yard at Haldia has been set
“up. The IDBI has- ditbursed  from July,
1964 to July, 1970, Rs, 2,700 lakhs to indus-
tries in West Bengal.

. Dr.RmmSeu referred to the housing
provision as Rs. 3 lakhs, This is not cor-
rect. The total provision for housing
schemes in 1971-72 in West Bengal budget is
Rs, 2.15 crores,

So far as municipalities are oonmad a
remark - was made by an hon. member that
they are suffering for want of finances. The
Municipalities and the Calcutta Corporatioa
will .get a share of octroi for augmeating
their resources. All development work within
the CMDA is being done by the CMDA
which is getting central assistance, share of
octroi, market loan etc. Loans are givea to
the Calcutta Corporation and municipali-
ties as and when necessary. 80 per cent of
the DA of municipal employees and the
Calcutta Corporation is given by the State
Govornment. ' The Ceatral Goverament has
so far sanctioned Rs. 6} crores by way of
grant for slum clearance,

SHRI DINEN BHATTACHARYYA
(Scrampore) : What about municipal em-
ployees 7 He referred to Corporation em-

ployees only.

SHRI K. R. GANESH : Municipal
employecs are also included in this.

SHRI DINEN BHATI‘ACHARYYA :
They are not.

SHRI K. R. GANESH : Theset are some

of the specific provisions - .made. My inten-
tion in detailing these is not o say that the
formidable and complex problems of West
Bengal will  be solved by these allocations
bat only to indicate that an  honest atiempt
within the resources wvailable has been
madetotackhtbun K

Amuchmumdmw investment
will have to be mads if mhtwteoolqc

to grips with the problems’of MW.
a4 the problem of re wmm

mmmm. A mzs. aw

e

dh&aﬂhh Woest . Boagal and : the solu-
tion .of the ' unemployment problcm  and the
mlution-of the various ' problems. - Herd i
an:gntire - State  which has gone  absolutely
ot of gear. 1 cam assure the - Fouse that
the Government of India will try to find
the:resources within its available resources,
and it is necessary to bring about a healthy
revival and a democratic ‘revivatl of political
life in the State of West Bengal,

With these words, I comm:nd the bud-
get to the House.

w;uﬂ

S gWW WA WHEW . TRrETedY
nfafefia w1 A% & fag w93 feaar dar
wrg?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir, 1 thank the hon,
Members who have participate in this de-
bate, and the ambit of this debate has
covered almost all aspects of the current
scene in West Bengal. The law and order
aspect naturally has figured in the debate
and because the budget was discussed simul-
taneously, it has helped to some extent in
corelating the economic and the law and
order factors. Also, there was a discussion
on the needs of Calcutta and the needs of
West Bengal and what steps should be taken
by the Centre, by the administration there,
within the limits of the resources that there
are in sight, to increase the tempo of econo-
mic growth and development.

My colleague has just touched the bud-
getary aspects and I would not like to dwell
on those aspects at all. So far as I am
concerned, I have listened very carefully to
the comments from - various sections of the
House, and 1 am 3ratified to find that there
is a very large measure of support for the
President’s proclamation and also the West
Bengal' State Legislature (Delegation of
Power) Bill.

A few Members did take objection t6
the proclamation by the President. They
opposed it and [ thought that some of them
possibly misunderstood the  situstion or did
not appreciate. it Tully. Otharwiu, they-
may not have oppased it at ll!. ' ’

Tdosot went to detsilall the facts,
bmnthau ste given in the Gm‘n
report, bat briefly, on the 25th Juse,

197‘:“# MM:WWW
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‘wgote to - the  Govermor and he explained
that & very mvommtion had developed in
the State as a..pesult of the developmente
in Bangla Desh. He referred tp the fact
that lakhs and lakhs of refugees had come
into the border districts of Bengal and also
into some of the other districts; some of them
had reached Calcutta ; and he naturaily—
whether he mentioned it specifically or not—
did feel the pressure on the administration
of the requirements of such a large numbers
coming into the State in a relatively short
time. If we just pause to think of the
numbers that came into Bengal in the course
of a few weeks or into tiny Tripura or into
other regions, one can easily imagine what
strain that must have imposed on the admi:
nistrative structure—food and other suppllas.
shelter, and other -needs such as hygieno,
medical needs ; the fact that som of.them
came with cholera and other basic facili-
ties that are required in such a situation—
and all these compressed in a matter of &
few wecks. This naturally imposed a terri-
fic strain on any administration, But coupled
with this was the attendant risk of provo-
cation of communal violence, the attendant
risk of certain elements who usilised every
opportunity to their own ends, of utilising
this one also to create law and order pro-
blems, to fish in troubled waters.

All these problems, all thes: possibili-

ties were there very much. Let us not for-
get that this situation was superimposed on
an alrcady difficult situation on account of
the economic difficulties and the law and
order gituation, to both of which reference
was made by various sections of the House.
The Chief Minister therefore felt that if any
administration were to deal with these pro-
blems effectively it would have to have a
sufficiently large majority and therefore he
azid : I shall not be able to deal with it ;
I think that in these circumstances it ia
best for me to advise you to dissolve the
Assembly and to seck a fresh mandate so
that if 1 come back with sufficient majority
I can administer the State.

Thi.uppunto have been more or less
the frame of mind. He wroto that letter
and. the Governor accepted his advice and
under article 174 (2) (B) of the Constitution
ordered the dissolution of the Legislative
Assembly. On 28 June the Chief Minister
submitted his resignation and the resignation
of bis Council of Misisters, agd & wae also

\
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- Apptberiaspeot of the matter was that
the vote on agcount had been taken till 31
July, 1971 and that meant that after that

.date: the Goyarnment of the State -could not

‘bo-carried on unless - the budget was passed
.and the budget session was duo to commence

;on 28 June 30 pass budget for the remaining

period . of the  year. Since the . State
Assembly was dissolved it was not possible
to carry on the administration of the State
after 31 July. Ian those circumstances the
Goverpor recommended to the President to
issue a proclamation under article 356 of
the Constitution and assume all the
functions of the Government of the
State. '

The recommendation was accepted ¥nd
as the House knows a proclamation under
article 356 was issued in relation to the
State of West Bengal on 29 June, 1971, We
have now come before this House because
unless the Proclamation is approved by both
Houses of Parliament, it will ceage to
operate with effect from 29 August, 1971,
Since elections cannot be held so quickly,
particularly in the prevailing situation in
Bengal, we have come before the House for
its approval for the continuance of the Pro-
clamation for a further period of six
months.

Some hon. Members say that instead of
accepting the advice of the Chief Minister
the Governor should have allowed a trial
of strength to take place oh the floor of the
House. The general proposition that the
strength of a Council of Ministers should
be tested on tho floor of the House, parti-
cularly when & session is imminent, is un-
exceptionable but in this particular casw 1
think it was out of place. (An Hon. Mem-
ber : Why ?7) T shall explain. The question
did not arise in West Bengal at this stage
because the Chief Minister had not lost his
majority ; let me make that clear ;. he has
said so in his letter and the Governor
had accepted the contention of the Chief
Minister. The Governor also mentioned in
his letter that the Chiof Minister eontmuu
to enjoy majority.

_ Therefore, the position clearly is um.

the Chief Minister could have continued ig .
pffice if he so desired. This basic .flcunﬂg

not be lost sight of. He .could have congi.
nued, and it is I think from a sense of high
m'hishnamaum, .that he Mum;_
magoer, e
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SHRI K.C. PANT: hune dvmdr-
cumstances it was omly proper, if he bad
any doubt about the ability of his Govern-
ment with & thin majority to carry the burden
of the State at this particular juncture, that
‘ho did not insist on continuing - in office, on
sticking to office, which is mormaily the
charge leveled against a Chief Minister, He
did not do so. Here he is blamed for not
continuing in office. (Interruption).
" 1 am trying to ignore Mr, Jyotirmoy
Basu in the hope that my ignoring him will
keep him in some peace, that he will not
‘bounce up again and again. All of us are
50 happy to see him back in the House.
We have missed him for the last so many
days and we would not like to imposc
any unnecessary strain on him at this
juncture. :

Therefore, I do not really know how,
in the given circumstances, it can be argued
that the Governor should not have accepted
the advice of the Chief Minister to diseolve
the Assembly. What the Governor did was
in accordance with the conventions of
Parlizmentary democracy and the consistent
practice that has developed in this country
over a number of years.

Shri Dinen Bhattacharyya asked me
why. If I remember aright, every time the
question of President’s rule has come up in
the House, his party has insisied that the
Govemnor should not be given any discrea-
tion in the matter of accepting or not aceept-
ing the advice of a Chief Minister who bas a
majority in the Assembly that has been their
very clear and categorical position in every
CR3e,

"SHRI DINEN BHATTACHARYYA :
We also want the abolition of the post of
Governor,

SHRI K. C. PANT : You cannot mis-
fead the House and draw their atteation
away from the central point that I bave
made The ceantral point you have always
made is that the Governor should not be
given the ' discretion and that if a Chief
Minister enjoying & majority advises him to
dissolve the House, the Governer should aot
on his advice, That has always ‘been
your positien, I today you want te ghange
o ot Yo b you,

n e, M-.Hc '-ﬂﬁ
"SHRI' DINEN : BHA‘ITACHA!YYA.
We always wanted that the majority should
tested on the flcor of the House.
two days wore left, On the 28th the
Assembly was to meet. The heavens would
not have fallen. He could have decided the
majority of Mr. Ajoy Mukherjee or the other
parties,

SHRI K. C. PANT : The question
of & test arises if there is a doubt about it.

SHRI DINEN BHATTACHARYYA :
There was a doubt.

SHRI K. C, PANT : Unfortunatcly, he
is not the Governor of West Bengal,

SHRI DINEN BHATTACHARYYA :
You are also not,

SHRI K. C. PANT: Such important
eonntﬁ;ﬁomi matters should not be discus-
‘o the point of view of narrow,
pcn,y objectives, We must see that
ptoptr convéntions are established, and it ]
in reference to such conventions that I am
saying that his party has always emphasised
that the Governor should not be given dis-
cretion,

SHRI PILOO MODY : It is against
what you yourself have advocated when you
said earlier that the principle of testing the
majority in the Assembly is unexceptionable
and that this, howsver, cannot be considered
as a normal case, So, I think you should
deal with it only as an abnormal case and
not justify it from the constitutional point
of view,

SHRI K. C, PANT : It is an abnormal
case which is made more abnormal by the
fact that it is very unusual for a Chiefl
Minister with a majority to resign or to
advise dissolution. That is the simple point
I am making, and I think that the House
will agree with me, and particularly my
CPM friends will agree, that if the Governor
were not to accept the advice of the Chiel
Minister who has a majority in the Assem-
bly, that would open the door to all kinds
of possibilities which they have been warn-
ing- us -against all' these years. 1hopel
have beon able to dispel their misgivings
ad I hope the President’s proclamation and
the other Bilf would maiwthe lvholo-
Mdmmdmﬂm b
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Several hon. members spoke about the
Jaw and order situation in West Bengal.
For the last so many months, the House
has been greatly concerned about various
manifestations of a disturbed law and order
situation there. We have discussed iis
various stages of evolution, how it started,
how it worsened and ultimately how it led
to inter-party clashes on a fairly large-scale,
to individual assassinations, gun-snatching
and to a general sense of fear and insecurity
there [ do not want to go into all the
details of the history of the Naxalite move-
ment, how the situation deteriorated and
how this House has attempted to grapple
with the problem and what the Government
has done in the matter, because all these
things have come up here on various occa-
sions and I would have to speak very long
if I were to touch on all these aspects. But
broadly speaking, I would say, it is a com-
plex sitvation and it is important to try to
analyse it. If we analyse it, perhaps we
can distinguish at least six clear, different
eomponents of the situation,

In the first place, there is the range of

activities of Naxalites and other extremist

groups, who are out to destroy all the demo-
eratic values which we cherish and out to
indulge in individual violence and terrorism,
out to insult national symbols. national
heroes, their portraits and pictures and the
like. T do not want to dwell on it ; the
House is well aware of their activities.

Secondly, we have the acute political
rivalries there, Some political parties have
perhaps taken resort to violence. At one
particular stage. I remember, there was an
attempt by one party at any rate, to assert

‘its dominance on the political scene of West

Bengal, So, inter-party clashes did take
place, The worst of them is that they
have left behind a fall-out of bitterness,
which manifests itself in short-tempered
exchanges in this House sometimes and
eertainly which is very much in evidence in
the continuing acts of violence, whether
individually or on the basis of party groups
in Bengal,

Thirdly, we have the goondas and
ruffians and anti-social elements, who take
full advantage of the situation not only of
the Naxalite depredations but of the inter-
party clashes and political rivalries. T do
not know whether some political parties
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feel they are making use of these anti-social
elements for their ends, but I think the
truth is that anti social elements are pro-
bably making use of the political parties.

AN HON. MEMBER : Including your
party.

SHRI K. C. PANT : Try to take this
seriously, Because every time I say anti-
social elements if you protest, needles suspi-
cion is drawn to you.

Therfore, these anti-social elements
are always trying to take advantage
of such a situation, In a big wurban
centre like Calcutta there are always
anti-social elements. In any big urban

centre of that size these anti-social elements
do resort to crime even under normal condi-
tions. Now here is a situation in which
they can resort to their usual crimes under
cover of some political parties, or even
under the cover of certain glamour of
extremism,  Therefore, without adhering
to any ideology, they get the cover of being
ideologically inclined, though they may not
actually be so. This is the kind of situation
which they take advantage of—political
rivalries and extremism.

Fourthly, there is the broader socio-
economic canvas in which the role of the
youth has to be understood, to which my
young friend referred ; the frustrations of
the youth have to be understood, the sense
of adventure of youth, its involvement, as
a matter of history and tradition in revolu-
tionary politics ; sections of the youth are
attracted by violence also. So, this needs
to be understood. Because, if we donot
try to delve a litile deeper into the socio-
logical aspects of this matter then we tend to
inflate the strength of the Naxalites by
lumping all these elements together. There
are some committed Naxalites, but there are
others in their ranks who may be attracted
temporarily by certain facets, a sense of
adventure, a sense of romanticism, even of

violent activities, but not deeply com-
mitted. Thus, there are these anti-
social elements and if we lump all of

them together we would only add to the
strength of the Naxalities, Therefore, it is
in this context that we have to understand
what we mean when we talk of Naxalites,

Then there is the common man and
women of West Bengal who have been
terrorised ; whether it is the peasent or the
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mkﬁartheol'dlnny clﬁm whohwulk-
ing in the streets - of Calcutta, he. has been
subjected to terror, he has become pani-
stricken and the evidence of that is he has
bocome indifferent to erime. When a crime
takes place in the broad day light in the
streets of Calcutta, even then he is ot
" eoming ferward to give evidence because he
is-afraid, This is a fact of life today.

' SHRI DASARATHA DEB (Tripura
East) : The result of 24 years of Cpngress
rule.

 SHRI K. C PANT : Not 24 years . of
nﬂe but six ‘months of your ad fra-
You have to understand that’in this
qpxwr you are very vutnerahle and ‘the less
m speak the better.

We have the' police admlniatmtno‘t\l. as
wellasthe law and order agencies. They
hwe their good and bad points, their stren-

and mhnss We have to understand
that they are l'uncuonm; in a pan
climate in Bengal “today, They are wR
from the same sociological background from
which "hany of us come, ‘the people in poli-
mmdottmwa!ksofl:fc.'_l‘hoym subject
to the same kind of prejudices, if you like,
the same kind of bias ; they have the same
strength and weakness. It is no use always
condemning them. We must understand that
they: are functioning under a great semse. of
‘strain becaude of the situation which 1 have
‘just now- described. It is not a simple situa-
tion; it is a complex situation. The
worgt of it is, we bhave to admit, that
much ‘of what has happened ‘is due to
the sedulous propagation of the peolitics of
-violence and murder, this unfortunate aspect
of the deliberateness of it.

Therefore, wher I listened to Dr. Raaen
Sen the other day I thought that this was
not the juncture when one shounld dhtinguilh
between violence as a“principle and the
question of individual violence, Individual
mutder’ and secret murder. I would not like
to belittle the value of his contribution ; he
lss made an important contribution to the
Ycbute. I do not waat to score debating
poilm 'But T think that while I wotld
endorse the programme ‘of action which ' he
huutﬁned!would beg of him nct to
make's distinction just mow between one
kind  of viclence and aenother kind of
ﬁohnca.neumauhissm we . have .to
_uyﬂm murder is murder. And whether it
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is individual murder, whether it is 23 en
murder or whether it is secret murder it is
a murder. We have to treat it as such, What
we need—from CPI (M) also  if they can
muster courage—is to renounce all forms of
violence and to denounce them. This is
needed and this will create the right type of
climate we want.

Sir, differences of opinfon are a part of
democracy. You cannot help it, and many
differences of opinion are very healthy. You
cannot escape differences of opinion in dem-
ocracy. The question that always arises is how
do you resolve these differences. Do you res-
blve the differences by force by intimidation,
by coercion, by violence or do you resolve
in & democratic spirit through persuasion or
threugh an attempt to win over the other
person towards one's way of thinking. This
is the essential point. It is not a gquestion
of discussing violeace in the abstract but
It is a question of either adopting the demo-
cratic approach or not adopting it and in
the democratic approach where there are
differences, diffcrences have to be resolved
by each side trying to persuade the other
side to one's way of thinking.

" But, Sir, when I say that violence has
to be denounced 1 do reslise that mere
denunciation of violence is pot going to
change the complex situation that has been
created in West Bengal and it is just now
very important that the political parties—all
the political parties who have a say in
West Beagal-——get together and play the role
that is expected if them at this time-expected
not by us but expected by the prople of
West Bengal, expectod by the people of this
country. 1 sincerely hope having realised the
tragic consequence of the ways of violence
individual murder and politics of violence
and murder, the political parties in Weat
Bengal would come together to find the
In this context I would like to refer to
the cfforts being made by my colleague,
Shri Sidhartha Shankar Ray, who invited
all the political parties in Bengal and who
is holding discussions with them. He is
frying to arrive at a consensus onn how to

put an end 1o the politics of violence and

mur der. § hope, Sir, if this kind of consen-

-Sus cmerges then we may be nearer to  bring

to an end the sorry chapter of inter-party
clashes;. m.niuﬁcm. gun-snawhing aed so
on. This consensus will be minafnl only
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ifitis backed by action by the political
parties at all levels, only if they are willing
to expose and isolate those elements which
have been responsible for the present situa-
tion, and hand them over to the ordinary
processes of law. It is here that the law
enforcement agencies have their role to play.
Their task would undoubtedly be easier if
all the political parties were to cooperate in
what is admittedly the common task before
West Bengal. They will, however, have to
discharge their duties even if one or the
other political party chooses not to coope-
rate. :

Sir, there have been charges against CRP
and the police. I have said often in this
House and said with all sincerety that when-
ever specific intances are brought of our
notice we will certainly look into them.

SHRI SAMAR GUHA : You should
not skip over this point so lightly. You
should seriously go into the allegations
made. It is not one or two instances. It s
a question of re-organisation and re-orienta-
tion of the police force if you really want to
deal with the law and order situation there.

SHRI K. C. PANT : Any specific sugg-
estions of reorientation and reorganisation
are also welcome. I can also look into them.
I am not holding any brief for any policeman
or any officer, who indulges in excesses.
Why should 1 21 am as interested as you
are that the rule of law prevails, that the
administrative machinery functions in a
manaer which is not only fair but which
seemed to be fair, which is free of bias,
which is just and which is not motivated by
political considerations. Afier all, this -is
our basic approach to the administrative
machinery, whatever the basic approach
of some others may be,

SHR1 DINEN BHATTACHARYYA :
Who decides which place is to be searched
and where the army is to surround a
certain place 7 I gave you certain examples
and 1 wrote to you also. Hindustan
Motors is a factory with 10,000 gallons
of  petrol there so many machines
are there, That factory in the running condi-
tion was swrrounded by 2,000 armymen
apd CRP. Even the employu had to come
forward and protest agaings is. So, who
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to be surrounded—the -officer - incbum of
the area, the Superintendent of Police or
who ¢lse or the Congress bx-minimr ?

SHRI K. C. PANT : If my hon, friend's
credontials weré beyond doubt, 1 would
have consuited him in the matter.

As I said, this is our broad approach
to the administrative machinery and this
would continue to be our policy. I said and
I repeat that there may b: instances of
excesses and when there are inteaces of
excesses, | am .as intarested as any hon.
Member opposite that anybody who is to
blame is brought to book. Naturally, in a
condition in which these policesnen and
other officers work, under such great strain
over g long period, there may be such
instances.

SHRI DINEN BHATTACHARYYA :
In the British days, if a policema: killed
anybody there would be an inquiry. That is
not there now, This is the thing going on in
West Bengal.

SHRI K. C. PANT : I do not want to
refer to & few matters but he is repeatedly
provoking me. Do I have to remind him . , .

MR. CHAIRMAN : You are interrupting
off and on. Please d> not do it otherw:se
it will not go on record. -

SHRI DINEN BHATTACHARYYA ol

MR. CHAIRMAN : That will not go
on record,

SHRI' K, C. ‘PANT : I think, this
House knows that whatever be our ‘inten-
tions about running the - Government machi-
nery, in the manner which I indicated:
carlier, that is, : without any political bias,
there have been certain political parties who.
have come to power in West. Bengal. and
who have not subscribed to this view and
these political parties have not spared any.
effort to subvert the loyalty of the Govm.
ment sorvanis there, Let us not forget these
things. But today ubder our administration
we are tryinc to put things right. There-
fore, the hon, Member will be well udvmd
not to touch oo these aspects. )

. Here, on the floor of this Houn. we
mohauadmytom these things in their

docides _which house and which ghoo is mggmgmum ﬁma.dwiuwd

-"mc regorded..
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day out we run dm the ummm
machinery and run down the police force,
to whom  are we to. turn to maintsin law
and order in that State 7 That is why I say
that one can look into specific instances but
if with that ome siagled brush the whole
foree is tarred, who is there to maintain law
and order in a difficult situation. This has
to be remembered and it is & difficult situa-
tion, everybody admits. Forces have to be
sent. The CRP is the force with the Centre.
The CRP is in great demand. West Bengal
administration and other Governments are
asking for the CRP. '

SHRI SAMAR GUHA : I have never
said in this House that the CRP should be
withdrawn but today 1 have become very
much critical of the behaviour of e CRP.
A number of Congressmen  hawe seat tele-
grams complaining about the treatment
meted out by the CRP to them, Therefore
something basic should be done about deal-
ing with the CRP.

. SHRI K. C. PANT : All I was roferriag
to was the natural human weakness. If
sometimes this House also expresses a word
of -appreciation for the -difficulties under
which the police and -the administrative
machinery functions, it may perhaps draw
the best out of them. I hope, my colleague,
Shri Siddhartha Shankar Ray, in the course
of his discussions with other political par-
ties will be: able to arrive at some kjnd of &
consensus on this matter also. ;

Sir, 1 have touched on wnimost ail the
points that came up. There was somnié refc-
rence By Proof. Mukerice to whet' I said
the other day. | am thankfal to him for his
kind ‘reference and I am also thankful to
Mr, Rao for his personal reference’ thou;h
it was in a much lighter vein. :

My hon. freind, Proof. Muketjee, has
already dealt with that aspect. 1 do not
want to repeat it. Butwrsruthldhlome
is concerned, a dialogue has st_l.r_t_adalloyer
the country ,and it is. a dislogue which is
going on cw-yday I have already indicated
theuﬂmdwwﬂthntmwmhenpihe
mmmmmw groups.
1 do thihk that there are amongst them

youmm varyyounl.m immnuu who,
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cratic way, they can rumd nnd ltbimk.
all the political parties in West Beagal will
<onsider this matter in the discussions that
are now going on. I hope, they wiil be sbfe
to shed more light on this and will be able
to guide us as to what our approach 1o these
youngmen should be.

Sir, 1 do not what to refer to the tasks
on the economic and industriai front. . .

PROF. MADHU DANDAVAJE (Reja-
pur) : There is s0 much- talk of having a
dialogue with Naxalites. Don’t you think if
this dialogue has to be successful it is better
to start a dialogue with Mao ‘I‘se-tuu.
first ?

SHRI K. C. PANT : There is no ques-
thon of a dialogue with Mao Tse-tung,
because Mao Tse-tung fortunately is not in
this country and is not likely to be my
headache in this matter. If my hon, friend
by shying this, means whether I intend to
havé & dialogue with those who accept the
Mao #pproach to politics, I do not want to
have dialogue with them if they are beyond
the pale of rcason. That is not my intention.
(Interruption)

1 did refer to those who are not deeply
committed Naxalites. I have seen reports
that some youngmen, 15 years old, 17 years
old, some of whom may have been coerced
into joining Naxalites on account of certain
circumstances beyond their control, may
have been attracted to it by a sense of
misconceived and perverted sense of adven-
ture. [ cannot say. I do mot want to give
an impression that the Government regards
all these as being lost for ever to the
process of reason, That is my only' point
and, I hope, he will appreciate it. 1 think,
in a democratic process, the world *“dialo-
gue’’ has & very wide connotation. This is
not a "question of sitting round- the table.
T can assure him. Therc is no gquestion of
immediatefy sitting round the table except
a dialogue being carried on in that sense of
my hon. friend Shri Siddhartha Shankar
Ray. H is necessary to examine this question
io some depth. . . (Intervuprivw) Let me use
my words ; you use your words. 1 do not
want to quibble pver words. My point is as
to what is Our particular approach to this
‘question and  what is our wutappnmhw
fhie quostion. And, thexefore, 1 bave tried to
pot these. facts mmﬂm sur approach
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before them. As said, I hope that the people
directly concerned aad the political parties
in West Bengal who are even now going to
meet to discuss the law and order situation,
they will at teast apply their mind to it.

In the end, I would like to say and
repeat the point made earlier by my collea-
gue, Shri Ganesh, that it is very odd that
while some sections of the House like my
hon. freinds from the CPM keep on empha-
sizing the need for the Government taking
a firm stand on Bangla Desh, preparing it-
self-and if 1 remember aright, in their recent
resolution, they said, ‘Well, you recognise
Bangla Desh ; if it leads to war, we will
face it.

SHRI DINEN BHATTACHARYYA :
That is as distortion of our statement.

SHRI DASARATHA DEB : We said,
“You recognize, but there will be no war.’

SHRI K. C. PANT: In fact, you
~ said that if it leads to war, you have expres-
~ sed the hope that China will not side with

Pakistan.

SHRI DINEN BHATTACHARYYA :
There is no war between America and
USSR of China although they are helping
the Vietnamese regularly.

that they want us now to recognise the
Bangla Desh. I find from the newspapers
that they are thinking of a bandh in Wcst
Bengal. 1 do not know whether this is
wholly consistent. If, on the one hand, you
want the Government to take firm measures,
you want the country to be strengthened,
you want it to be strong, then production
must  increase, go-slow must disappear
and . . .

|
t
I SHRI K. C. PANT : I was mentioning

SHRI PILOO MODY : And better
government.
SHRI K. C. PANT : . . . particularly in

those factories which are ordnance factories
which produce the equipment which is
‘needed for war. In those factories at least
there must be full production. You cannot
fight a war except with full industrial pro-
duction. Therefore, now you have called
for a handh. How is it consistent ? Is this
the way to strengthen ourselves ? What
does & bandh mean at this juncture ?

SRAVANA 4,
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SHRI DASARATHA DEB : Production
with less wages, we do not want. We want

production with increased wages.

SHRI K. C. PANT : When relief has
to be reached to these lakhs of people who
have come in, what is exacty to be achieved
by a bandh at this juncture ? I hope they
will reconsider this, Whether their act is a
responsible or an irresponsible one, it is for
them to consider.

I have finished and [ sincerely hope
that this discussion will help my colleague,
Shri Sidhartha Shankar Ray, in his discus-
sions because we lay a great store by these
discussions. It is after a long time that all
the political parties of Bengal have decided
to grapple with this question of violence
and political violence and murder and if at
this time nothing emerges from these disus-
sions, then it will be a set-back and if some-
thing does emerge from it, it will pave the
way for the future and if all of us co-
operate in a spirit of helping Bengal and in
a spirit of strengthening the unity of the
country and in a spirit of facing the difficult
situation that has been created by the
oppression of Pakistan in Bengla Desh by
the presence of such a large number of
refugees in our country, this will pave the
way of our facing all those problems with
so much more confidence. If once we get
reassured that all the political Parties have
committed themselves to keep the politics of
violence which has been bleeding Bengal for
the last so many months out of the politics
of Bengal, we can isolate those elemeats
who refuse to fall in line, who are out side
the pale of reason so that they can be dealt
with adequately. I can assure the House
that so far as the criminal elements are
concerned and so far as those who refuse to
abide by the law are concerned, in dealing
with them, we have to be firm in the
interests of Bengal.

SHRI DINEN BHATTACHARYYA :
I may draw the attention of the hon. Minis-
ter to an editorial. . .

MR. CHAIRMAN: No, I am
allowing any further questions now.

not

SHRI DINEN BHATTACHARYYA ;
This is not fair,
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MR. CHAIRMAN : Let him not pass
such unnecessary remarks. T am not atlowing
any questions now. What he says will not
go on record.

SHRI DINEN BHATTACHARYYA: %

MR. CHAIRMAN : 1shall put cut
motions Nos. 1to 10 in the name of Shri
"Manoranjan Huzra, Nos. 11 to 23 in the
name of Dinen Bhattacharyya, and Nos.
24 to 30 in the name of Shri Dmech Joarder
‘49 the vote of the Honse.

~Cut motions Nos. 1 to 30 were pwaud
_megarived.

MR. CHAIRMAN : The question is :

““That the respective sums not excced-
ing- the amounts showa in the third
column of the Order Paper be granted
to the President omt of the Consolidated
Fund of the State of West - Bengal to
Complete the sums necessary to  defray
the charges which will come in course of
payment during the year e¢nding the
31st day of March, 1972, in respect of
the following heads of demands -entered
in the second columa thereof :—

Demands Nes. 1 to 9, 11 to 48, 50 to
52 and 54.

\The motions for Demands for Grants,
‘which were adopled by the Lok-SaMa are
‘reproduced below—Ed.)

Demanp No. 1—4—Taxes oN INcOME
" OTHER THAN CORPORATION TaX. -

“That & sum not exceeding
Rs. 7,71,000 be. graated to the President
ont-of the Consolidated Fund of the
State of West Bengal to compleze the
sum neccssary to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1972, in respect of ‘Taxes on
Income other than Corporation Tax'.”

DeMAND No. 2—9—LAND REVENUE.

“That a sum oot exceeding
Rs. 5,19,54,000 be granted to the Presi-
dent out of the Consolidated Fund of
t.heStab of Wutleu‘a.l to campbu

- e . it ..-...J._
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the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 197., in respect of ‘Land
Revenue’.” '

DemanDp No. 2—76—0OTHER MISCELLANEOUS
COMPENSATIONS AND ASSIGNMENTS.

“That & sum not exceeding
Rs. 22,01,000 be granted to the Presi-
dent out of the Comsolidated Fund of
the State of West Bengal to camplete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of ‘Other Miscellaneous
Compensations and Assignments’.”

Demanp No, 2—92—PavyMent or CoM-
PENSATION TO LAND-HOLDERS ETC,, ON

THE ABOLITION OF THE ZAMINDARI
SysTeM,
“That a sum not exceeding

Rs. 2,50,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
.which will come in course of payment
during the year ending the 3ist day of
- ‘March, 1972, in respect of ‘Payment of
Compensation to Land-holders, ¢tc,, on
the Abolition of the Zamindari Sytem'."

DeMAND No., 3—10—StATE Bxcice DuTies.

“That a sum not exceeding
Rs. 78,92,000 be granted 10 the P]"GSi-
dent out of the Consolidated Fund of
the Statec of West Bengal to complete
the sum necessary to defray the charges
wihch will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘State Excise
Dntla""

DeMAND No. 4—11—Taxes oN VERICLES,

"“That a sum not exceeding
Rs. 16,33,000 hg granted to the President
N lidated Fund’ of the

nocessary to

will comé in. course of pcymentdm'inx
the year sending the 31st day of March,
’1?72. in respect of “Taxes on Vehictes',”

——CRTTE ¥ S T AR = ‘mﬁ-w
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dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of' Irrigation,
Navigation, Embankment and Drainage
(Non-Commercial)".”

33—98—CapPITAL. OUTLAY
ON MuLTIPURPOSE RIVER SCHEMES.

“That a sum not exceaeding
Rs. 2,26,66,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the yeer ending the 31st day of
March, 1972, in respect of ‘Capital Out-
lay on Multipurpose River Schemes’.”

DeMAND No. 35—96—CaPITAL QUTLAY ON

IRRIGATION, NAVIGATION, EMBANKMENT
AND DRAINAGE WORKS (COMMETCILAL).

“That a sum mot exceeding
Rs, 93,93,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete the
sum mecessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital Qut-
lay on Irrigation, Navigation, Embank-
ment and Drainage Works (Com-
mercial)’.”

DemanD No. 33—100—CAPITAL OUTLAY ON

IRRIGATION, NAVIGATION, EMBANKMENT
AND DraANAGE Works (Non-CoMMER-
CIAL).

“That a sum not exceeding
Rs. 86,93,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to compleré the sum
mecessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of ‘Capital Outlay on
" Irrigation, Navigation, Embankment and

. Drainage Works (Non-Commercial)'."

Demanp No, 34—50—PusLic WORKS,

Rs. 10,64,79,000 be granted ‘to the ‘Presi-
- dent out of the Consolidated Fund of
hSdeatBeml tocawlmm

DeMaND No.

. Wter Transpors.
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sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Public
w“bl'll

35—51A—GreaTER CAL-
CUTTA DEVELOPMENT SCHEME.

“That a sum not exceeding
Rs, 6,11,93,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complere the
sum necessary to defray the charges
which will come in coursc of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Greater
Calcutta Development Scheme’."”

DemanND No. 35—‘106A—Carmu. OuTLAY

oN Greatsr CALcCUTTA DEVELOPMENT
ScHEME.

“That a sum not exceeding
Rs. 2,22,19,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to camplete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital Out-
lay on Greater Calcutta Development
Schem’."

DemMAND No. 36—53--PorTs AND Prro-

TAGE.

“That a sum not exceeding
Rs. 13,13,000 be grantsd to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Ports and
Pilotage'.”

Dmvann No. 37 ~57—ROADS AND WATER

TRANSPORT SCHEMES,

_“Thnt a sum. n'ot ' _emoodinu
Rs. 57,31,000 be granted 10 the. Prosi~

 dent out of the Consolidated Fund of
_the State of West Bengal to: complete.

mmnm‘odﬂﬂ‘ly the' chuw

which will’ mincoumqf
during the year ending theam d;ynf
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[Mr, Chairman]

-DEMAND No. 37—114—CarITAL Ouruv ON
ROAD ANE WATER TRANSPORT SCHEMES.

“That a sum not exceeding
Rs. 6,13,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complere the
sum necessary to defray the charges
which will comc in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital Out-
lay on Road and Water Transport
Scheme'.”

DEmMaND No. 38—64—FAMINE RELIEF,

“That & sum not exceeding
Rs. 3,04,95,000 be granted to the . Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of pavment
during the year ending the 31st day of
March, 1972, in respect of ‘Famine
Re!H|.'l

DEMAND NO. 39—65—PENSIONS AND OTHER

RETIREMENT BENEFITS,

“That a sum not exceeding
Rs, 2,41,95,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengil to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1972, in respect of ‘Pensions and
other Retirement Benefits',”

DeMAND No. 39—120—PAYMENTS OF Com-

MUTED VALUE OF PENSIONS.

““That a sum not exceeding
Rs. 6,30,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengnl to compleie the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Payments of
Commuted Value of Pensions’.”

DeEMAND No. 40--67—Privy PUrRsSES AND

ALLOWANCES OF INDIAN RULERS,

““That a sum not exceeding Rs. 18,000
be granted to the President out of the
Consolidated Fund of the State of "West
Bengal to complete the sum nenmuy to
defray the charges  which will conie in

. course of payment duiring the yeut cod-
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ing the 31st day of March, 1972, in
respect of ‘Privy Purses and Allowances
of Indian Rulers'.”

DemaND No. 41—68B—STATIONERY AND

PRINTING.

“That a sum not exceeding
Rs. 78,24,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Stationery
and Printing’.”

DemAND No. 42—-70—FoResT.

“That a sum not exceeding
Rs. 2,17,65,000 be granted to the Presi-
dent out of the Consolidated Fund of
the Siate of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the ycar c¢nding the 3lst day of
March, 1972, in respect of ‘Forest’.”

DemManD No. 43—71—MISCELLANEOUS ~

CONTRIBUTION,

“That a sum not exceeding
Rs. 7,73,69,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Misceliane-
ous—Contribution’.”

Demanp No. 44—71—MISCELLANEQUS —

PANCHAYATS.

“That a sum not exceeding
Rs, 2,14,04,000 be grauted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the surh necessary to defray the charges
which will come in course of payment
during she year ending the 31st day of
Mareh, 1972, in respect of *Miscellane-
ous - Panchayats'.”

DEMAND. NO:  45~71—MISCELLANEOUS—

S!Ol_‘l"l.:
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dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3lIst day of
March, 1972, in respect of *Misccllane-
ous—Sports’."”

DemanD No. 46—71—MISCELLANEOUS—

Civi. DerencE.

“That a sum not ecxceeding
Rs, 1,21,17,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complere
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of “Miscellane-
ous—Civil Defence’,”

Demanp  No,  47—71—MISCELLANEOUS—

OTHER MISCELLANEOUS EXPENDITURE.

“That a sum not excecding
Rs. 2,90,97,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complere
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Miscellanc-
ous—Other Miscellancous Expenditure’.”

Demanp No, 47—109—Caprtar  OutLAY
oON oTHER WORKS.

“That a sum not exceeding
Rs. 4,11,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complere
the sum necessary to defray the charges
which will come in course of payment
during the year ending thec 3ist day of
March, 1972, in respect of ‘Capital
Outlay on other Works'.”

48 —T1—MISCELLANEOUS—
IRRECOVERABLE LoANS TO D:snacm
PERSONS.

“That a sum not oxceeding
Rs. 7,33,000 be granted to the President
out of the Consolidated Fund of the
State of West Beogal to complete the

“suih’ neoessary to defray the charges
- which witl come . in course of payment
‘_-'.durluathu ‘year onding the 3lat day of
.'_?;M mmw of 'thnsw
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ous—Irrecoverable Loatu to displaced
Persons’.”

DinaNp  No.  48—71—MiscELLANEOUS—

EXPENDITURE ON DISPLACED PERSONS.

“That a sum not exceeding
Rs, 53,74,80,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal 10 rompiete the
sum necessary to defray the charges
which will come In course of payment
during the wyear ending the 31st day of
March, 1972, in respect of “Misceliane-
ous -Expenditure on Displaced Persons”.'’

DeEMAND No. 48—109—CAPITAL OUTLAY ON

OTHER WORKS—EXPENDITURE ON Dis-
PLACED PERSONS,

“That & sum not exceeding
Rs. 51,33,000 bec granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete

. the sum necessary to defray the charges

which will come in courss of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital Out-
lay on other Works——Expenditure on
Displaced Persons’.”

DEMAND NoO. 48—-LOANS AND ADVANCES TO

D1SPLACED PBRSONS.

“That a sum not exceeding
Rs. 40,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Loans and
Advances to Displaced Persons'.”

DemanD No. 50—98—CAPITaL OUTLAY ON -

MULTIPURPOSE RIVER SCHEMES—DAMO-
DAR YALLEY PROJECT.

“That & sum not exceeding
Rs. 3,69,99,000 be granted to . the Presi-

dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in aouuaofplymam .
during the” year ending the 3ist “day of
March, 1972, in respect of ‘Capital Out-
iay on Multipurpose River. Schom—
m vw»euw - -



Demanp No.
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51—103—CarrTar  OuTLAY
oN PusLic WORKS.

"“That a sum wnot exceeding
Rs. 5,26,16,000 be granted to the Presi-
_dent out of the Consolidated Fund of
. the State of West Bengal to complete

the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital
Outlay on Public Works™.”

- Dwo No. 52—124—CariTAL OUTLAY ON

Scremes oF GOVERNMENT TRADING.

“That a sum mnot exceeding
Rs. 3,38,79,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the ycar ending the 31st day of

March, 1972, in respect of ‘Capital
Outlay on Schemes of Government
Trading”.”

DemaND No. 54—LOANS AND ADVANCES
BY STaTeE/UNiON TerriTorY GOVERN-
MENTS.

“That a sum not exceeding
Rs. 18,22,70,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Loans and
Advances by StatefUnion  Territory
Governments.

MR. ICHAIRMAN : The question is :

“That this House approves the
Proclamation issued by the President on
the 29th June, 1971 under article 356 of
the Constitution in relation to the State
of West Bengal.

The motion was adopted.

MR. CHAIRMAN : The question s :

“That the Bill to confer on the Presi-
.dent the power of the Legisiature of the
State of West Beagal to mlw Ssﬂ, be

- taken into consideration.”

(SHRI K. R. GANESH) :

TULY 26, 1971 Wit Bongal Appropviation m "

(No. 2) Bill, 3971 :

MR. CHAIRMAN' : We shall now take
up the clauses,
The question is :
“That clause 2 stand part of the
Bill",
The rmotion was adupted.

Clause 2 was added to the 1ill. -

MR. CHAIRMAN : There is a» amend-
ment to clause 3 in the name of Shri
Somnath Chatterjee. The hon. Member is
absent.

The question is :

**That clause 3 stand part of the Bill",
The motion was adopted

Clause 3 was added tv the Bill,

MR. CHAIRMAN : There is an amend-
ment to claute 1 standing in the name of
Shri Somnath Chatterjee, The hon. Member
is absent.

The question is :

“That clause | stand part of the
BilL”

The motion was adopted,
Clause 1 was added to the Bill.

The Enacting Formula and the Title
were aaded to the Bill.

SHRI K. C. PANT : I move :
“That the Bill be passed.”

MR. CHAIRMAN : The question is :
#“That the Bill be passed.”™
The motion was adopted.

16.35 brs.

WEST BENGAL APPROPRIATION
© (NO. 2) BILL*, 197}

THE MINISTER OF STATE . IN
THE. MINISTRY OF FINANCE
1 beg. to. .move
for leave to introduce .a Bill 1o .authorise
WMWWOI rertain, sumyg
mmn&mamc»mouaua Fwﬁ of

s

;m m u. Wﬁ‘hﬂ,_: B g
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Drmann No. s--lz—-SALas Tax, .

““That a sum not exgeeding
Rs. 57,67,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bergal to complete
the sum necessary to defray the charges
which will come in course of phyment
during the year ending the 31st day of
March, 1972. in respect of “Sales Tax'.”

DEMAND No. 6—13—0OruEr TAXES AND

Duries.

“That a sum mot exceplling
Rs, 74,61,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the -31st day of
March, 1972, in respect of ‘Other Taxes
and Duties’.”

DeMAND No. 7—14—STAMPS.

“That a sum not exceeding
Rs. 20,35,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary. to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Stamps’.”

Demanp No. 8—15—REeGiStRATION FEES

“That s sum nmot exceeding
Rs, 57,07,000 be granted to the Presi
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respsct of *Registration
mt'it

DmubNo %w—mw DesTt

AND OTHER Dmm

“That a -sum. not = sxceediag
Rs. 66,67,000 be granted to the Presi-
dent out of the: Consolidated Fund of
the State of West Bengal to complete
theoumnmmtodefnythe charges
..wmchwlﬂcameh course of paymeat
- during the yeas ending the 3ist day of

m 1972, in vespect .of humt m

" Dgbt, and bther Obligatioay’.”

DeMann No.. ll——ls——PAnumr, StATE/

UnioN TeRRITORY LEOISLATURE.

“That a sum not exceding
Rs. 62,56,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Beongal to complere
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Parliament
State/Union Territory Legislature’.”

DeMAND No. 12—19—GENERAL ADMINIS-

TRATION.

“That a sum not exceeding
Rs. 5,74,89,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to camplere
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31ist day of
March, 1972, in respect of ‘General Ad-
ministration®.”

DEMAND No. 13—21—ADMINISTRATION OF

JusTice,

‘““that a sum not exceeding
Rs. 1,69,39,000 be granted to the Presi-
dent out of the. Consolidated Fund of
the State of West Bengal to complere
the sum necessary to defray the charges
which will come .in course of payment
during the year ending the 31st day of
March, 1972, in respect of *Administra-
tion of Justice’." .

DemMaND No,—14—22—JaiLs,

“That a sum not exceeding
Rs. 1,75,59.000 be grantcd to the Presie
dent out of the Consolidated Fund of

- the State of West Bengal to camplere

the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Jails".”

DgMaND No. 15—23-—PoLice,

“That a sum not axcaediu
Rs. 21,°3,75,000 be granted to the Presi-
dent out of the Consaiidated Fund of
the State of West Bengal 10 complete

~'the sum mecessary to defray the ghsrges
. which wifl gome In-course - of -payiment
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DemMAND  No.  16—26—MISCELLANEOUS during the year ending the 3lst day of
DEePARTMENTS—FIRE SERVICES, March, 1972, in respect of ‘Medical’.”
“That a sum not excoeding

Rs. 58,]18,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to camplete
the sum necessary to defray the charges
‘which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Miscellaneous
Department—Fire Services"."

{7—26~MISCELLANEOUS

Departments Excruping Fire  Ser-
VICES.
“That a sum not exceeding

Rs. 4,48,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Miscellaneous
Departments—Excluding Fire Services'.”

DemanD No. 18-—27—ScienTiFic DEePART-

MENTS,

“That a sum - not excceding
Rs, 51,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the Charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Scientific
Departments’."”’

DEMAND No. 19—~28 — EDUCATION.

“That a sum not  exceeding
Rs. 54,75, 26,000 be granted to the Presi-
dent out of the Consolidated Fund of
the Statc of West Bengal to complete
the sum necessary to defray the charges
which will come in course of pasment
during the year ending the 3ist day of
March, 1972, in respect of ‘Education’.”

DeMAND No., 20--29—MED{CAL.

“That a sum not exoesding
Rs. 16,30,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the . charges

- which will come in course of payment

Demanp No.

Dumanp No, 21—30—PusLic HEALTH.

“That a sum not exceeding
Rs, 8,35,60,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum nccessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Public
Health',”

DEMAND No. 22~ 31—AGRICULTURE—AGRI

CULTURE.

“That a sum not exceeding
Rs. 10,23,99,000 bg granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal 10 complete
the sum necessary to defray the charges
which will come in coursc of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Agricul-
ture-- Agriculture’.”

DeEmanND No, 22— 95— CAPITAL QUTLAY ON

ScHEMES ON  AGRICULTURAL [IMPROVE-
MENT AND RESEARCH.

“That a sum not exceeding
Rs. 1,78,04,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of *‘Capital Out-
lay on Schemes of Agricultural Improve-
ment and Research™.”

23—31—AGRICULTURE—
FISHERIES.

“That a sum not exceeding
Rs. 49,26,000 be pgranted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in reepoct of Agriculture—
Fkheriu"‘

Damanp No. 24—-33-A1~lm1. l-‘luunnmr.

“That a sum ot cxoeeding

"_s_g_. 19839000 b gresiod to 1y Proi
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dent out of the Consolidated Fund of
the State of West Bengal to complere
the sum necessary 10 defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of Animal Hus-
biﬂdl’"."

DEMAND NoO. 24—124— CapiTaL OUTLAY
ON SCHEMES OF GOVERNMENT TRADING—
Greater  Carcutta Mk SurpLy
ScHEME.

“That a sum not exceeding
Rs. 10,92,58,000 be granted to the Presi-
dent out of the Comsolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Capital Out-
lay on schemes of Government Trading—
Greater Calcutta Milk Supply Scheme'.”

DEMAND No. 25--34—CO-OPERATION.

“That a sum not exceeding
Rs. 1,03,67,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete

the sum necessary to defray the charges Demanp  No,

which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Co-operation'.”

DEMAND No. 26—35—INDUSTRIES —INDUS-
TRIES,

“That a sum not exceeding
Ks, 2,05,61,000 be granted to the Presis
dent out of the Consolidated Fund of
the State of West Bengal to comprete
the sum nccessary to defray the charges
which will come in course »f payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Industries—
Industries'.”

DEMAND NO. 26—96—CAPITAL OUTLAY ON
INDUSTRIAL AND = Economic Devetop.
MENT, '

“That" - a sum not - exceeding

Rs. 1,24,13,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sunt necessary to  defray the' charges
which will come in_course of payrhent
during the'yéar ending the 31st day of

March, 1972, in respect of = ‘Capital

on

3 ey
lm .

R
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DEMAND ~ No.  27—35-—INDUSTRIES—
Corrace INDUsTRIES,

~“That a sum not exceeding
Rs. 1,80,46,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Industries—
Cottage Industries’.”

DEMAND No. 27—96—CaPITAL OUTLAY ON

INDUSTRIAL AND EconoMiC DEevELOp-
MENT—COTTAGE INDUSTRIES,

“That a sum not exceeding
Rs. 11,33,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
Match, 1972, in respect of ‘Capital Out~
lay on Industrial and Economic develop-

ment—Cottage industries’.”
28—35—INDUsTRIES~CIN-

CHONA, .

“That a sum not exceeding

Rs, 44,55,000 bec granted to the Presie
dent out of the Consolidated Fund of
the State of West Bengal to complere the
sum necessary to defray the charges
which will come in course of payment
during the year cnding the 31st day of
March, 1972, in respect of ‘Industries—
Cinchona’.” .

DeManp ‘No. 28—37—CoMMUNITY DEvVE-
LOPMENT PrOJECTS, NATIONAL EXTEN-
sioN SERVICE AND LoCAL DEVELOPMENT
WORKS,

“That - a sum not excoeding
Ras. 5,37,51,000 be granted to the Presi-
dent out of the  Consolidated Fund of
the State of West Bengal to complete
the sum neccssary to defray the charges -
which will come ia cowrse of -payment.

during the year ending the 3ist day of

March, 1972, in respect of ‘Commiunity
‘Deve

Works™ "

lopment Projects, Natipne) ..:Exe .
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DeMaND No. 29—109—CAPITAL QUTLAY
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which will come in course of payment

ON OTHER WorKs—ComMmunITY DDEVELOP-
MENT ProJects, Nationar Exrtension
Strvice AND Locar DEVELOPMENT
. Worxks.

“That & sum not exceeding
Rs. 5,81,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum ne-
cessary to defray the charges w hich will
come in course of payment during the
year ending the 31st day of March, 1972,
in respect of ‘Capital Outlay on other
Works-Community Development Pro-
jects, National Extension Service and
Local Development Works®."

DEMAND No. 29—LOANS AND ADVANCES
UNDER CosmqunrTy Deveropment Pro-
JECTS, NATIONAL EXTENSION SERVICE AND
LocAL DevELOPMENT WORKS,

“That a sum not exceeding
Rs. 4,33,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Loans and
Advances under Community Develop-
ment Projects, National Extension and
Local Development Works'.”

Desanp No. 30~—38—LABOUR AND Emp-

LOYMENT.

“That a sum not exceeding
Rs. 2,91,56,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Labour and
Employment”.”

Demaxp  No,  31-—39—MiscELLANEOUS,
. .SOCIAL AND DsVELOPMENTAL ORGANI-
BATIONS—WELFARE OF SCHEDULED TRnEs
AND, CASTES AND OTMER BACKWARD
©_ “That a  sum pot exceeding
. Rs. 1,56,90,000 be granted to. the Presi-
* dent out of the Consotidated Fond of
" the State of West Bougal t6 ecompiete

08 #um nccemery 10 defray the chargss - Ra. 25,8400 be graoted o ik i

Demanp  No,

during the year ending the 3ist day of
March, 1972, in respect of “Miscllancous,
Social and Developmental Organisa~
tions—Welfare of Scheduled Tribes and
Castes and other Backward Classes’."”

32—39—MISCELLANEOUS,
SociAL AND DeveLOoPMENTAL ORGANI-
SATIONS—EXCLUDING WELFARE  OF
ScHEDULED TRIBES AND CASTES AND
OTHER BACKWARD CLASSES.

“That a sum not exceeding
Rs. 1,27,72,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Miscellaneous,
Social and Developmental Organisations-
Excluding Welfare of Scheduled Tribes
and Castes and other Backward Classes’.”

Demano No, 33—42—MuLTIPURPOSE RIVER

SCHEMES.

“That a sum not exceeding
Rs. 4,09,24,000 be granted to the Presi-
dent out of the Consolidated Fund of

“the State of West Bengal to compiete

the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of *Multipurposc
River Sehemes’.”

DeMaND No. 33—43—IRRIGATION, Navi-

GATION, EMBANKMENT AND DRAINAGE
Works (COMMERCIAL),

“That a sum not exceeding
Rs. 81,87,000 be granted to the President
out of the Conmsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment

- during the year ending the 31ist day of

March, 1972, in respect of ‘Irrigation,
Navigation, Embankment and Drainage
Works (Commercial)’.”

Dounp No. 33—44—Innicarion, Nave

OATION, EMBANKMINT AND  DRAINAGE

. Wonks (Non-CaMmBaciaL).

*That s eum . not  excoeding

e F e
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the State of West Beagal for the services of
the financial year 1971-72,

MR. CHAIRMAN : The Question is :

“‘That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of the State
of West Bengal for the services of the
financial year 1971.72.*

The motion was adopted,

SHRI K. R. GANESH :1 introduce
the Bill,
1 beg to move 1 :

““That the Bill to authorise payment
and appropriation ot certain sums from
and out of the Consolidated Fund of
the State of West Bengal for the services
of the financial year 1971-72, be taken
into consideration,”

DR. RANEN SEN (Barasat) : 1 want
to say a few words.
MR. CHAIRMAN : He has to give

notice which he has not done.

MR. CHAIRMAN : Motion moved :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of West Bengal for the services
of the financial year 1971-72. be taken
into consideration.”

DR. RANEN SEN : It has been the
practice here to allow a member to make a
few observations at this stage also. This is
in our convention. The only difference is
that 1 have not written to you. I havo been
here for 10 years and you have also been
Chairman for a long time. I want only five
minutes,

MR. CHAIRMAN : Under the rules, it
is not permitted. But as a special case, I
allow him. :

DR. RANEN SEN : 1 would draw
attention to only two points. A Land Refo-
rins Act bas been passed in West Bengal
during President's rule. But there are instan-
ces in many districts where it is not imple-

mented. Then even where it is, there are
thousands and thousands of cases where the
peasantry has been evicted. Police cases
have been instituted against them one year
or two years ago. There is a report in the
Calcutta papers that there are nearly
300,000 cases pending. While 1 agree with
Shri Pant that the Bandh threatened by the
CPI (M) should be abandoned —it is to be
noted they are also trying to come in line
by dining with the Prime Minister aad all
that ; it is a good sign—Government should
also try to create a climate conducive to
peace. If there are 300,000 cases against the
peasants, such a climatc of neace cannot be
created. You do not require the CPIM to
start a Bandh ; in West Bengal today, a
dozen persons can bring about a Bandh for
24 hours. They just go through the streets
shouting “close, close’ and shops will close
and buses will go off the streets. So in order
to bring about a healthy climate, while the
idea of Bandh has to ‘be  abandoned, . the
eviction of the peasantry which has assumed
enormous proportions today, has also to

stop.
SHRI1 SAMAR GUHA rose—
MR, CHAIRMAN : No pl=ase.

SHRI K. R. GANESH : It has been

noted and steps are being taken,
SHRI SAMAR GUHA rose—

MR. CHAIRMAN : No, no. I gave him
special permission. 1 do not allow anything

else.
Now, the question is :

*“That the Bill to auathorise paymeat
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of West Bengal for the services -
of the Bnancial year 1971-72, be taken
into consideration.”

The motion was édopmi.

MR. CHAIRMAN : The question is :
““That clause 2 stand part of the Bill.”

WMMMMDM-

" Clause 2 was added to the Bill.

Tr

"1 Introguced moved with the recom mandation of 1o Presigent;-<* -

—
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Clanse 3, the Schedule, Clause 1, the -
Emacting Formula ond the Title were

" odded to.the Bill. .

SHRI K. R. GANESH : ] move :
““That the Bill be passed.”

MR CHAIRMAN : The question is :
“That the Bill be passed.”
The motion wos adopted.

16542 b,
FINANCE (NO. 2) BILL, 1971

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): 1 begto
move®* :

“*That the Bill to give effect to the
financial proposals of tho Central
Government for the financial year 1971-
72 and to provide for the levy of
foreign ' travel tax, be takens into"consi-
deration.”

The important features of the proposals
in the Bill were outlined by me in my
Budget speech and the details of the specific
provisions in the Bill have also been speit
out in the Explanatory Memorandum cir-
culated to Hon'ble Members along with the
budget papers. I do not, therefore, pro-
pose to take the time of the House in going
over the entire ground again, and shall
confine myseif merely to explaining the
principal changes that I propose to intro-
duce in the provisions of the Bill. The
valuable suggestions that I have received
both from Hon'ble Members and others
have been of considerable assistance to me
in formulating these amendments and 1
would like to take this opportunity of
expressing my gratitude to those whe have
provided comments on the proposals. 1
have also met the representatives of various
Associations. I have also had the benefit
of consvitations with my colleagues in the
Cabinet.

The main. objectives of the Bill are to
simplify and rationalise the taxation laws
and to reduce opportunities for evasion of
taxes, as a0 fo bring about a acaling down
of the comcentration of economic power
and reduction in the inequalities of income

FILY 26, 978

and wealth aod, if I may so, it has been
widely acknowledged that the proposals in
the Bill will go & long way to meet these
objectives, What I propose to' do through
the amendments is to suggest a few changes
for rationalising some of the provisions of
the Bill, in certain other cases, to make
them more effective in achieving the objec-
tives underlying them.

In the field of direct taxes, the Bill
contains proposals for imposing a ceiling on
the remuneration of employees which would
be deductible in computing the taxable in-
come of a company or any other taxpayer.
The maximum amount that will be deducti-
ble in respect of any one employee will be
limited to Rs. 5,000 for each month or part
thereof comprised in the period of employ-
ment of the employee in India during the
relevant account year, The expenditure
incurred in providing any requisites etc. to
an employee will also be restricted to 209,
of the salary of the employee or Rs. 1,000
per month, whichever is higher In regard
to directors or persons who are substantially
interested in the company or their relatives,
there will be a similar ceiling of Rs, 72,000
for the year. In the case of employees,
certain items of expenditure, such as, contri-
butions to recognised provident funds, home
leave travel concession, etc. will not, how-
ever, be taken into account for purposes of
applying the aforesaid ceiling limit, 1
now propose to make an amendment in the
relevant provision in order to place director-
employees 0o a par with other employees
in this regard. 1 also propose to clarify
that where the expendilure on account of
remuneration, benefits or amenities provided
to a directer does not relate to a full year,
the deduction for such expenditure will be
reduced proportionately, and further that in
a case where a person is a director of the
company for a part of the account year and
an employee for another part of the year,
the deductible amount of expenditure in-
curred by the company in providing
remuneration, benefits or Pequisites to such
a person will be limited to Rs. 72,000,

‘The Bill proposes to limit the deduction
upto Rs. 3,000 presently available io all
categories of tax-payers in respect of income
from investments in specified categories of
financial assets, such as, Government securi-
ties, company shares, bank deposits, etc., 10

"Moved VIl o Trcommmedaion of a8 PraeeR.
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individuals and Hindu undivided families
only, Having regard to the apecial position
of married couples governed by the sysiem
of community of property in force in the
Union Territories of Dadra and Nagar
Haveli and Goa, Daman and Diu, 1 propose
to extend the benefit of this deduction to
such married couples as well,

There has been some criticism of the
proposal in the Bill to include in the net
wealth for purposes of taxation the first
Rs. 1 lakh of wealth in the case of indivi-
dual assessees and the first Rs. 2 lakhs in
the case of Hindu undivided families, where
the net wealth exceeds the aforesaid Hmits,
In particular, it has been urged that this
provision will operate harshly in cases of
middle class people where the only income
derived by a taxpayer is from house pro-
perty let out to others. Under an existing
provision in the Wealth-tax Act, one house
or a part of a house belonging to a tax-
payer and exclusively used by him for his
own residence is exempt from wealth-tax
up to a value of Rs, | lakh, I propose to
provide that this cxemption will also be
available in respect of let-out house pro-
periy in the same maaner and to the same
extent as the existing exemption in respect
of self-occupied house property.

In my Budget speech, I had announced
my intention to discontinue development
rebate in respect of ships acquired or machi-
nery and plant installed after May 31, 1974,
We have already issued the mnotification
giving effect to this proposal. It has been
represented that the withdrawal of develop-
ment rebate after the three-year notice
period would result in retarding docisions
for establishing new units or expansion and
moderanisation of the existing umits. In
this conoectivn, it has been meationod that
the warious licensing and regulatory proce-
dures take 8 considerable amount of time
bofore a licence can fructify and, -as such,
the new projects will have te be largely
planned on- the basis that the development
rebate will not be admissible in their cases.
We are coatemplatiog certain -steps to
expedite. the work relating to licensing and
other regulatory precedurss. This, I hope,
will result in expediting the  decisions by
various .agencies conceroed with licensing
and other matters. Although the develop-
ment rebate has resyed & very useful purpose
.manracmulnmmnuin industry -during

th 3 fast usutsofmomum I foot that

SRAVANA 4, 893 (SAKA)

B, 1971 230

at the presont siege of our development, it
is no longer necessary ta continue this . con-
cession. Development rebate bas been
criticised by several persons as leading to
wasteful use of scarce capital resources and
has, to some extent, led to a concentration
of economic activity in the hands of extisting
firms. | am not, however, suggesting that
there may mnot be aced for better conceived
‘ax incentives for encouraging indastries a
certain solocted soctors or those in  backward
arcas. We propose to study this problem
m depth and I shall be gratef for aay
suggestions that the Hon’ble Members inay
like to make in this behalf,

I mow turn to the proposals in the Bill
regarding indirect taxation. 1 have already

«dealt with the proposals relating to Customs

and Central Excise in my Budget speech
and in my reply to the general discussion
on the Budget. Some of the budget levies
notably those relating to maida and counrse
cloth, were withdrawn at the stage of the
general discussion.  While the .other pro-
posals do oot call for any material change,
some notifications are necessary and desir-
able in order to remove anomalics or haed-
ship and inconvenience particalarly to -smail
producers. And I now propose to indicxte
some of the modifications regarding Customs
and Hxocise Duties

I shall first deal with Customs duties.
In view of the high margin of profit on
imported stuple fibre, I had proposed as
part of the budget a duty of 100 per oeat
ad valorem. While the duty on wunon-celin-
losic siaple flhre wiil remain at this level, 1
propose to reduce this duty to 30 per .cent
ad valorem in the case of cellnlonic stuple
fibre which is a cheaper variety of staple
fibre being imported 1o meet the cotton
shortage in the country. A notification
giving effect to this change in duty is being
issued.

Oa the basis of the revised structure of
import -dutica, a rate of 100% was prescri-
bed for all dry fruits. Consequential amen-
dments have now been made in the tariff
values fixed for asscssmont of these dry
fruits and a notification is being .isswed
giving effect to the revised tariff values. The
revised tariff values being generally lovnr
than those in force hitherto, the burden .f .
duty will be correspondingly J#se. In order
to remove the disparitie~ in the incndcmot
Huties caumed by different modes - of - asspeg:
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tnent, the system of assessment on the Tbasis
of tariff values which was hitherto applica-
_ble to goods of Afghmiltm otigin only,
'ha.n now been extended to all dry fruits.

, Cnming next to Central Excise duties,
1 ‘propoge, in line with the concessions
- already announced at the time of the intro-
-duction of the Finance Bill in favour of
-small units, to exempt wholly from excise
duty the preduction of compounded 1lubri-
cating oils and greases, by units which do
not use power.

There have been a large number of
tepresentations from the manufacturers of
rubber products and vegetable non-essential
oils using solvent extraction process against
the increased duty on ccrtain special boiling
_point spirits on the ground that it would
result -in higher cost of production and
- price vise on a number of products. I have
carefully considered these representations
and have decided to reduce, subject to cer-

_tain procedural safeguards, the effective rate
of duty from Rs. 845 to Rs. 425 per Kilo-

.litre (nearly half of the present ievel) on
special boiling point spirits with the nomi-
-nal boiling point ranges of 55 to 115°C and
-63-to 70°C which are used in the manufac-
ture of rubber products and solvent extrac-
tion of oils, respectively.

. Keeping in view the concession already
.extended in respect of ceortain specified
motor vehicle parts intended to be used as
original equipment parts of motor vehicles,
I propose to extend a similar concession to
such parts going into the manufacture of
assembled components like brake assemblies
eic. or automobile engines, provided that
- these assembled components or engines are
uwsed as original equipment parts in the
- manufacture of motor vehicles.

1 also propose to extend the concession
already announced to the small manufac-
turers in respect of certain specified motor
vehicle parts, to the manufactorers, of ele&
tric horns,

Tn order that the levy of duty on oxygen
‘gas does mot adversely affect the steel and
fertiliset ' industry, I propose to exempt
oxygen gas wholly from paymeat of = central
excise duty if it is used in tho manul'rcmre
‘of steet and fertilisens. '

Punher. in order hm mm
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the manufacturers of gases who apprehend
considerable difficuities in the matter of
deciaration of assessable values, it is pro-
posed to fix tariff values in  respect of
okxygen, chlorine and ammonia gases,

I also propose to restore the pre-Budget
rate of 10 per cent. advalorem in respect of
electrical porcelein insulators as a measure
of reducing the cost burden on rural clec-
trification programme.

In respect of cinematograph projectors,
I propose to fix tariff values for 35 mm and
70 mm projectors to eliminate certain admi-
nistrative difficultics. Further, as I would not
like the cause of education, family plaaning,
agriculture and public health programmes to
suffer owing to the new levy on cinemato-
graph projectors, I propose to exempt 16mm,
projectors used for these purposes wholly
from the central excise levy subject to cer-
tain chacks and procedural safeguards.

In the wake of the withdrawal of exe-
mption on agricultural tractors, some points
of doubt had been raised whether power-
tillers would also attract central excise duty.
This point has been carefully considered and
it has been clarified that for purpose of
levy of central excise duty, power-tillers
cannot be classified as agricultural tractors
and therefore the levy imposed on the latter
is not chargeable on the former. Customs
duty will, however, be charged on imported
power-tillers,

The Hon’ble Members will recall that
in my Budget speech I had made a mention
of rationalisation of the concessions availa-
ble to independent processors of cotton
fabrics. By this measure, the hand process-
ing units which were hitherto enjoying com-
plete exemption from processing duty, were
subjected 10 a certain amount of duty on
the processing done by them, ¥t has been
represented by this sector of the industry
that the rates proposed are too heavy for
them and that it will also be difficult, parti-
cularly for the smallar uvnits, to follow the
normal procedure . for paying excise duty,

'§ have carefully considered these representa-

tions 1 am making a substantial reduction
in the rates of duty which were proposcd
for them. To obwiate the procedural forma-
lities and checks, am optional compounded

‘levy -scheme is also being notified under
-mmmctlnmﬂ witl be somewhat

mrmmtmmﬂmﬂm
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Hon’ble Members may recall that 1 had
proposed & ‘levy -on certain ready-made
garments and in order to protect. the small
manufacturers. the levy was intenced to
-be confined only to such articles which are
manufactured with the aid of power and
sold under a registered trade mark or brand
name. However, subsequent to this, some
of the leading manufacturers of ready-made
garments have, with a view to avoid pay-
ment of central excise duty, de-registered
their brand names. In order to ensure that
the big manufacturers of ready-made gar-
ments do not get away in this manner, I
have made certain modifications in the
existing definition. Simultaneously, however,
I am providing for adequate relief to the
smaller manufacturers by increasing the
excmption limit of clearances for ready-
made garments to Rs S5 lakhs per annum.
This concession will not, however, be avail-
able to those manufacturers whose annual
clearances exceed tne limit of Rs. 5 lakhs
in a financial year,

The maximum number of representa-
tions have been received in respect of the
levy on bolts and nuts and screws. These
reparesentations deal mainly with cither tbe
scope of the tariff item or the difficulties
experienced by the smaller producers. After
careful consideration of these representations,
the precise scope of the tariff items is being
clarified to include only such bolts, nuts
and screws which are exclusively fasteners
and have no functional utility otherwise.
The difficulties of the smaller producers
have also been looked into and after consi-
dering the vorious possibilities to allevaite
them, 1 have decided to exempt bolts, nuts
and screws produced by a manufacturer
whose total value of clearances does not
excced Rs. 5 lakhs in a financial year, as
in the case of ready-made garments. This
exemptipn, I hope, should meet adequately
the demand of the smaller units.

Apart from the reliefs and concessions

1 have mentioned above which all relate to

the proposals made in the Budget, I would

also like to take this opportunity of annou-

ncing another relief, by way of total exem-

ption from excise duty on cigars and

cheroots. This industry which is mainly in

_the cottage sector, and highly labour inten-
sive, has been languishing over the Yyears,

fragmenting itself and confining itself more

‘and more to' the manufacture of infarior
“variety of cigars and cheroots as they "are
. mot able to bear the incidence of excise

SRAVANA 4, 1893 (S4k4)
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duty leviable on the costlier
varietics The loss - of revenus

by this exemption will be about Rs, 7 lakhs
per annum. [ hope this exemption will help
to revive this industry and also give a fillip
to the export of quality cigars and cheroots,

A number of letters have been received,
including from some Hon’ble Members,
ebout the Foreign Travel Tax., In view of
the novelty of the tax in this country and
the many representations received, I propose
to revise the rate of the tax and now intend
to make a beginning with a 159, rate of
tax for the Standard first class and only
10%, rate for the Economy or Tourist
class,

I have to taken into account various
represeniations made that relief should be
given for  certain classes of puassengers.
Hon'ble Members will recall that evea at
the time of proposing the tax I had annou-
nced exemption from tax in the case of
students and scientists, It was also clarified
in the Memorandum circulated to the
Members at the time that in so far as
students are concerned, the exemption
would apply to all of them who go abroad
for studies or technical courses whether
foreign exchange is released for them by the
Reserve Bank or they do not ask for foreign
exchange but are otherwise eligible for it.
I should like to amplify this by saying that
this exemption would apply only to those
who travel by Economy class, as Hon’ble
Members would appreciate that those who
travel by First Ciass are certainly in a posi-
tion to pay for that luxury and can there-
fore afford to pay the tax also. As for scien-
tists, 1 would like 1o clarify that the inten-
tion is to exempt them from the tax provi-
ded they are sponsored by Universities and
such other institutions engaged in scientific
research as may be approved by the Govern-
ment of India in this behalf and the purpose
aof the travel is for participation in an appr-
oved international conference, seminar, etc.
Here too, naturally, the concession would

- apply only to travel by Economy class. I

also propose to exempt deck passengers
travelling by sea for approved pilgrimages
like the Haj. Employeces of airlines and
shipping companies have represented that
as a part of their service conditions they are
allowed to travel free abroad. once in a
while, The airfines companies also give free

tickets on other oocasions, ‘such as inaigu-

ral ﬂt.hts.!m to enempt ‘such - free
~employees
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cotnditiens or for imaugural flights but
here too, the concession will be confined to
travel in the Beonomy class only.

As the rules and procedural arrange-
ments have to be finalised before this levy
can oome int0 operation, a certain time is
needed for this purpose after the Bil is
passed. My intention is to bring the tax into
effect from the 15th Octeber, 1971,

The loss in revenue as a result of the
modifications now proposed in the travel
tax are very roughly estimated to be about
Rs. 3 to 4 crores for this year, Taking all
the concessions made since the introduction
of the Budget, inctuding those in respect of
Maida and coarse cloth, the net effect this
year will be a loss in revenue of about Rs
15 crores. I hope Hon'ble Member would
&t least agree that if | had to cast the net
wide in  avgmenting budgetary resources
this year, | have been cqually respomsive to
suggestions for modifications and reductions
to remove undue hardship and give relief
to the smalier manufactarers.

Finally, I might refer to a matter not
connected with the Finance Bill but which
has a bearing on mobilisation of resources
through the voluntary savings of the people.
Hon'ble Members will be glad to know that
the net collections under small savings were
about Rs. 197 crores last year, that is to
say, about Rs. 70 crores more than the
collections in the preceding year. In view
of the urgent need to step up these collec-
tions still further so as to counteract the
inflationary trends in the economy and to
find the much needed resources for develop-
ment, it has been decided that the limits of
deposits in the 7-year WNational Savings
Certificates (11 and TIT Issues), taken to-
gether, should be enhanced from Rs. 25,000
to Rs. 50,000 for individual holdings and
from Rs. 50,000 to Rs. 1,00,000 for joint
holdings, with effect from Ist August, 1971,
It has also been decided that S-Year Fixed
Deposits receivable at the Post Offices and
Branches of the State Bank of India and
its subsidiaries will not be received after
the close of business on the 3ist July,
1971. :

To ealist the co-aperation of the State

- Governments in increasing the collections
under the Public Provident Fund Scheme,
[t has been decided.that with effect from the
. SBrFent .year, the Public Prouidmt Fund

Scheme for the purpuse of determining ioans
admissible to State ‘Governments in respect
of the Small Savings collections. 1 am
confident that the State Governments will
now take koen interest in stepping up the
collections under the Scheme,

17.00 hrs.

MR. CHAIRMAN : Motion moved :

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1971-72 and to provide for the levy of
foreign travel tax, be taken into con-
sideration.”

15 hours have been allotted for all the
stages of the Bill. If the House agrees, we
will have 9 hours for the general discussion,
5 hours for clauses and 1 hour for the
third reading, [ take it that the House
agroes to this.

SHRI JAGADISH BHATTACHARYYA
(Ghatal) : Sir, the Finance Bill, being an
indispensable part of the budget, should be
considered in the light of what is contained
in the budget that was presented earlier.
But the budget presented before us had
only taxes, more taxes and yet more faxcs
and so on and so forth. This has been
going on for the last 24 years since indepen-
dence

Our Finance Minister wants to usher
in socialism, of course socialism of his own
brand. whoever heard of socialism by
taxation, the lion’s share of which is borne
by the common people. What sort of
mess has this government landed this coun-
try into ?

Immediately after independence we
found that the postal department and rail-
ways were viclding large profits, Now these
concerns, which were once at it were Kama-
denu, the cow which gives milk constantly,
now they are running at a loss. All the
public enterprises are incurring losses, and
these losses are mounting year after year,
This government has brought this country
on the brink of ruin. It is rushing head-
jong to destruction .and pethaps there is
no pauibaluy of its survival, unless: the
present policy of the government is thorou-
ghly changed. . .
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1t Is a common saying now that India
is a problem-ridden country. But who
created these problems 7  All these pro-
blems are the creation of the present govern-
ment and its predccessors who belong to the
same party.

The biggest problem now facing this
country is that of refugees who have crossed
over to India from Baugla Desh because of
the inhuman atrocities and geaocide per-
petrated there by the military regime of
Yahya Khan.

Here also this Government has become
a prisoner of indecision. They could not
act promptly when the whole country was
behind them on this issue. They only
solution lay in the immediate recognition
of the provisional Government of Bangla
Desh and in giving all kinds of material
help to the freedom fighters there. We are
at a loss to understand what stood in the
way of this Government to do this. Do you
think that if you go down on your kuees
and plead for taking these refugees back
that biood thirsty Yahya Khan will do it.
Now, the problem has assumed a gigantic
magnitude and it has become next to im-
possible to copc with. Already seven
millions have come over to this side. No-
body knows how many are on the way. If
you spend only one rupee per meal per
head per day the annual expenditure will
come up to the tune of Rs. 500 to Rs. 600
crores only to feed them let alone the
question of housing them, clothing them
giving them medical help or providing
sanitation And now the indication is that
these refugees are going to stay...

ot geer wrr wara (Rav) ¢ weRw
ARG, AW AETYT FT A §, FA A
wargfer 7Y &1

MR. CHAIRMAN : The bell is betng
rung...Now there is quorum.

17.07 hrs.
[Suri N. K. P. SALve /n the Chair)

"SHRE JAGADISH BHATTACHARYYA:
...and in that case ultimately they wilt re-
quire full rehabilitation and we know the
reéfugees who have come cartier because of

the partition of India and its after math

H9ve ot yot byen fully esubilityiod. Much
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remains to be done for them and now the
rehabilitation- of these additiomal seven
millions or bow many millions they might
be, is anybody's guess, will give rise to so
many complications that will one day turn
to be a great socio-poiitical problem asd
then even & Hercules will not be able to
clean the Augean stables.

Yahya Khan has suocceded in killing
two birds with one stone. He has almost
succeoded in destroying all kinds of demo-
cratic movements of Bangla Desh aad he is
going to destroy Indian economy and our
Government is only a silient spectator to
this, waiting for the so-called opportune
moment to act.

What a miserable plight ?

17.10 hrs,
[Surt K. N. TiWARY in rhe Chair)

I think, it is not possible to discuss all
the problems facing the country in detail
just jo a single spesch. We cannot but put
all the emphasis at our command on the
problem of education and uneéemployment
that is eating into. the very vitals of the
nation. There has been a persistent cry
since the day of independence that our edu-
cation should be production-cum-employ-
ment oriented. But who cares for that ?
Nothing tangibla has been done in this res-
pect till this day,

Education up to the age of 14 ought to
have been free and compulsory within ten
years of the introduction of our Consti-
tution, but those ten years have all rolled
by and another ten years are also going to
be over. But has that objective been achiev-
cd or will it be achioved by this Govern-
ment in the next ten years ? The answer is
an emphatic ‘2Jo’,

The mischief is already done and it is
going . out of comirol. You talk of only
West Bengal but it is showing its ugly head
everywhere in the country. The entire
youth community is suffering from severe
frustration.

Exploitation is going on unchecked and
those who are in the Government are only
after the loaves and fishes of office and-
perhaps busy decorating their houses by
spending lots of public money. Anywhers
you tutn your ecyes and you will find mis- -

mEnsgoment,  npytigence, eotruption * and.
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parochial party interests on the part of
this Government which have made this
~ country a paradise for the privileged classes
who are exploiting this sitmation and are
adding to their bank balances and black
money.

By pursuing this policy this Government
is digging not only its own grave but also the
. grave of the entire nation, There is no
escape unless the people become fully cons-
cious of this and rise to the occasion and
change the track along which this Govern-
ment is now dragging this country.

It is in this perspective that we have
been called upon to pass this Finance Bill.
In view of what 1 have already said and
the mouting failures of this Government to
give the country a real start in the right
direction, there is mo question of my sup-
porting the Bill, rather I request this House
to oppose this and to have no hesitation in
its outright rejection.

SHRI N K. P. SALVE (Betul) : Mr.
Chalrman, we are discussing the Finance
Bill this year under the shadow of a very
grave and calamitous situation created on
accouut of events in Bangla Desh. Be-
cause of the urgency and the magnitude of
the problems created on account of Bangla
Desh, the discussion on the Finance Bill
and the importance relating to vatrious pro-
posals which will figure in the discussion are
likely to some exteat to be minimised or
attenuated, but the importance of the dis-
cussion of the Finance Bill can aever be
eclipsed, because the entire gamut of the
Government’s fiscal policy and measures is
now before the House for its * scrutiny and
approval, That is one reason why the
Finance Bill always has an extremely impor-
tant place in the parliamentary calendar, of
the Budget Session.

This year’s Finance Bill has came in for
a very severe criticism. During the debate
when we were discussing the Budget, there
was a very severe indictment of the Finance
Minister even outside the House. The
Finance Bill has been under very severe fire.
In fact, it is going to be my endeavour
today to objectively analyse some of these
criticisms specially relating to direct taxa-
tion and to lay before the House ohjectively _
mﬂ dispassionately = the implictions of

-vﬂmptmwm*hﬁhq
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these criticisms were really  justified or whe-
ther they were utterly - one-sided or whether
they were ‘utterly exaggerated or whether

' they were fliunted and hurled on the

Finance Minister entirely to cater to some
vested interests, the capitalists or the mono-
polists or certain political parties,

Sir, an able and strict Finance Minister
is in the same position as that of a husband
who is strict and disciplinarian and, like a
strict husband who has to face criticism
from his nagging wife, a Finance Minister
also has to be prepared to face criticism
which is sometimes in quality and standard
the same as that of a nagging wife. The
difficulty is that our Finance Minister is not
used to a nagging wife . .,

AN HON. MEMBER : But you appr-
ently are,

" SHRI N. K. P. SALVE : Unlike many
of his colleagues, he is not used to a nagg-
ing wife,

What is the truth in the entire criticism
hurled against the Financc Minister 7 In
the crux of the criticism has been in
that the proposals of drastic with-
drawls and abridgement of various incen-
tives, concessions and exemptions in the
incom-tax law, and the increase in the sur-
tax and the income-tax rates and the wealth
tax rates has raised the whole burden of
direct taxation to such a height that it is
going to impede the growth rate. A picture
has been painted by these critics that
economic activity will come to such a
pass, if the Finance Bill proposals on direct
taxes are implemented, that it will
overtun the applecart of the industrial
grouth which seems to be gathering
momentum in the preceding few years,
We have hardly been able to reach
5 per cent growth in the industrial sector
and, it is said, that even this rate of growth
is likely to be adversely affected.

Let me analyse some of these criticisms.
1 shall take first the corporate sector. In the
corporate sector, there is no change so far
as the income-tax rates are concerned, 'The
only change is in relation to the. taxation of
sur-tax on companies. .- The sur-tax rates
have been enchgaced and raised on compa-
nies and would .. be, instead  of

3??'*’5‘93"?"“‘! Where ' tho.
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~ chargeable profits, after the statutory deduc.
tioms, are in excess of 15 per oent and the
statutory deductions happen to be Rs, 2
lakhs or 10 per cent of the capital
base. :

The other change in the rate of taxation
so far as the corporate sector is concerned
is only in respect of capital gain. The
capital gains tax has been increased to
45 per cent on lands and buildings as against
40 per cent and to 35 per cent on capital
gains other than lands and buildings. Sur-
tax has been the subject matter of very
bitter criticism and the Finance Minister
has been very severely censured for that.
Sur-tax, it is to be understood, is, in fact, a
levy, on high profitability. Sur-tax, though
is a levy, in the nature of a tax or
income, it is, in fact, a tax on high profita-
bility of companies who earn high proﬂu
on capital. If one were to examine in
terms of pcicentage this increase, one
would (ind that the burden of criticism is
far in excess of the burden of increased
taxation itself. It will be found that as a
result of increased taxation, there is to be
no sur-tax if the company has a profit upto
22.2 per cent of the capital employed. 1t isa
reasonable profit rate and there is absolutely
no burden whaisoever of sur-tax. And then
if such an industry happens to have a
priority status, then upto 239 of capital it
has no burden of sur-tax and the increased
rate of surtax would come into play only
when it reaches 33.39, target. Where a
company makes a profit in excess of
33.3Y, of its capital then alone’ will the
increased rate of surtax come into picture
and the maximum impact of the increased
rate of surtax on profits of a non-priority
business of a widely-held domestic company
where the profitability is 1009 of the capital
will be 68.5% as ageminst 66.25%], “including
income tax and suttax, Therefore, If & com-
‘pany were to make a profit of 100% of its
capital, the increase would only be 2:257/ -in
the aggregate and this increass has been the
__subject matter of criticism so widely and so
vehemently that a picture 48 painted of our
Financé Minister as enemy No 1 of ‘the
corporate sector. The sartax s criticised be-

cause it is saéd and.] beatd .it in Bombay— .

that the iincreased surtax in fact & punitive
1% -om. the effioiant management :of & .com-

‘pany. The asgument girocesds on the assu-

“inption that thechigh peofiability arises out
. pirofiicient masagement. Sic.nothing san.be

“SRAVANA 4 93 (S4K0"
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‘more fallacious than this.  If we just look
-at. the advanced countries where a company
management techniques have reached the
highest point of .excellence because of _their
ruthless: efficiency, they have rates of profit-
-ability which is one-third or one-fourth of
companies in India which have foyrth or the
fifth rate management. The high profitabi-

‘fity of Indian corapanies is rarely because of

better efficiency. It is primarily because of
their capability. to be good speculators,
good manipulate-s, g3. 1 profitcers and good
racketeers.. Perennial'y, they exploit the
consumers, and “gerconially they. exploit the
misfortune of the consumers and that is
why there is high prfitability.

Therefore, does anvoae challenge the
principle or rationa'v of the leavy. About
the increase, If at all there should have been
any criticism, the criticism should have been
that the increase of surtax on the corporate
sector has been too niggardly aad too
meagre and it should have been more strin-
gent ? If one were to see the overall impact
of increased taxation on the corporate sector
which has been the most vociferous and
most vocal, what those one find ? The
other day 1 happened to be present at a
symposium, and I found that the people
from the corporate sector and representing
the corporate sector criticised the Finance
Minister and my party saying ‘What do they
understand anything of finamce ? This ycar s

‘tax proposals as envisaged in the Finance

Bil .have made a dent in the corporate
sector out of which it will never be able to
recover’’, as though heavens have fallen on
the corporate sector as a result of the
proposals in the Finance Bill. If one were to
analyse the increase, one finds that out of
Rs. 411 crores, the iotal recovery by way of
corporate taxation, the incrcase is a lamentable
Rs. 16 crores, which is less than 4 per cent.
For this negligible increase, a furore has been
created which, to say the least, is out of all
proportion. One has only to study the
trends of taxation on the corporate sector -
during thé preceding few years, and one will
Jbe left simply aghast at the tremendous dis-
parity, the hiatus betwéen the rates of taxa-
tion.as they appear In the schedule and the
effective rates &3 they emetge on the true com-.
mercial profits..- Qne has odly to'see the ace -

tual taxation on the commercidl profits. ‘A -

intacesting study has been ude by anieoo-
"‘”’""4
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mpuiea in diffcrent spheres of mk. snd
the results are 30 challenging. 1 should like
to point them out to Shri Piloo Mody, Let
him kindly listen to these facts and-under-
stand them, because he will learn - something
about the exact rate of taxation on the
commercial profits This happens to be a
study of ten compaaies. I have not done
It. Nor has the Finance Minister done it.
‘This is from the Ecomomic Times. The author
studied the working of these companies
during the ast ten years ; these companies
are Escorts. TELCO, Tube Investment,
. Phillips, Dunlop, Great Eastorn Shipping,
Hindustan Aluminium, Gwoliar Rayons,
Tata Chemicals, Chemicals and Fibres.

‘Among these, the highest tax has been
paid by Phillips. The pre-tax profits were
Rs. 27.38 crores; tax paid was Rs. 17.22
crores, which it about 62 per cent. In the
case of the Shipping company it paid a tax
of Rs. 30,000 on a total profit of Rs. 20
m<

The total pretax profits aggregated to
Rs. 23051 crores. The tax actually worked
out to Rs. 85.86 crores, which is 37 per ceat
~tax for tem years on these public companies,
This is the plcture of: & cross-section ; this
iz the picture of the copporate sector which
‘says all over the world at thetop of its
voice that the tax burden in India is so high
on the corporate sector and so unimagina-
tive and so. barsh and so devold of the
realities that they are crushed and they can
never come up aod this stultifies growth
and it chokes growth. But the effective
rate on real profits is only 37 per cent.

SHR! D. D. DESAI (Kaira): The
‘corporate tax s more than 50 per cent,
“My bon. friend is a chartered accountant
and -he should know it, :

lamme—
ful o him for this interruption, because
--tlm onlydnmahedldnﬂmdemmlwm
' ,said.  There is such & histuy aad
.thereiu mhndupuity between m sios

“SHRI N. K. P. SALVE :
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SHRI N.K. P, SALVE: I do not
want to argue with him now, If he wants
to learn, let him come to my office and I
shall teach him, But this is the study made
by an eminent economist,

But may I point

SHRI PILOO MODY (Godhra) : The
difference is that he talks only about taxes
but my hon. friend 10 my right pays them.
That is the only difference. )

AN. HON. MEMBER :
wants to teach him.

Therefore, he

SHRI N. K. P, SALVE: Shri Piloo
Mody will do well to remember that there
are others unlike him...

SHRI D. D. DESAI : Out of 15 pro-
.posals of taxation, 12 are on the corporate
sector. ..

SHRI N. K. P. SALVE : 1 seek your
protection, Sir, because I have quiic a few
thiags to say.

MR. CHAIRMAN i The hon. Mem-
ber may please continue his speech to-
morrow.

17.30 brs.

HALF-AN-HOUR DISCUSSION RE:
IMPORT OF ALUMINIUM
THROUGH MMTC

SHRI D. D. DESAI (Kaira) : The pre-
sont discussion is relating to aluminium
required fort he. electrical industry. Alu-
minium is indigenously produced and there
is presently statutory control over it. It is
considered an cssential commodity and. even
the products made out of it like aluminium
conductors and cables are covered under
‘espential commodities.

Soflrultdbanmalmium h con-
aemell nmmmddmﬂnwm

*Gcmnimhpanat Re. 5,150 and the

delivered -at the works: of
| works out to-Re. 3,450.
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because of a slight short-fall in the indige-
nous production~~has been sbout 24,000
tonnes and out of these, 12,000 tonres were
imported through MMTC. The import
cost to private parties, actual users, has been

around 24 cents CIF from U.S.A. 'This
was from AID USA tied loan, freight con-
ditions of AID 60]40. The price is a zingle

' country purchase price inclusive of the rate
one is required to pay to the intermediary
as indenting commission.

Against this, the bulk purchase of 12,000
tonnes MMTC has arranged works out to
23.29 cents CIF from Japan. The freight
between Japan and India has been lower,
This has been purchased by a global tender.
I have a comparative statement here with
shows that therc have been 18 participants.
The Minister mentioned the other day that
the price could not be disclosed but the
fact is that the prices were read out in the
hall in the open when the global tenders
were opened. Therefore, this was not a
secret matter but an open matter and could
casily have been disclosed to us. Be that
as it may.

Now the price charged is of the order
of Rs. 7,057 delivered at the customers’
works which makes a difference of Rs. 1,600
per metric tonne with Rs. 5,450 for indige-
nous, The indenting commission rate in
the trade has been of the order of }
per cent and at most one to two per cent,
Government itsclf has seen to it that all
these 18 tenderes quoted more or less on
this basis.

The Government is channelising imports
of non-ferrous metals which form raw
materials an important sector of our eco-
nomy, particularly the electrical and core
sector industries. Therefore, I request that
some sort of arrangement be made or pro-
cedure evolved by which a certain indent-
ing commission is fixed and deliveries are
effected at the high seas so that the oxcess
of 3 per cent one is required to pay for
the sale tax and further other charges is
eliminated.

The position is like this. The present
price of aluminium demanded by MMTC

is higher than the ruling price in India,

ruling price in the world and the actual
import landed cost price pormitted by
Government by issue- of direct AU, licences.

- . In other words, the prlee demanded by
.ythl:MM‘I‘C does not. appear ‘(o beas: any
uhﬂonwths rrlﬁu existing anywhere in
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the world. There is a wide gap betwecn
the Ianded price and the price charged from
the industry, The intention of channelising
the 'tmports through the public sector or
public agencies could be only two : one is to
take away the profit which somebody else
would have made, and another is to.en-

‘gure a better service to the consumer.

Neither of these two things are appearing in
this deal. The profit margin which is taken
over is going to the MMTC for making up
the trading losses they have made in some
other aveaues. In other words, it would
be feeding the inefficiency at the end of the
MMTC.

It is said that the MMTC had lmpomd
some aluminium for the small scale sector
and they did not lift it. Knowledgeably, I

‘can safely say that if the MMTC had tender-

od the material upon arrival, the small scale

"sector would have gripped the material with

both the arms. There must have boen a
procedural - delay and they must have made
certain impossible demands. There must be
something more than what is stated.

Then there is another item. The DGTD
has exercised pressure on Indian Electrical
Manufacturers’ Association and the Con-
ductors Manufacturers’ Association to the
effect that if they did not lift the alumini-
um at these high prices which are demand-
ed by the MMTC, then DGTD will suspead
the issue- of any new additionsl Import
licence or allocation. In other words, there
is a certain amount of extortion which is
excercised for entering i these transactions,
The cable conductor industry is known to
bhave suffered for ncarly four years of re-
cession, and therefore, it has already built
up huge debit balances. Some of the com-
panies bave almost wiped out their capital
and therefore they are in no - positioa today
to add additional debits to their already
overloaded debdits in their balance-sheets,

‘Therefore, the question today is that
the Government should reconsider the
price ; they should consider the fixing of
some sort of norm or procedure and some
moimtmby which'the margin hﬂnd_
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to avoid fraud in foreign eschange or trans-
mission of foreign exchange to other coun-
tries. But the very same thing should not
be permitted to be done in the MMTC
- Hself, because what we are afraid of in the
-private sector would also be the one which
we should be afraid of in the pu™lic
sector !

Then, there has been an  inordinate
delay in the release of aluminium at the
appropriate price.  The prices charged
should equal to which are ruling cither
in this country or ‘in the internafional
world are in conlormity with the actual cost
-plus indenting  Commission of the import.
There should be some bearing, because the
ultimate supply of this goes to the Electri-
city Boards which are again in the public
sector. The finances of the Electricity Boards
are limited plan aliocations, and they could
.carey on the work of iransmission and dis-
tribntion of electric power only to the ex-
tent of their available finances. In other
words, the shortfall in pumping and other
programmes is bound to be there, because
"this price difference works ‘out to almost 20
per cent. M we have a special rural electri-
fication programmes, then, to that ‘extent,
we will be handicapped In our electrical
programme and targets,

Therefore I request that the Govern-
ment should take suitable steps to direct
‘the MMTC because they are violating the
‘Import Trade Control and the rules framed
thercunder. * There is especially clause 60
or 61. The Indian Electrical Manufacturer’s
Assoclution have already ‘mentioned this to
the Government and notes have been ex-
changed between certain Associations and
the MMTC and thoss notes have also been
forwarded to the Government. - Theréfore
what is agreed as policy in the import trade
‘control Red Book and also accepted by the
Government thould be implemented. :
=u. There is ao provision for forming a
committee. There was a request by the
indian Electrical Manufacturer's Association
-@s-well:as another association and.the honm,
:Minister. was kind- enough to agree after
aepeated reminders and visits. The Indian
Electrical Manufacturer's . Association repre-
ents 90% . of . the electrical machinery and
‘equipment production capacity in . the coun-
try and I happened to be ‘the past Chairman
of the . Development Council of . the Heavy
Fleectrical Industry, So I am -particotariy

g Nk sy
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interesied in seeing that the Electrical It-
dustry which is so much responsible for the
growth of the country’s economy should not
be handicapped by over pricing of the raw
materials becauss non-ferrous metals like
zinc, lead, copper and aluminjum are largely
used in the Electrical Industry and they
are being canalised through the MMTC.

What is applicable to aluminium would
also be applicable to copper, zinc etc, and
therefore we are vitally concerned with the
overall cost factor of electric power which
is delivered to the consumer, Ultimately
the cost of local indigenous products should
not suffer and inflationary pressures built
in the cost structure should be elimi-
nated.

With these words I reguest the hon.
Minister to exercise his fullest authority
and see that justice is done to the Industry.
It is not the Industry alone. 1t is the
nation, it is the Electricity Boards because
money Ultimately comes from the Electri-
city Boards which are in the public sector.
Electricity Boards are in no position to pay
more because they are already defaulting in
taking deliveries because the allotments that
they get fall a short of their requirements
and there is constant pressure from the
rural area as well as the urban arcas for
bigger electrification  programmes, The
villages are pressing for it and the supplies
of aluminium at ruling price should some-
how or the other be arranged as expedi-
tiously as possible.

SHRI C. K. CHANDRAFPAN (Telli-
cherry) : I want to know whether it is a
fact that the Eicctrical Industries are the
buyers of the bulk of imports of aluminium
made by the MMTC. s ita fact that the
Electrical Industry is mostly controlled by
the private sector ; if it is partly controlled
by the public séctor, what is the the propor-
tion between the two ? ' '

. Secondly, there is a complaint that the
small workshops where aluminium products
are manufactured are not getling aluminium
when they request for it. Would the
Government take some special measures so
that the small producers would get alumi-
niom when they require it 7

SHRL N. K. SANGHI (Jalore): The
MMTC s doing exports snd impbrts of
Rerrous and non-Ferrous thetals,  What is
:;-: PR e . . .,I"".' ! it
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the policy that they have laid down and
how do they determine as to when a raw
material is to be imported into the sountry ?
Usually the Public Undertakings take a tong
time to formulate the policy. When there
is a shortage of some material, immediatély
that material goes into the black mark:t.
What is the procedure that they have adopt-
ed for finding the fact about the shortages
and what is the procedure that they have
laid down for the import of these raw
materials ?

Secondlv, how do you determine the
profitability of the MMTC ? What is the
procedure and why was there been such a
difference in the marked price of aluminium
quoted by the MMTC 7

import of

THE MINISTER OF FOREIGN
TRADE (SHRT L. N. MISHRA) : I am
thankful to the hon. Member for raising
this dcbate this evening. T would not like
to go into details. but I would like to say
something -about the pricing policy of
MMTC.

He raised this point earlier also in this
House and this question of MMTC prices
so far as aluminium is concerned was discu-
ssed at considerable length. 1 had then said
that it was not advisable to give out the
prices that are charged by the MMTC or
the prices at which MMTC gets aluminium.
Mr. Desai today said that global tenders
were opened and the prices were known,
but that was the tender price. There were
chances of negotiation, the hon. Member is
aware of the procedure, and as a result of
negotiation, it is just possible that the price
might have been brought down. I do not
say that it has been brought down, I am
not going to claim it., Therefore, I would
not disclose at what price-we purchase and
at what price we sell, Eighty to 85 percent
of our requirements are met by indigenons
production and 10to 15 per cent we do
import from 1. S. A., Canada, Japan and
Australia,

It is aot correct or fair to say that the
MMTC is making a fabuious profit over. the
sale of aluminium. As a matter of fact,
when I was discussing it with my officiale
and goiug through the papers this afternoon,
I found that the profit earnad is in the
neighbourhood of 2§ per cent or so after
paying taxes. excise etc.

If something can be done to help the -
small seale industries, I will do 3t Shil
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Chandrappam raised this point that most of
the aluminium imported is utilised for
manufasturing electrionl wirés. that they are
manufactured by big industrialists and that
the-small industry - suffers. [ have seen that
they have suffered in many cases, and I will
make it a point to see that the small indus-
try gets special treatment in the allotment of
aluminium, I do not commit myself. but
some concession, if possible, wiil be given to
them.

If the hon. Member cares to look into
the price policy of the socialist countries, he
will see that in every country including the
Soviet Union and other Eas® European
countries, all the public sector industries try
to make a profit and the profi: gocs to the
public exchequer. The same policy we will
follow here also, but it will not bc at the
cost of the common man. I would not like
the common man to suffer as a result of it.
But when the public sector gaes into trade
and makes a profit, there should not be any
grievance against it. Asa matier of fact,
if-a public sector undertaking makes a loss,
‘voice should be raised -against it and there
is need for a probe. If a public szector
undertaking like the STC or MMTC ' makes
a profit, therc'is no necd “'to feel unhappy
about it. As I'have said the MMTC is not
making any fabulous profit ‘on aluminfum,
About price, I have said s ‘is the policy
of the Government that the public sector
undertakiogs should make a profit. Parlia-
ment wants it, the Estimatés Cammittee
wants it, the' Public Accounts Comniittee
wants it, but it should not be at the cost of
national interests or ‘at the cost of the
common ‘man, Theré [ agree. From
that comsideration, weé cannot charge
MMTC :with mnkmg any kind of undue
pmﬁt '

Then the hon. Member said that MMTC
prices are higher than the world prices. It
is not .a .question of negotiation. Even if we
negotiated with different countries, it will
not be in the public interest to give out the
prmes As a matter of fact, I was thinking

‘of ‘giving out the 'purchase price and sale

price, ‘but later I thought it would not be
adviMable to give the whole thing. But later
on some people said that there is no harm
in giving the “price. T will give the figures,
The c. i. f. ‘price’of aluminium it Rs. 4090
per tonne, The price at which this is made

‘available to the manufacturers by MMTC is
-Re. 6750 per tonng. . But this ilmcltui\mof
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taxes, ‘exclse duty, stc, This is no all the margin between the imported o i f

profit.

'I'hol:on.uemht said, there should be
some co cession if sale -is materialised on
the high seas. We do give certain facilitios
for the exporters Tke passing of documents
on High Seas Basis, avolding the slement
of sates tax which works out to 3 to 10 per
oent depending on the State. MMTC
charges much reduced service charges for
registéred exporters, which in some cases
may work out to about 1 per cent only.
Registered exporters are also eatitled to
draw back in duty which makes aluminium
available to them at prices far below the
domestic price. These are the facilities we
give to the exporters.

The hon. Member said that we should
reduce the price at which : juminlum is
made available to consumers or manufac-
turers. It is not possible at this stage to
commit myself. But it will be my endea-
vour to see that small-scale industries arc
helped. The disparity botween the imported
price of aluminium compared to the price
of indigovous aluminium can sometimes
lead to discrimination against some users
who may be in the small scale sector. |
propose to have this position _reviewed with
a view to climinating the discrimination
which may arise, But so far as the price
part is concerned, as. I said earlier, itisa
matter of policy. We would like the
MMTC to goon as it bas been going on.
Of course, it must increase its cficiency and
speed, so that people bave not to pay for
its inefficiency. But if be wants that it
should not make profit and it should make
available imported material or . indigenous
material at a much lower price, it will not
be advisable in public interest. I feel there
is nothing wrong s0 far as the working of
the MMTC is conctrned, ' If there are diffi
cultics faed by som!l scale “industries, 1
would look into themr. Butitlumpom-
ble for mhndmn!updh L

SHRI H, M. PATEL (Dhlodhuh.}
The question posed was that imported price
came to Re. 6700 or whatever it was, but
the sales price was considerably higher, It
mdomuchhi;lmumitmhkherm
theoﬂeeoftlu lnhhedpmdnct. What is

price and the sals price to the actual
users 7 That comes to hetweon 15 and 20
peroent, Is it-a fact ?

SHRI L. N. MISHRA : This does not
come to that. I have given the figures
earlier. . The price at which MMTC gets it
is Rs. 4,000 and the price at which it is sup-
plied to the consumers is Rs. 6,700 and odd
which is inclusive of all taxes, setvice
charges of onc per cent etc.  Therofore, you
cannot say that MMTC is making a profit
of 20 or 25 per cent. My feeling is that
perhaps the international price .of alumi-
nium is something like 28 or 29 cents per
pound and our price is also in the neigh-
bourhood, at times lower also. But the
question is at what price do we sell to the
individual consumer. As | have stated, we
sell at the price inclusive of all taxes of
Rs. 6,700 and odd per tonne,

SHRI D. D. DESAI : The cost price of
aluminium works out to more than the
price of finished product as determined by
the excise department for the charging of
tax. There is already a tariff price for
conductors and cables by the Electrical
Manufacturers Association. That tariff

.pricc is the rulmg price of finished goods,

ruling sale price, whereas the price at which
you arc supplying the raw material works
out to 10 to 15 per cent higher than
the seliing price of the finished goods as
deotermined by the excise department after
survey that these are the ruling prices,

SHRI L. N. MISHRA : So far as my
information goes, it should not be the
situation that the price of the finished goods
is 15 per cent cheaper than the price of the
raw material. I am not aware of it. of
that is the position, 1 would like to look
into it.

17.87 hrs.

m Lok _Sabba .then odjourned  till
Eieven . of the Clock om Tuesday, July 27,
mnm: 1893 (Saka).. :
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